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The applicant is presently warking as
_ Bivisienal Acceuntant en deputatien pasis
" under the Administrative Centrel ef AG (ALE
' ditdlf Meghalaya etcs, and he is posted in t!
RWD Werks Bepartment ef the Gevt, ef Aruna-
i ¢chal Pradeshj The respendents have issued
impugned erder dated 5:432007 £4£ 4 directis
ite re-fix the scale of pay of the applicant
;@S per scale of State Gevty frem the date of
"allegdd unautherised everstay en deputatier
"and further directing te make recevery ef ti
alleged excess drawl of pay and allewances
‘and increments drawn after te date efalleged
unautborised stay, and fer deferment of
increment due in tho State scele of pay with
‘cumulative effect till the date on wntch the
officer rejeins his parent dopartment. The
applicant boing agegreived with the aforesaid
order has filed this €°A]

\ Heard MriS,Sarma, learne~ -
“the applicant, Mrs.A, P- o o

aﬁS.C.;represented t!

Sarma submitted
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08.10.07.

)
It is ‘tated by Mr.G.Baishya, leamed Sr.
Standing Counsel appearing for the Central
Government tilat steps shall be taken by the next
date for proper representation of the Respondents,

It is stated by Mr.G.Baishya, leamned Sr.
Standing Coun'sel appearing for the Central
GGovernment that the matter has been entrusted to
Mrs. M. Das, leamed Addl. Standing Counsel for
appearing for the Central Government. Learned Sr.
Standing Counsel also secks time fof filing Written
Statement in this case. Prayer is allowed.

Mr.L l'enzin, learned Standing Counsel
appearing for the State of Arunachal Pradesh has
not filed Written Statement in this Case. However,
the letier dated 06.07.2007, Director of Accounts &
Ireasuries, Govt. of Arunachal Pradesh,
Naharlagun, to the Deputy Registrar of this
‘I'ribunal reads as ander:-

“l. It is a fact that the Gowt. of
Arunachal Pradesh has already decided to
take over the cadre of the Divisional
Accountant from the administrative control
of the Accountant General (A&E)
Meghalaya etc. Shillong. But the cadre with
its establishment related matters etc. have
not been taken over by th Govt. of AP as
yet from the AG (A&E) Meghalaya etc.
Shillong due to the necessity of completing
some formalities at the State Gowt. level.

6. ‘The entire establishment matters of

- the cadre of the Divisional Accountant is
still dealt by the A.G (A&E) Meghalaya etc.
Shillong as deem fit by him.

7. Further, the impugned order of dated
5.4.07 is also an order issued by the A.G.
(A&E), Meghalaya etc. Shillong,

4. In view of abowve, it is seen that it is
stil not within the purview of the
Commissioner (Finance) (Respondent No.4)
. or the Director of Accounts & ‘Ireasuries
(Respondent No.8&9 of this Govt. to offer

their comments of views in above case at

this stage.

5. Therefore, this is to request you
kindly not to implicate or make the
Commissioner (Finance) or the Director of
Accounts & ‘Ireasuries of this Gowvt. as

respondents.” \
N\
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‘The App]jcanét': and the Respondents should take
note of this statement of the (Government of
Arunachal Pradesh. |

Mr. L.'I'enzin prays for time to file Written
Statement.

Call this matter on 15.11.07.

Send Copies of this order to the Applicant &
Respondents and free copies of this order be also
handed over to the Counsel appearing for both the
parties.

Interim Order dated 25.5.07 shall continue

till the next date.
Vo
O P
” . e !

Khushiram) (Monoranjan Mohanty)
ember(A) Vice-Chairman

Mrs.M.Das, learned Addl. Standing

counsel, appearing for the Respondent

Govlt. of Indig, undertakes to file

appearance memo in course of the day
and dlso filed written statement after
serving a copy on Mr.H.K.Das, learned
counsel for the Applicant; who intends to
file a rejoinder by 14.12.2007.

Call this matter on 14.12.2007
expecting rejoinder from the Applicant.

Interim order shall remain in force {ill

the next date.

-y

m | (M.R.Mohcnfy)

Member (A) Vice-Chdirman
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(\79 exgimined af the final hearing, this case is
% , admitted. Leamed * counsel for the
— Respondents took notice of the admission
of | the case on behdf of dll the
‘Rejpondents.
- | Cdll this matter for hearing on
- (ﬁ . 06)02.2008. Rejoinder, if any, be filed by
25/01.2008.

Interim order shall remain in force till
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06.02.2008 Call this matter e A
19.3.2008 for hearing. |

{Khushiram) (M.R.Mohanty)
Member (A) Vlce-(*h'mm'm

L

19.03.2008 Heard Mr HXK. Das, learned
Counsel appearing for the Applicant;
Mrs M. Das, learned Addl. Standing
Counsel appearing for ti}e Union of
India and Mr I 'I‘enzin, learned
Government Advocate, Arundchal
Pradesh, in part. , “}V’
Call this matter on 02.04.2008,
when the Accountant General (A&E),
Arunachal Pradesh, Meghalaya,
- -Mizoram ~ etc.-~ at~-Shillong, should
appear in person alongwith his
officers to -assist ‘the Court for
effective adjud'ication of the matter.
He should come with all details
relating to the genesis and )
continuance of the posts of Divisional
Accountants in various Engmeermg
Divisions of State Governments He
should also come with up-to-date
instructions in the matter relating to
, final_i_sa}:ion qf l:h\e‘ Scheme for har‘xdiqg
over the pasts/étaff of Divisional
Accountants to the State Government‘j
Arunachal Pradesh/.

i
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Mr G. Baishya and Mr M.U. Abhmed
and Mrs M. Das should ensure the
personal appearance  of  the
. Accountant General (A&E), Arunachal
Pradesh, Meghalaya, Mizoram etc. at
Shillong on the date fixed/02.04.2008.

Call this matter on 02.04.2008
for further hearing.

‘Send copies of this order to the
Respondents and free copies of this
order be handed over to the learned
Counsel for the p%
((ﬁ{am) (M.R. Mohanty)

Member (A) Vice-Chairman
nkm

Heard MrSSarma, learmed counsel
appearing for the Applicants; Mrs.M.Das,
learned Addl. Standing Counsel appearing for
the Union of India and Mr.L.Tenzin, learned

Govt. Advocate for the Arunachal Pradesh.

Hearing concluded. Judgment s

reserved. ' %

(Khifshiram) (M.R.Mohanty)
Member (A} Vice-Chairman

Judgment pronounced in open Cout,

~ recorded in separate sheets.
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The O.A. is disposed of in terms of the

order.

(Khushiram) (M.R.Mchanty)

Member (A) - Vice-Chairman
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' CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH

Oviginal Application Nos. 112, 130, 134, 148,
144, 159 & 182 of 2007

Date of Order: This, the ¥ doy of AP~/ 2008

HON'BLE \EMANORNAJAN MOHANTY, VICE-CHATRMAN |
HONBIIE MR, KHUSHIRAM, ADMINISTRATIVE MEMBER. . |
. !;:;;: : :'.a :

O.A. 112/2007 . | EOET

N
! ~}r" .

1. Shri Pradip Kwmar Paul
S/P Late Paresh Chandra Paul
Divisional Accountant
Olo The Executive Engineer
Resource Division
P{i_nchamukh, P.O: Agartala
West Tripura-799 003.

N K i: :
Applicant in 0.A.112/2007

By Advocates Mr.M.Chanda, Mr.S.Nath & Mrs.U.Dutta :
Vs.

1.  Union of India _

Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg o -
New Delhi.

>4

The Accountant General (A&E) o
Arunachal Pradesh, Meghalaya, Mizoramete. = “

é?hillong - 793 003.

2.

The State of Arunachal Pradesb
lﬁepresent,ed by the Secretary to the
Government of Arunachal Pradesh . : T

‘bepartment of Power, Itanagar.

The Commissioner, Finance Department -
Government of Arunachal Pradesh L
Jtanagar.

5. The Commissioner, PWD
Govt. of Tripuwra
' Agartala — 799 001.
i
6. | The Chief Engineer. I & FCD
Government of Arunachal Pradesh

Itana% C

e
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The Chief Engineer
PWD (Water Resource)
Government of Tripura
Agartala — 799 001.

8. The Chief Engineer
PWD R&B)
Agartala, Tripura-799 001.

9. The Executive Engineer
Resource Division
Panchamukh. P.O): Agartala
West Tripura — 799 003.

10. The Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh.

Naharlagun-791110.
Respondents in O.A. 122/2007

Mr.M.U.Ahmed, Addl. C.G.S.C. for the Union of India & Mr.L.Tenzin,
Govt. Advocate for the Arunachal Pradesh.

0.A.130/2007

1. Sri Tashi Namgey

Pivisional Accountant

Olo the Executive Engineer
PWD. Seppa, Arunachal Pradesh.

Shri R.K.Deb
Divisional Accountant
Olo the Executive Engineer

1&FCD, Tezu, Arunachal Pradesh

Sri S.K.Dam

Divisional Accountant i
Olo the Executive Engineer ‘

Seppa Electrical Division

Arunachal Pradesh.

4. Tushar Kanti Baruah
Divisional Accountant
Olo the Executive Engineer
R.W.D.. Khonsa, Arunachal Pradesh.

5. Sri Dilip Kumar Dey
Divisional Accountant
Olo the Executive Engineer

PWD, Boleng, Arunachal Pi%ﬁp

-

R



6. Sri Bimal Biswas
Divisional Accountant
Olo the Executive Engineer
R.WiD., Tezu. Arunachal Pradesh.

7. Sn Debobrata Roy
D_iviﬁsion al Accountant
Olo ht,he Executive Engineer

I&Fﬁ(.‘j Division. Roing, Arunachal Pradesh.

8. Sri %Dradip Paul : R ,
Divisional Accountant ' -
Oloithe Executive Engineer

N Resource Division, Agartala

West Tripura — 799 003.

| o  Applicants in 0.A.130/2007

(Aili the Applicants are working on deputation basis under the
administrative control of AG (A&E), Meghalays, Arunachal -
Pradesh. Tripura. Manipur etc. (Respondent No.2). P :

By Advodates S/Shri M.Chanda, S.Nath & U Dutta.

1. Union of India . '
Through the Comptroller & Auditor General of India '
10 Bahadur Shah Zafar Marg : g
New Delhi. ) :
2 The Accountant General (A&E)
Ar}unachal Pradesh. Meghalaya. Mizorametc.
Sh},illong ~793003.
The State of Arunachal Pradesh -
| Répresented by the Secretary to the o
Government of Arunachal Pradesh
Départment of Power, Itanagar.
4. The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

ngerat

\0000 3
\g W

e

5. The Chief Engineer, Public Works Department
G%Jvermnent. of Arunachal Pradesh
Itanagar.

6.  The Chief Engineer, Rural Works Department
" Government of Arunachal Pradesh -

O

e n——
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0.A.134/2007

Govt Axdvocate for l,he Aruna(,hal Pradesh

Itanagar.

The Chief Engineer, I&FCD
Government of Arunachal Pradesh.
Itanagar.

The Chief Engineer
PWD (Water Resource)
Government of Tripura
Agartala — 799 001.

1

Th‘e Director of Accounts & Treasuries P
Government of Arunachal Pradesh
Naharlagun - 791 110.

Recpondents in 0 A 130/2007

1.

Sri Takong Taboh L e

Son of Late Tapong Taboh R

Divisional Accountant

Olo of the Executive Engineer _

Public Health Engineering Division ; o
Yingkiong, Dist: Upper Siang '
Arunachal Pradesh.

Shri Radhesyam Das

Son of Late Ramesh Ch. Das
Divisional Accountant

Olo of the Executive Engineer
R.W.Division, Pasighat

Dist: East Siang

Arunachal Pradesh.

Sri Vijaya Kumaran Nair
Son of Sri Govindan Nair

- Divisional Accountant j v v

Olo of the Electrical Division under
The Executive Engineer
Department of Power, Bomndila,
Dist. West Kameng,

Arunachal Pradesh. : L )
. Applicants in 0.A.134/2007

(All the Applicants are working on deputation basis: under the
administrative control of A.G.(A&E)., Meghalaya, Arunachal
Pradesh. Tripura. Manipur etc. (Respondent No.2).
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By Advocates S/Shri S.Sarma, U.K.Goswami, HK.Das & B.pe_vifi '

[
[

P

1.  Union of India ; : S
Through the Comptroller & Auditor General of India {+
10 Bahadur Shah Zafar Marg o AR
New Delhi. i

t

l.
b
!

i

| t

: TR
The Accountant General (A&E) ' N
Arunachal Pradesh, Meghalaya, Mizoram etc. IREREE
. Shillong- 793 003. : SR

. N

3. The State of Arunachal Pradesh ‘
Represented by the Secretary to the i _
Government of Arunachal Pradesh } i o
Department of Power, Itanagar. N

1. The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5 The Chief Engineer, Public Health Engineering Depaitmeﬁt
Government of Arunachal Pradesh, Itanagar. o ,

6.  The Chief Engineer : S
Rural Works Department | j
Government of Arunachal Pradesh o
Itanagar.

7. The Chief Engineer
Power Department
Govt. of Arunachal Pradesh

Jtanagar.

The Director of Accounts & Treasuries | v .
Gfovt. of Arunachal Pradesh. ' Lo
Naharlagun — 791 110.

The Union of India - SR
répresented by the Secretary to the Govt. of India
Nitinistry of Personnel, Public Grievances and Pensions
Department of Personnel and Training

New Delhi.

Respondents in 0.A.134/2007

Mr.G.Baishya, Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt.
Advocate for the State of Arunachal Pradesh. ™ o .
/ . L .



0.A.143/2007

1. Sri M.V.Krtithikeyan Nair

Divisional Accountant _ S I s S
Olo the Executive Engineer -~ . .. . i SRR
PWD Division, Kalaktang TR

Arunachal Pradesh.

ant

By Advocates S/Shri U K Nair, B.Sarma, A Chetry & B.Chakraborty.

i

Vs.

1. . Union of India : ‘ A
Through the Comptroller & Auditor General of India =~
10 Bahadur Shah Zafar Marg ' ' co
New Delhi. '

The Accountant General (A&E) ,
Arunachal Pradesh, Meghalaya, Mizoram etc.

Shillong- 793 003.

o

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Jtanagar.

4. The Commissioner, IFinance Department
Government of Arunachal Pradesh

Itanagar.

The Chief Engineer
Public Works Department
Government of Arunachal Pradesh

Itanagar.

6.  The Executive Engineer
PWD Division, Kalaktang
Arunachal Pradesh.

‘\]

The Director of Accounts & Treasuries
Government of Arunachal Pradesh

Naharlagun — 791 110.
Respondents in 0.A.143/2007

Mr M.U.Ahmed, Addl.C.G.S.C. for the Union of India & Mr.L.Tenzin,
Govt. Advocate for the State of Arunachal Pradesh. '

. F
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0.A.144/2007 I
| .
1. Sm R. Pratapan ' g
lesmnal Accountant [
Olo the Executive Engineer (Civil) Cob
ero Civil Division, Department of Hydro Power ||
Arunachal Pradesh. il
t ' Applicant 1 n @
i 2
By Advocates S/Shri UK Nair, B.Sarma, A. Chetry & B. |
Vst .- ' i
1. Union of India s
% Through the Comptroller & Auditor General of Indla* o
10|Bahadur Shah Zafar Marg’ i ;, ;
New Delhi. T gl
i il
2. The Accountant General (A&E) ' 'é; R
Arunachal Pradesh. Meghalaya, Mizoram etc. . o
thllong 793 003. ‘ - bl i ‘
AN IR
3. The State of Arunachal Pradesh SRR
Represented by the Secretary to the I TN A
Government of Arunachal Pradesh B gt ? \
Depart.ment of Power, Itanagar. ~  : . P "“f;‘;: - "
A TI DAL T
4. The Cominissioner, Finance Department *' PR N

Government of Arunachal Pradesh | -
Ttanagar. o

i
The Chief Engineer g
Pubhc Works Department LY o
Government of Arunachal Pradesh f RO
Itanagar. . 1

The Executive Engineer, Ziro
' SLVII Division, Department-of Hydro Power
anachal Pradesh
l
7. I‘ e Director of Accounts & Treasuries

Govermnent of Arunachal Pradesh S S T
Naharlagun — 791 110. AR HooR
! Respondents m '0.A: 144/200 2,
: ‘ - f A Ly f' S
Mr. G Baishya, Sr.C.G.S.C n, ,Govt,:‘é Y '\,(

i

Advoca”oe for the State of Arunachal Pradesh ‘

!

i
|
t
t.



0.A.159/2007 RIS

1.  Sri Santanu Ghosh | P ]
Son of I Ghosh : f R

\ 4 Divisional Accountant _ : Lt B
Olo of the Executive Engineer : B SR

R.W .Division, Yingkiong
Yingkiong, Dist: Upper Siang
Arunachal Pradesh.

. K s
gl e !
RN e
hn il

Applicant in 0:A.159/2007

(Applicant is working on deputation basis under ‘the
administrative - control of A.GLQ‘X&E), Meghalaya, Arunachal - s
Pradesh. Tripura. Manipur etc. (Respondent No.2) B

By Advocates S/Shri S.Sarma, U.K.Gos“}'ami; H.K.Das & Mrs.D.Devi.
Vs. |

1. Union of India o
Through the Comptroller & Auditor General of India

10 Bahadur Shah Zafar Marg
New Delhi.

The Accountant General (A&E) .
Arunachal Pradesh, Meghalaya, Mizoram etc. : -
Shillong- 793 003.

2.

The State of Arunachal Pradesh

Represented by the Secretary to the .
Goverament of Arunachal Pradesh " .
Department of Power, Itanagar.

The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5. The Chief Engineer, Rural Works Department
Government of Arunachal Pradesh
Jtanagar.

6. - The Executive Engineer
. R.W.Division, Yingkiong
Yingkiong, Dist: Upper Siang
Arunachal Pradesh.

7. The Director of Accounts & Treasuries '
Government of Arunachal Pradesh
Naharlagun — 791 110.

=




|

B

The Union of India
Repr'esentecl by the Secretary
to the Government of India I
Ministry of Personnel. Public Grievance & Pensions |
‘Department of Personnel and Training Ca
New|Delhi. L e Li g
Respondents in 0:A:159/2007

IS

op

MrsMDal, Addl C.G.S.C. for the Union of, India and My L:Tenzin,
learned Gavt. Advocate for the State of Arunachal Pradesh!f, . H
. AR S

R . . "
I LT (I
pore i

. 0.A.182/2007
1. Sri Malay Bhusan Dey , c
< Divisional Accountant : o , Lo
Olo the Executive Engineer o f{..;;f.' ‘ £
1&FC Department, Tawang ‘ SRR B
Tawlang, Arunachal Pradesh. S ' I
2. Shri Nikhil Ranjan Nath L Jo
Divisional Accountant o R
Olo the Executive Engineer A SINERNE
P.HIE., Tawang - BRI S A
Tawlang, Arunachal Pradesh. e

3. Sri Upendra Chandra Debnath
Divisional Accountant
Olo the Executive Engineer
R.W.D. Tawang

Ta\x!ang, Arunachal Pradesh.

Applicants in,0.A.182/2007

Advochtes S/Shri M.Chanda, S.Nath &UDutta.

Vs.

Union of India : o )
Thx{ough the Comptroller & Auditor General of India ;

10 Bahadur Shah Zafar Marg : by
Nesv Delhi. ' !

2. Thl Accountant General (A&E)

Arunachal Pradesh, Meghalaya, Mizoram etec. ,
Shillong — 793 003. :

3. The State of Arunachal Pradesh . :
Relll)resented by the Secretary to the - oy
Government of Arunachal Pradesh S |
Department of Power, Itanagar. s o 1;,;

. D ! Z ; ‘ A

P
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1. The Commissioner. Finance Department
Government of Arunachal Pradesh
Itanagar.

5. The Chief Engineer | S
Public Health Engineering Department ‘ : N
Government of Arunachal Pradesh
Itanagar.

6. The Chief Engineer
Rural Works Department
Government of Arunachal Pradesh
Itanagar.

7. The Chief Engineer, I&FCD
Government of Arunachal Pradesh
Itanagar. -

8. The Director of Accounts & Treasuries . -
Government of Arunachal Pradesh :
Naharlagun — 791 110.

Mr.G Baishya, Sr.C.G.S.C. for the Union of India & Mr.L. Tenzm Govt.
_ Advocate for the State of Arunachal Pradesh.

ORDER

P

Heard the learned counsels appearing for the parties of the

above cases one after the other and all the cases are being disposed of

by this common order. ' | L.

2. Rule 3 of the Rules framed lmder Artlcle 148 of the

£

Constitution of India (relatlnor to recrmtment of ‘DlVlsmnal
Accountants’) called “’1 he Indian Audit aud Aooounts Department

[Divisional Accountants] Recruitment Rules, 1988 reads as under S
. I r
«3  Method of recruitment, age limit, quahﬁcamons etc. !The
method of recruitment, age limt, qualifications and other
matters relating to the said post shall be as speaﬁed, n oolumns

5 to 14 of the said Sy‘de"{/ | e
s R




i;'vl'-
i
1

" | | Ao
Note:l The direct recruits will be selected on the basis | .of an
entrance examination conducted by an authority specified by the

Comptroller and Auditor General of India. During the period of
probation, they should qualify in the prescribed Depart'_mentgl

Examination.

, -
s caused by the incumbent being away on trahé_fer 0!11 -
e or under] otHer
moiré maxlf)e ﬁllelad ;
. godre )
{I]  Accountants (Rs.1200-2040} and  Senior Accountants 1K

[Rs. 1400-2600] [belonging to the Accounts and Entitlement 1

Office in whose jurisdiction the vacancies have arisen] who A 8

have passed the Dep artmental Examination for . . 3

Accountants and have D years regular service as i

Accountant/Senior Accountant including 2 years experience

in Works Section : , i L

or o - .

Note.2:Vacancie
deputation or long illness or study leav
circumstances for a duration of one year or
on transfer on deputation from- S

i} S‘tate Public Works Clerks holding posts ‘equivalent to or
comparable with that of Accountant/Senior Accountant on
4 regular basis for 5 years including 2 years experience - in

Public Works Accounts.

Not,ei?;.‘The period_of deputation mncluding the period vogf
deputation in another ex-cadre post held immediately preoédiné
this appointment in the same Or some  other
orgmlization/Department of the . Central Government shall

‘_rdinaril\r not_exceed 3 vears. ‘

In exercise of the powers to recruit Divisional Accountants

Sh transfer/deputation basis, the Applicants of these cases (who are

permanent employee of the State Government of Arunachal Pradesh)

were appointed as “Divisional Accountants” and posted in different

Engineering Divisions of the State Government of Arunachal Pradesh,

being posted as such by the Accountant General. One of | them

(Applicant|of 0.A No. 112/2007), of course, was posted in the State of

R}

Tripura.

PO NSRS OV
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4. \While the Applicants are continuing as 'Divisional Ny

Accountants, on deputation basis, the State Government of Arunachal
Pradesh resolved to take over the entlre Dl\'xsmn,al Aoeountant etc

posts from the control of the Govermnent of Indm L&coountant

General/CAG) and, accordingly, proposals were plaoed before the

.'v"\'
:x‘..-,f,'

N |
Central Government Organization. . et

‘,iE:

5. In the said proposal it has beeu proposed that upon takmg
over the posts of Divisional Account ant etc the mcumbents of those
. Divisional Accountant posts (who are continuing on deput;amon basis)
would face a test (to be conducted by the State Government of ,
Arunachal Pradesh) to be f_mally absorbed and such of them, who would
not qualify despite three chances, would ilot be absorbed/fetained n

the posts of Divisional Accountants and would be repatriated back to”

their parent post/cadre.

The entire proposal, having been e\ammed by the Central
overnment Organisation, counter proposals were given by them (the
el ‘ Central Government Organisation) and as it appears, the proposal and
counter proposal are still at a not final stage. It appears further before
giving a final touch in the matter, the Govement of :In_dla.
Organisation has sought optio;is from the ,_,_membg;s pf regular

Divisional Accountants Cadre.

R ¥

7. Since the posts of Divisional Accou.ntants are born in the
b

establishment of the State Government (although ‘recruitment,

appointment, posting and . control are with the " Accountant
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General/CAG/Govt. of India), at one point of tim.e,' the"'? State

Government of Arunachal Pradesh raised objec’t.lon relatmg

recrult.ment (of Divisional Accountants) by ' ‘the Cent:ral G0vemment

Organisation and as it appears, in the salél prem:ses there has not

been any recruitment (direct or deputatlon) of D1v1510na1 Acoountants
for the posts (about 61 in number) lymg vacant m the Stafe of
Arunachal Pradesh. ”

8. At the above juncture, the Applicants, who are continuing

as DlVlSlOllal Accountants beyond the 3 years of their deputatlon were

asked not to get their deputatlon al]owa,uoeslhlgher ;pay mea,nt for .

Divisional Accountants. Hence, these Original Applications have been

filed under Section 19 of the Administrative Tnbunals Act:;. 1985.

'
f

Before hand attempt to repatriate the Apphcants from their ™

l .
deputatlon had to be abandoned awaiting the views and oounter views
of both Central Government & State Govermnent pe1tam:ng to takmg

e

over of Divisional Accountants etc. posts by the State Gpvernment of

Arunachal Pradesh.

Under the Recruitment Rules of 1988, the depufﬁtioﬁist

l Accountants are available to continue even beyond 3 years of

it appears the Central Government Organisation, while! awalt.mg the
question of finality of the point of taking over of Dnrismnal Aooomltant
Cadre by the State Government, did not rec;ruit/abandoned the

o~

recruitment of Divisional Accountants; as a result of which about 61

%



posts of Divisional Accountant etc. are lying vacant in the State of

Arunachal Pradesh and. if the present Applican'tS are repatriated, then

there shall be total disruption of Accounting in various Engineering
Divisions of that State. We are informed in the Bar ‘thatl';everal
Encrmeermcr Divisions of State of Arunachal Pradesh are being
managed by one Divisional Accountant. Apparently that 1s the
compelling reason for which the Accountant General did not give effect
to the'repatriam;on of the Applicants (those who are occupying the posts
of Divisionél Accountants) as vet; though .they have covered more than

3 years of deputation.

10. | Since the Applicants are continuing on depﬁtation (beyond
3 years of their deputaticn period) on the above said compelling/ extra:
' -3
ordinary circumstances and since they are, by implication, areé‘
" available to continue on deputation beyond 3 ye&s. deput‘!atlon

lowances/higher pay in the post of lesmnal ‘Accountant, shou.ld be

to be paid to them, they should not be compelled to get salary

in their previous post and nothing should be recovered from them; until

-

they are actually repatriated.

11. In the peculiar facts and circumstances, the Accountant

General/CAG/Central Government should promptly proceed to recruit
Divisional Accountants for the posts (61) lyving vacant in the State of

Arunachal Pradesh and while doing so, in “all fairness of things, they

should associate the State Government, as the posts are funded by

them/State Government. Recruitment. as aforesaid, can be done safely;
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' i . . .
as there are Do prohibition t0 that. effect m the recruitment Rules of

1988. That should be done pending finalization of the issue relatmg to r‘; '

handing over & taking over of the ,Divisxonal Acoountant e’t,c1

Central Government Oraamsatlon w Sta’oe Govjernment_.

from

12. Once the! recruitment (direct or by deputatxon) is do

11 be no pmblem to

. the Central and State Govt.), there sha

the Applicants from their deputation. In the e\«ent b th

Govermment t hkes over the Cadre of Divisional Aooountants

Applicants (even if repamﬁated) need be given 8 chance to faoé' ' test

nt) for bemv absorbed m :

(proposed to be held by the State (.:ovemme

the Cadre taken over by the State Gowermnent The Apph ts on

vy

repatriation, after the W aitinglcooling period, can also be recrmted on

deputation basis as Divisional Acoount,ants

1t in 0.A.112/2007 has been repamated by the ‘

—

‘he Applical

of Tripura State, apparently w;thout 1eave ﬁ‘om the

General/Central Government ‘Orgamsatlon But m- the

peculiar cxrcumstanw% the Aoccountant General need post hnn as

against a Vv acant post of Divisional Accountant in Arunachal 'Pradesh,

until he 1s T€P atriated from his deputation.

-e directions, are disposed of.

1Al these cases, subject 10 abov

e oate-of Appﬁcatuon : Sg"@ j M Sd/-
anoran_\anMohmﬂy

oate on which cony iz eady * el
\ﬁcechamum
Date ov whick copy i 08 sivered 3 -er ettt .
eertifieo 10 be e CTY mmshnam : l
Member (A)

Sectlon'\O icer (J\d\) i
C. AT Guwahati Beuch }

GwahauS T TR R I
qf‘}ol ‘ :” ..":"‘.". !
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IM THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENMOH: GUNAHATI
(An application under Section 19 of the Administrative
Tribunals Aok, 1983)

a. A, Ne. 1S9 ST

Shri Santanu Bhosh.

e v 65

Union of India end Others.

SYNOPSIS OF THE AFPLICATION

The applicant is presently working as Divisionsl
accountant  on deputation basis under the Administrative Control
of A6 (A & E), Meghalaya, etc., and he is posted in  the Ridl
works  department of the Govi. of Arunachal Pradesh . The
respondents  have issued the impugned order dated &,84.2007,
whereby direction has been given to re-fixn the scale of pay of
the applicants, in respect of scale of pay in the Stzte Govb.
£y om the‘ﬂat@ of alleged unauthorized overstay on depubtation  and

g encess

T

()

with further direction to make recovery of the alleg

drawl  of pay and allowances and increments drawn after the date
of zlleged unauthorized stay, and for deferment af increment due
in the state scale af pay with cumulative effect £ill the date on

which the officer rejoins his parent department. The applicant
having no other alternative has come under the protective hands

af this Hon'ble Tribunsal.

o
Exa
ot
-
i8N}
=
i
£

Hence this Original Applical

¢

[
ot
Ny
b=



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)

| Title of the case :  O.A.No.__'SO  pooy
- Shri Santanu Ghosh. : Applicant. .
-Versus-
. Union of India & Ors. : Respondents.
‘ INDEX
i
Sl No. | Annexure Particulars Page No. |
L — Application 1-24
2. — Verification 25
3. 1 Copy of letter dated 15,11.1999 26 — 27
| 4. 2 Copy of letter dated 12.01.2000 28
5. 3 Copy of judgment and order dated 22.06.01 29 - 23
6. 4 Copy of Hon’ble High Court’s order. 24 — 28
7. 5 Copy of letter dated 11.03.02 9 «
s 6 | Copy of letter dated 14.03.05. yo -\l
! 9. 7 Copy of letter dated 28.03.05 N1
10. 8 Copy of impugned letter dated 05.04.07 Y%L - S0
1L 9 Copy of letter dated 16.01.07 . €1 — s%
12, 10 Copy of W.S. filed in OA No. 115/05 along with 6 — (€
(Series) | letter dated 31.07.05 and Scheme.
|13 11 Copy of letter dated nil July 2005. G- 63
14. 12 Copy of letter dated 15.07.05, (b~ 47
15, 13 Copy of letter dated 25.11.05 6 — 3
| o Fﬂ_%:
‘Date- 13.0.0)

Advocate
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18 JUN200?

AFEEt s
Guwazhati Bench

IN THE CENTRAL ADMINISTRATIVE TRIRUNAL
BUWAHATI BENCH: GUWAHATI:@:

(An application under Section 19 of the Administrative
- ‘ , Tribunals Act, 1983)

(0.A4. No. 189 /BT |

BETUWEREN:

1; 8ri Santanu Ghash.
Son of 1 Ghosh.

Divisional Accountant,
{1/ The Executive Engineer,
R.W.Division,Yingkiong,
Yingkiong,Dist-Upper Siang

Arunachal Pradesh.

seswwnewsadARPlICcant.

The applicant is working on deputation basis under the
administrative control of 6.6 (A % E)Y, Meghalaya, Arunachal

Pradesh, Tripura, Manipur 2tc. (Respondent MNo. 2)&

ok
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Urtion of (ndia,
Through the Comptroller & Auditor Uenersal

19 Bahadur Shabh Zafar Marg, New Delhi.

The Accountant Gernerasl (ARE)
Srunachal Pradesh, Meghalaya, Miroram eto.

Ghillong 7930083,

The State of Arunachal Pradesh,
Fepresented by the Secretary to the
Gavernment of Arunachal Pradesh,

Department of Power, Jtanagar.

The Commissioner, Finance Department

Gavernment of Arumachal Fredesh, Itanagar.

The Chief Engineer, Rural Works Department
Government of Arunachel Pradesh, ltanagar.
The Executive Engineer,
R.W.Dhivigion,Yinghkiong,
Yingkiong,Dist-Upper Siang

prunschal FPradesh.

The Director of Accounts & Treasuries,
Govermment of Arunachal Pradesh,

Naharlagun-791 5118,

e

Y
&

peiia,



. The Union of India,
represented by the Gecretary, o the Bove. of Indis,
Ministry of Personnel, puaklic GBrievances and Pensions,

Department of Personmnel and Training.

New Delmi.

. » Bespondents.

DETAILS OF THE APPLICATION

ot
]

1. Particulare of the ordep {m) against which thi

application is made:

This application iz made against the impugned  order
bearing‘ letter No. DA Cell/R2-4&/0DAVol. (15792087 /18-13  dated
gn L, Ea, PEE7, whereby direction has been given to re-fix the srale
of pay of the applicant, in respect of scale of pay in the %t%te
Govit. from +the date of alleged unasuthorized  overstay 315
deputation and with further direction o make recovery of bhe
alleged excess drawl of pay and allowances and increments  drawn

. .
after the date of alleged upauthorized stay, and for deferment of
incrament  due in the state scale of pay with cumulative effect

i1l the date on which the officer rejoins his parent department.

£l
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- Jurisdiction of the Tribuns

E] @

The applicant declares that the subject matter of @ this

application ie well within the jurisdiction of  this Hom'ble?

Tritwnal.

3. Limitation:

s ataras e s 4R RR 4 TR TR £

The applicant further declares that this application
"

has been filed within the limitation prescribed under Section- 4

of the Administrative Tribhunales Act 1983

4. Facts of the cases

4,3 That the applicant is a citizen of India and as such b

=

“is  entitled to all the rights, protections and mrivileges &S
guaranteed under the Conetitution of India. The applicant i
presently working as Divisional Seeountant on deputation  basis
‘under  the Administrative Control of A6 (A & E), Meghalave,
Arunachal Pradesh, Tripura, Manipur etc., and he is posted in the
office af the Ewecutive BEngineer, RoW.Division,Yingkiong,

CYingkiong, Dist-Upper Bilang, Arunachal Pradesh.

4.3 That the applicant in the present Original Application
was  initially appointed as Store Keeper it the year 1979 [
27u£:1§?@} in  the office of the Executive Frigineer, FdD
CYingkiong . Thereafter he was promoted to the pmét of UWDPC in the
Cyear 1985. Consequent to Mis selection to the post of Divigionsl
ional  Accountant

plicant was apgointed as Diving

~

Accountant, the ap




o P.4.1996 bhut subsequently he was reverted back to his parent

department in the year 199, Again on 14,1899 he WaS appointed

s Divisional Accountant in the office of the Fuecutive Engineer,
© o RKWD Bivision, Yingkiong, District- Upper Siang, Arunachal

Pradesh.

Although he has been working under the scdministrative
control of A5 (ARE), Meghalaya e8tc., put practically he hhaw been

working under the Govi. of Arunachal Pradesh.

4.3 That the respondent No. 2 vide circular bearing No. A
CELL /249/97-98/Vael. 117245 dated 2¢.81.1998 and on garlier
accasion  aiso invited application from the willing employees of
the State of AP to serve as Divisional ﬁa&mumtamt in  various
warks departments under the administrative control of the AG (H &
E) Meghalays, Shillong. Pursuant to the said gdvertisement, the
applicant who is & regular employees af the State of #A.F had
applied for appointment on deputation basis tn  the cadre of
Divisional Accountant. The respondent No. 2 after necessanry
arrubiny found  the applicant  eligible for appointment mi]
deputation | hasis in  the oadre 3 f Divisional AGrocountant.
Conseguient to his selection to the post cf Diviesional accountant,
he was appointed as Divisional accountant in the mffice Qf. the
Evecutive Fngineer, RWD Bivimion, Yingkiong, District- Upper
BiLantg, ﬁﬁumaah&l Pradesh. 16 is also stated that the applicant

i has joined the deputation posts on 9.4.96 and 14.18.99.

ates that he was serving as UDC in

4.4 That the applic
- the State of A.F prior to hiw appointment  to  the cadre of

Divisional Accountant on deputation basis. He it stated thatl,
4
ot

r~



initially the period of deputation was for 1 year, however the
gaid deputation period was evtended up to 3 years at the instance

of respondent No. 2 with due consent of the parent organization

that the

+f  the applicant. It is also categorically stated

=

applicant ds  still continuing &% Divisional Accoantant oF

Feputation braesl .

i

Po4.,0 That the applicant states that whtile the applicant

rwarking  as such, on deputation basis, the Director of Accounts

o
‘ and Treasuries, Sovi. of AP wrote s letter to the respondent Na.

m requesting to take necessary action for transfer of the cadre

; of the Divisional accountant to the State of Arunzchal FPradesh

Cimmediately. It is further stated in the said letter hearing No-.

i DA/TRY /LS99 dated 12.81.268688, that 1t was under metive

Cronsideration of the Gove. af AP for sometime To take over the

sceounts cadres of the works department totaling 91 posts  from

the existing combined cadre being controlied by the AG (A & B,

CMeghialaya etc. Shillong. Bulb now the Govt., of AP has decided to

take over the said cadre under the direct control of the Director

U ef fccounts and Treasuries, Govi. of AP with immediate effect.

il
It ism also stated in the said letbter, that mno fresh Divisional

Accountante on deputation would be entertained and cases of those

who are presently on deputation and serving in this state of AP

i should be examined by the Govi. of 4.8 for  their  further

cantinuation even after their completion of the pxismting term oOn

deputation. It is specifically stated in  the letter dated
l =g, PeRE  that formal notification i= under issue and shall be

Aoaloaw L

communicated in due course.




A Copy of the letter dated 15.11.99  and

are enclosed as  Annexure- 1

anc 2 respectively.

: "4 h That in the meanwhile the state cabinet of the Govi., of
AN formally appraved the . decision  to take cver the
administrative control of the entire accounts set up from the A6
(A%, Meghalaya, Hhillong om @2.12.36881. Tt is stated that the
arid mews also published in the  Arunachal Times, a loocal

cnewspaper o F2.12.2a881 . It is pertinent to mention here that, at
the relevant point of time, the respondent No. 2 had issued

i repatriation order in respect of some of the deputationists those

e

whe have completed 3 yvears period of deputabion, with instruction

ter the concerned Chief Engimeer, Execubtive Engineer for isswing

NeCessary relieving oarder.

fn the aforesaid circumstances, many of the deputationists
mpwrdached the Hon'ble Tribumal as well the Mon'ble High Court
against  the order of repatriation, more particularly in view of
the decision taken by the Govi. of AP for taking over the entire
ChAccounts Cadre uwnder the control of the Govi. of AR (A & B,

Shillong.

fote
®

-3
45,
S
fooy

I vigw of the letter datbed 12.8 S ismsued by the Govi.

of A0 and alse in view of the approval given by  the Cabinst,

Govt., of AP for such taking over the entire accounts set upy the
i present applicant who is basicalily employees of Govi. of AP,  as
such he was under the legitimate expectation that since the Govi.
i
D af 8. have decided to take over the entire accounts sebt up, 80
‘ there will he fair chance on his part to get  absorbed in the
o _
L
o
Vo
gl b
2 i
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Fing vacant  post of Divisional Accountsant  since he  has

i
e

@i
acoguired long practical esxperience in the relevant field arnd with

.

this view of intention, he had approsched the Mon'hle Tribumal /

P

Hom “Isle High Court prayving for direction upon the respordents  to
consider ahsorption of the applicant in the Cadre of Divisionsl

Accountant in the light of the decision communicated by the Govi.

of A.F vide lebtbter dated 12,81 .268848,

It is  pertinent to mention here that the {Original
Applications preferred by some of the similarly situated employee
like that of the present applicant bhefore the Hon'ble Tribunal
were dismissed on the ground that the AG (A%RE) Meghalaya i.e.

A ——— e evsetesth
respondent  No. 2 opposed such absorption by filing affidavit
before the Hon'ble Tribumal. However, order of the Hon'ble

Tribunal have been challenged before the MHon‘hle High Court under

Article 2826 and  the Hon'ble Hauhati Migh Court upheld the

—

decision of the Mo 'bhle Tribunal.

——

It is pertinent to mention here that some of the applicants
in  0A No. 13877 namely- (1) Rathindra ke, Deb. and (2} Moloy
ﬂhusgn Dey and 7 others approached the Hon'ble Tribunal by filing
an 0.8 praving for a direction upon the respondents to allow  the
applicants  to continue on deputation basis till the process  of

taking over of entire fAccounts set wup by the Govt., of AP from

the administrative contreol of the respondent Neo. 2 is completed

and  with & further prayer Tor asbhsorption in the  light of the

Fovi. af fA.F's decision communicated  through letiter dated

12,81, 2883, The Hon'ble Tribunal disposed of the said 0.4 on

oo g

D Eh L, PEE1 extending the period of deputation as requested by the

Al 8

state of A.FP to the respondent No. 2. The respondent No. 2, being

i H q a3 g 4 i S b oy amy ] vy oo, S a,:. (:‘v‘.‘.'* .&:i‘,e
aggrieved by the decision of the Hon'ble iilbUH&; approached }

&
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Hon‘ble High Court by filing & writ petition under Article J26

o
Fanl
L

which was registered as WP (D) No. 5992 2o LaG Ak B)
ﬁeghalay&a Ghillong -~ Ve Shri R. Prathapan artd othersl. The said
writ petition came up before the Hoan'ble High Court for final
ﬁeariﬁg o 14 ERL2E0EH and the Diviéimn Hench of the Hon 'hle High

Court after hearing the parties upheld he decision of the Hon'ble

Tribunal.

Copy of the Hon'ble Tribunal’'s judgment

and order dated 29.846.91 and the order of

the Hon ble High Court passed dn WP (0

[

BAREED are enclosed as Annexures
ant 4 respectively.

4.7 That the applicant states that, some of the writ

petitions preferred by those applicants as well az  the other

4

similarly situated employees withdrew their petitions in view o7

the fact that the Govi. of AL in the meanwhile requested the

respondent  No. 2 not to repatriate the existing Divi
Accountants working on deputation $ill the process oaf taking over
the entire accounts set up is completed., It s relavant  to

mention here that in the meanwhile Govt. of A.0 had prepared &

scheme for taking over the entire Accounts seb up and  submibbed

ﬁha same to  the respondent No. 1| oand 2 for  approval  of such
scheme, wherein provision has been made far regular absorption of
ﬁh@ applicants who are working an gdeputation basis provided, they
qgqualify in the prescribed ewamination. More particularly in  view
of  the Joint Director of Accounts Directorate of Accounts  and
Treasuries, Bovi. of AP, Naharlagun, wrote a letter hearing MNo.
DA/TRY/LB/99 /9624 dated 15.11.199%, whereby Directorate o f

Accounts  and Treasuries reguested respondent No. 2, not to make
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further recrultment of Divisional Gecountant/Divisional fccounts
bt firere inn view of the fimancial condition of the State

= been stated in the maicd latiter datbed 19 ,11.199%

fit

il

gucheguer., It I
that the pay and allowances of the Divisionsl Aroounts
afficers/Divisional  Accountant since born by the fGovt. aof AP

from  the =state  excheguer and further reguested to  sllow the

lserving D.Asz in  the works department on geputation basis o

cortinue to work by granting exwtensicn for a further period of 2

years from e date of expiry of their respective tenure in the

I

I, . .
interest of ruaral service are mame would provide support to the

poor  financial condition of the State prevailing at the present

time. Even after expiry of 2 vears, the Govi. of AP, more

particularly, Commissioner  Finance, wrobe ancther letber,

oy

addressed to respondent No. = mearing No. DA/TRY /18799 dated

wherein the respondent Ma. = has requested hot  to

make any fresh recruitment te the post of Divisional pocowntant

{agaimﬁt the works division of the state of  ALP, putting the

reterence of letter dated 1% 11,1999 and further stated that the

recrultment of  the Nivisional Accountant would be made by the

Letate Govb. through AP.FPLE.C and &lso reqguested the respondent

Mo, 2 to allow to continue the serving Divisional fAocountants  on

idemutatiun ae emergency Divisional Grcountants for the time being
|

as  working arrangement. Lt ie further stated that a scheme has

already been formulated for submission for obtaining approval of

D the appropriate authority for lssuance of a formal notification.

Therefore, it is guite rlear, apart from the Court cases,

Cthe Govi. of AP had requested respondent No. & for evtension of

meriod  of deputation of the present applicant  due  to poor

I financial condition of the State of A.P. therefore the present
:appiicamt cannot  be  held responsible  for extension of the

i
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deputation period from time to time. More over in view of the
judgment and  order dated RE.H6.2HH1 passed in 0.4 No,  2ed-
ReEs sl (RLPrathapan and ors. -Ve- U001 and Ors) and  also  in

view of the Hom 'ble High Court’'s order dated 16.82.20884 passed in

WP () No. 399272083,

Copy of the Govt. letter dated 11.43.28d2

i% enclosed herewith and marked RS
Annexure— 9.
4 . 83 That the applicant states that the respondent No. X
vicde D Jetter bearing No. DA Cell/i-8/Court  Case/2000~-2001 /1898
dated 14.83%.2005, addressed to Director {(legal), office of the

Compitroller & Auditor General of Indiz, New Delhi sought an

advise as to whether the deputsticonists (D.As) should be reverted

back as the judgment has come nearly  after 4 years. The
respondent No. 2, again wrote a DO letter hearing No. DA Cell/l-
8/Court Case / 20082001/ 198Y  dated  DB.E3.2885, addressed e
Tommissioner, Finance, wherein it has been stated that the H.A
p¥-1: uuqfirmed consideration of extension of deputation period of
the 31‘Diviﬁimmal focountants working on deputation basis in ’éhe
establishment of A (A & BE). It was further pointed out that the
Division Rench of the Hon'ble Gauhati High Court had  issued  an
order dated 16,87 2685 regarding the 12 Divisional Accountants on
deputation who are to he reverted to their parent departments in
the Govi. of 6.P and it has been specifically stated by the

Ner, 2 im his D.0O letter dated oy e, OEas that the

respondent
order of the Hon'ble High Court iz not being implemented

presently and the remaining 19 Divisional eeountants whose Ccanes

are ﬁ%nding hefore the Hon'ble Court/CAT  may be immediately
‘ i N o o g g 6 A R 4 o | j "

requested to withdraw 211 their Courlt cases amd onee bthis 18 Gone
i

i

il
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their continuity on deputation would be considered. It is further

stated in the DO letter dated 28.805.2800 that on the guestion of

)

absaorption of this 31 deputationist, the HQ has informed that th

HE

madalities would worked out and further reguested to take urgent

&
agtion  to ensure that the pending Court cases are withdrawn  to

fac lltw%e their continued deputationsabsorption.

Therefore, it is guite clear that even the respondent No., 2
also assured the Govi. of &.P that the geputetionist will nat  he
repatriated and modalities for absorption would be worked out. It
i% Calso abundantly clear from the DO letter dated PELEE . REEE,
theEt the respondent Mo. 2 did not propose for repatriation, for
Qublic interest evern after the Division Benoch judg&enﬁ pazsed by

“the Hon'ble High Court of Itanagar Bench, dismissing the writ

;eiJiLmn on 1HLER.2E0% in respect of 12 Divisionzal Accountanbs.

Moreover, it is quite clear from DO letter dated 14,885, 2885

’ ik
;th%t irn the event of repatriation of the applicant to his  parent
department, there will be a tremendous problem relating to  the
closure, finalization ard rendition of accounts of the Govi. of
AP, Therefore the apolicant carnnoet be held responsible  for
continuation on deputation hkasis evernn after the expiry of normsl
tenure, rather the applicant has been vretained on deputation
after the supiry of the normal deputstion period on the reguest
af bhe Btate of AW in public interest. it iﬁl needless o
mertion here that the applicant is & regular employees. of  the
State of AP and he is serving in  the post of Divisionsal
‘
Accountant on deputation basis for and on behalf of the State of

AP since the payment of salary are being received from the State

gxaghequer. The respondent No. 2, is only vested with the

i

adihinistrative conbeol e f the post of Divisional



Accountant/Divisional Aocountants officers but  the pay antdd
allmwancag are heing pald by the state of AP, as such the AGE (A
& Ey, 8hillong has no jurdsdiction to isswe the  impugned  order
cdated GE . E4 3T hearing letter No. Dy Cell/2-446/006//Vol
iIIXﬁﬁﬁ?/lﬁmlﬁ directing to make recovery of the alleged excess
Bélary paid to  the applicant due to alleged overstsy in the

o

deputation post of Divisionsl Accountant after expiry of  the

epecific period of deputation, relving on an O.M of the Govt., of

India, DOP & T bearing OM Mo, AR 14817/338/82836-Estt (RRY  dated

3

29, 11,.2888,  such decision of the respondent No.o 2 is  notb
maintainable in view of the HBovi., of AP letter dated 16.11.1999,

12,8028, 11.835.2a8%, 14,835, 2000, 2805, 20085 imsued by the

e

o~y

respondent No., &, is in the interest of the State.

Copy of the letter dated 14,8580,
28,8385 and the impugned letter dated
@R, 84,87 are enclosed as Annexure- &, 7

and 8 respectively.

Lo That the applicant states that the respondent No, 2 has
imasued  the impugned letter bearing No. DA Cell/3-446/D00/VGl.
CIII/DEET/ 1615 dated #@5.64.2087, which is based on a DOPRT s  O.M

(RITY datec 29.11.20d6, the said

bearing No. OB 14617738/ 2086 68
CO.M o of  DOPRT  cannot  be applied in the instant case of the
applicant in  view of the facts ard  circumstances narrated in
preceding  paragraphs. It i categorically ststed that the
repatriation

respondent  MNo. 2 have not implemented the order of

and  the reason for nen implementation have been elaborately

.euplaingd by the respondent No. & in D.0O letter dated 14.835.4

‘am well as  in the D.O letter dated 28.43.2805, besides the

. -y " > e s em 3o e - i g
“decision taken by the Govt. of AP in thedr ietter dated

1
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PB,11. 1999, 12,681,208 and 1183520802, whereby the Bovi. of ALP
categorically requested the respondent No. 2 not  to repatriate
the npp§1 cant for the interest of ﬁh@ mtate, more particularly in
viem ﬁf the poor financial condition of the state a5 because
fresh %regruitmﬁnt and  posting  on  deputation invmlyes huge

inueﬁtﬁamt from the State Excheguer. In view of the aforesaid
!
position, e decision of the respondent No. 2 for  recovery of

pay and allowances on the alleged ground of excess drawl of  pay
an  allowances by the applicant after expiry of the stipulated

period of deputation is contrary to the decision communicated by

the rptpmndnnt No. 2 through DO letter dated 28.83.2085, as  such

n

the impugmed grder of proposed recovery ardd re-fiwetion of pay is
nat Euﬁtainable in the eye of law. The respondent No. 2 is barred
1

by 1 aw bf entoppel, walver and aCOUIESCENCE .

It would be pertinent to mention here that the respondent

M. 2 5ave passed the impugned order dated &5, directing
to  make recovery of excess pay and allowances on the ground of
alleged overstay after the supiry of the deputation period,
where “J the =zid respondent No. 2 vide letter bearing circular
Mo. DA Cell/s81 dated 140812087 invited mptiﬁﬁg foar permanent
allocation of the employees holding the post of Divisional
ﬂrcmuni;n /Divisional Hcocounts officer, Gr-I and Gr-I1, &r.
Divieional Accounts officer serving in the astate of AP, Tripurs
and Manipur w.e.f. @1.6%, 2007 consequent upon the decision of the
Comptroller  and  Auditor General to separate the m;dr@ of
Divisional Accountant/ Divisional Accounts officer etc. In the
maid letter dated 16,81 Za7 it has bé@n decided by the
respondent  No. 1 and 2 that the smployess of the Giate AP

be

appointed on deputation hasis as Divisional Accountant would

undler administrative Control of the P 6 % By, Meghalava,

14
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Bhillong, till finalization < the Court cases pending
different courts/CAT or till such time the state Govi. of A.P has
net  taken over the cadre. The relevant portion of clause 18 of

'leﬁter dated lé&.91.28387 is guoted belowy -

»

“id., Employees of the State of Arunachal Pradesh appointed on
deputation basis ss Divisional Accountant will be under
administrative control of the Accountant Geperal (A % E)
Meghalaya, Shillong till finalization of court cases pending
in different Courts/Central Administrative Tribunals or till
cuch  time the state Bovernment of Arumachal Pradesh has  not

taken over the cadre.”

1t is relesvant to mention here that there is no case
pending  either befare the Hon'ble High Dourt or mefore Lhe
don hie £AT, as such, the decision contained in clause 18 of the

nf the respondent No. 2 would confine to

letter dated 14,9100
the extent that the deputationist will remain under the

administrative contral of respondent No. 2. In clause 11, it has

heer stated that, there is every likelihood of taking over of the

cadre of Divisional Accountant by the State Govt. of Arunachal

Prageszh in near future.

A Copy of the letter dated 1&.41.20067 i

enelnsed as Anmexure- 9,

Aog 148 That the applicant states that the State of Arunschal

otn

-

i,

Pradesh has already prepared a scheme and submitted the sams
the Respondent No. 2 vide letter Mo DASTRY 37 /2068 166868 dated
ELET7 L2085, seeking approval of the said SBcheme for btaking over

the administrative control of the cadres of Br. DARO/DAD Grade-

i

£t
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/7060 Grade-11 and Divisicnal Gccountant and the said scheme was
ultimately handed over to the respondent No. 2 vide letter No.

DA/TRY-27/2688 dated  July 20885, whereby approval is sought  on

the proposesd scheme submitted by the State of AP,

It weould further be evident from the letter bearing WNo.
DA/TRY/15/99/Part  dated 15.87.8%, whereby the Sove. of AP,
reguested the respondent No. 2 to reconsider the decision of
?eﬁatriatimn of the deputationists, since the scheme for  taking
pver the Accounts set up is being submitted.

-y

It dis relevant to mention here that the respondent No. 2

vide letter bearing RNeo. DA, Cell/1-1/2@88-0061 /1569 dated

s

25.11.05% whereby draft scheme framed by the ﬂ&QG;% office
Fegardimg propesed transfer of DA's cadre was forwsrded tar the
@ffiae af +the Director of Accounts and Treasuries, Govi. of
Ardnachal  Pradesh  for comments, suggestion, if any, on the
prm@mﬁed scheme  for transfer of DA's cadre. Therefore, 1t is
evident from the above carrespondences that the Govi. of AP all
along requestsd  the respondent Ne. 2 for retention of the
deputationists in public interest and accordingly the respondent
No., 2 also conceded such reqguest considering the interest of  the
Stat@, therefare the present applicant cannot be held responsible
for retention for overstay in the deputztion post t111 date.
Copies of the written statement in UOA No.
119/85, letter dated 31.87.685 xlong with
acheme, letter dated nil July 2EE5

15 . 687, % gl EB.11.45 e eng losed

]

herewith as Annexure- 18 (Series), 11, 12

and 13 respectively.

1é
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4.11 Tihat the applicant states that in 0.4, Ne. 11472880 as
well as 0.6. HNeo. 11S/728085 which were filed by the same similarly
situwated employees like that of the applicants before the Mon'ble

Tribunal praying inter alis for z direction upon the respondents

to consider the cases of those applicants for gbsorption in the

e

light ot the decision contained in the letter dabed 26,683,485
imsued by the respondent No. 2. In the said Original Applications
Govi. of A.F. submitted written ztatement on  behalf of the
regpondent Neo. 11 wherein in para 7 of the written statement the
Bovi. of A.P had reiterated its stand for continuation of DA's on
deputation till the prmcé@% of taking over adminisztrative control
from the Respondent No. 2 is completed. In view of such ﬁﬂ@ﬂifiﬁv
statement for and on behalf of the State of A.P who have paid the
salary of the applicant during the entire gdeputation period from
the State excheguer has never asked the present applicant to
refund the alleged excess salary which is aig against  the
deputation post, as such respondent Mo, 1 or 2 has ne
jurisdiction  under the law to issue the impugned order dated
@5 .84.87  claiming refund  and re-fiwxation of the pay of  the
applicaﬁtsq when the State of A.F. has no objection in paying the
salary to the deputationiasts from the Gtate exchequer and further
the Gtate haes no objection in contirnuation of the deputationists

in the deputation post till the process of takimng over the entire

Accounts set up is completed.

In  the circumstances stated as above, the impugned  order
dated @5.846,67 is liabkle to be set aside and gueshed so far the

applicants are concerned.
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4,12 That the spplicant states that the D.JO.PET circular

dated 29.11.846 has heen relied upon by the respondent No. 2 while

sing the impugned order dated 99,804,487, but while passing  the
impugned order the respondent No. 2 in a most arbitrary manner

sought enforcement of the said decision/order with retrospective

effect directing the Chief Engineer FWD, PHE, I % FCDR, RWD, Power

Department, Govi., of A.P. directing to recover exce praysre-

fixation of pay with retrospective effect i.e. on euplry I A

]

years service on deputation whereas the said 0.M dated E9. 11 .8,
as  such  respondent No., 2 has no  Jurisdiction to  issue  the
impugned order enforcing the same with retrospective effect. It

is categorically submitted that the respondent No. 2 has no

jurisdiction to pass such an arbitrary, unfair and illegal order

cof recovery of alleged excess withdrawal of pay and allowances as

well as for re-fixation of pay of the applicant in the lower
seale  and on that score slone the impugned order dated d@5.04.47

is liabhle to he set aside and guashed,.

4.13 That the applicant states that the applicant i

capprehending  recovery of the sxoess withdrawal of pay  and

‘alliowances from the salary bill of the current months as such the

Mo ‘hle Tribunal be pleased to pass an appropriate  order/interim
order directing the respondents nolt to make any recavery or
re  fixation of pay in terms of impugned order dated §5 .84 .87 s0
far the applicant  is  concerned  Hilld disposal of Origingl

Application.

4.14 That +the applicant states that under the facts and

‘ Wil N R, Y-S O N 3w
circumstances stated above, the impugned order dated @a L aa .87 i

fasd

rot  sustzinable in the eye of law in view of +the categorica

stuend  taken by the respondent Govt. of AP whe is liable to pay

18
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the salary of the applicant from the State exchequer as sch  the
impugrned order dated @5,.84.07 is lighle to be set onide and

muashed so far the applicant is concerned.

4.1% That the applicant states that there 18 no  sCope toa
submit any representaltion against Lioe ampugned  order  datled
@R L5467 as hecause there is s sponific direction to take antion
in regard to scale of pay ~f z11 the Divisional Accountants to he
refived in their respe-tive scale of pay in the State GBovt., from
the date o their unauthorized over stay on  deputation, {iai?

and increments drawn after the

pvcess drawc? of pay and allowsnces
date in every case is to be recovered {(i1ii) increments due in the
stayed scale of pay to be deferred with cumulative effect till

the date on which the officer peinins his parent department.

In  view of such arbitrary order passed through  the
imﬁugﬁed letter datecd ©5.64.87 and apprehending re fiwation of
pay and recovery of alleged excess drawal, the applicant has
ap@rmachéd this learmned Tribunal with the prayer to protect the
valuable legal right and interest of the applicant by passing  an
ﬁpﬁvopriate arder metting aside the impugned letter dated
ﬁﬁ;ﬁ4u2ﬁﬁ? ap  far  the applicent is concerned and further bhe
pleased to declare that the applicant is entitled %o the scale of

pay of the depubation post.

d.1é That this application has bheen made bong fide and  to

somure the ends of justice.
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a Grounds for relief () wibth legal provisions:

5.1 Far  that, the respondent No. 2 has no jurisdiction  to
issue  the impugned letter dated #5.04.20807 claiming recovery of
the alleged excess ammumk'mf pay and allowances drawn  in the
higher scale and re fixation of pay asnd deferment of increment on
the alleged ground of over stay in  the deputation past, a8

because the pay and allowances of the applicant in the deputation

post have beern paid by the Govi. of AP from the Gtate exchaqguer.

5.2 For that, the Govi. of AP repeatedly requested anc
made their astand clear for retention and confirmation of the
applicant in  the deputation post by extending the period  of

deputation through  Govt. of AP, letter gated i8.11.99,

h

woh

(DL 1L EEGE,  11.93.62,  31.87.85%,  July 2Edah, 15,87 .05 as
guestion of recovery, re fixabtion of pay, deferment of increment

and  placement in the State scale of pay does not arise, more S0

when the Bovt. of AP has no objection to continue the

deputationists till the process of ftaking over af the entire
Accounts set up is completed, as such the impugned letter dated
G5 . @4, 87 is  liable to be set aside and quashed so far the

applicant is concerned.

RPN For that, the Bovi. of &.F have made their sband clear
regarding continuation and retention  of the applicant faly}
deputation basis ©till  the process of taking over the entire

7o the

(%1
ey

Accounts set up is completed as indicated in  para

statement filed by the Govi. of AP l.e. respondent MNo.

wri tten

; " R s o oy o ol o 6 gy g b g
11, Director of Accounts and Treasuries, Govit. of AP before this

competent Court in OA Noo 114783 as well as in 06 No. 115789, as

o : oy o g LI LI A DU B
such guestion of recovery, Te fixation of pay in the Btate
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of pay, deferment of increments and placement in the SGtate soale
o~y

of  pay as contemplated by the Respondent No. @ through  impugned

letter dated @%.84.07 is not sustainable in the eye of law.

i

.4 For that, pay and allowsnces of the applicant in the
cacdre of DAs have been paid by the State of A.F, the respondent

No.o 2 has no jurisdiction for reduction of such pay scale  with

i

retrospective effect and for placement of the applicant in the
Btate wscale of pay ss decided by the respondent NMo. 2 through

impugned letter dated 285.84.47, when the applicant is discharging

the higher duties and responsibilities in the cadre of DAs.

Bl
Fa
L

5.5 For that, reﬁpmwﬁ&nt Ma. 2 has also decided not
repatriate  the applicant through b.m letter dated 14.#83.85% as
well as  through D.0O letter dated Z8.835.83, rather decided fto
&11éw the applicent to continue to work in the deputation post in
apite of the judgment and order paesed by the Division Hench of
the Hon'ble Gauhati Migh Court on &1.62.685 for the interesgt of
the. State respondent. As such respondent Moo 2 ds barred by law
of Vegtmﬁgal, waiver and scguisscence to  enforce  the impugned

1&%&@# dated @8.04.87 retrospectively against the interest of the

Btate regpondents.,

Yo Far  that the Hon'ble Tribumel upheld the devision of
the State respondents for extension of period of deputation as
requested by the Btate of AP vide judgment and order dated

DRLE6H.E1 passed in UA No. 20@-20872801 which was further upheld

by the Hon 'ble High Court on 16,8206 in W.P (O Noo 3992702 and

the eaid judgment has attained finality. As

3t}

has no jurisdiction to issue the impugned letter dated @5.04.87

¢
311

i

ard  on that score alone the same is liable to be set aside and

#“3 E'3
wie &

Ratien R~ s T T s ek i e = e

ach respondent Neo.o 2

e g
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guashed.
5;? fror that, the DOPRT f.M dated 29.11.6& has o

! " : ' \ ' o
. retrogpective effect as such the respondent No. & 18 nat entitled
i

: »
|
th enforce the impugned order dated #5.04.67 with retrospective
Il
tive  maid circular dated 29.11.86 has o

. . >
! . effect, howeve®  Lhe
facts

application ; the applicant, in the

i the instant oase o f

and circumstances as puplained ahove .

KB . petsils of remedies puhawsted.

That the applicant declares that he has exhausted all

the remedies availahle to bhim ard there i nNno other alternabive

remedy left than o file this application.

7 a Matters nob nreviouwsly filed or pending with any  othenr

| The applicant further declares that he had not

l'pwevimu%ly Filed any mpplication, Writ Petition ar Suit before

cther Rench ot the

fany  Court  or any ather Guthority o any

Trikunal regarding the subject matter of this application nor BITY

such application, Writ Petition or Suait i pending before any e f

them.

&, Relief (=) apuaht for:

i
Under the facts and circumstances stated aboves Cthe

a@pliﬁant Frumhly prayes hhat Your Lordships be pleasern ter  admit

i this application, call for the records of the Ca%@ and ilssue

e

g
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4

notice to the respondents to show cause zs to why the relief (8)
sought for  in  this application shall not  be granted and on
perusal of the records and after hearing the parties on the cause
er causes that may be shown, be pleased to grant the following

relief (=13

8,1 That the Hon'ble Tribunal be plessed to set aside and
gquash the impugned letter bearing No. DA Cellfﬁw@ﬁfbﬂﬁfﬁml;
TYIT /7233771815 dated #5.84.20687  (Annexure- B s far the

applicant is concerned.

8.0 That the Hon'ble Tribunzl be pleased to declare that
the respondents are not entitled to re~fix scale of pay of the

applicants, recovery of excess drawl of pay and  allowance ard

increments drawn and defer increments dus to them.
#.3 Costs of the application.
8.4 Ary ather relief (8) to which the applicant is entitled

a5 the Honm’'ble? Tribunal may deem Fit and proper.

. Interim arder prayed for:

During pendency of the application, the applicant prays

for the following interim reliefs: -

?.1 That the Hon‘ble Tribunal be pleased to stay operation
of tﬁe impugned letter bearing No. DA Cell/3-46/0D0/V0L.
11170887/ 168-18 deted @884, 7867  {(Annexure- &) 80 far the

o ¥

applicant is concerned till dispos of the Original Application.
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.2 That pendency of this application shal

‘ot be a har'

the respondents to provide relief praved for.
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VERIFICATION

- : -
& 2

Iy 8ri Bantanu Ghosh, aged about 49 yvears, Son of Ghesh,

t

Divisional Accountant, (070 the Executive Engineer, Department
RWD;Yingkiong, Dist-West Siang , Arunachal Pradesh, do  here

solemnly affirm and state as follows
t

That T am the applicant in the instant Original Applica

and as such fully conversant with the facts and circumstances
the case.

That the statements macie i
Paragraph .MM

mace in mawa‘t%ﬁﬁ%ﬁixg;f.:ﬁlian.n gre matters of records

rests ar

3

i

the humble submission before this Hon'ble Tribunal

t
I have not suppressed any material fact.

-
Ard T sign this verification on thizs the AR W thay

LR S—

Sanf gt

bl
ghaat

of
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REGISTERED posT
ACCOUNTA ] "GENERAL

(AGE) MEGHALA YA ETC ]
- ONG ::: 7930¢ S
MQMLMIQ_WM — ]

No. Circular No. DA|Celly g

Dated:- 16.1 2007

Consequeny upon the dec;

} .
sion of e
Divi'slional./\ccounl
dUnlS Officer ip the States of

01.05.2007, ]

Comptroller ang /'.a:_(“:;.?mr (')cn‘c:;:_l I
scb’eu‘atdthc Caglrc of a'nls/f)ivisimml Accounis Qf'x’:;cc.* Grade-t ¢
H/Srl. Divisional Acc Arunacha) }":':xdr:sh,'1':'5;7:::'
- Manipuy w.e.f.

Loangd
regular D/\.s/DAOs/Sr.D/\O’s

h administrative conlrg tant General

under  (he
(A&E) Meghzlaya, Arunacly,
icreby required (o excercise op

Lof the Accoup

al

Pradesh and M"izoran* ; Shillong are } ion for permane sy
; a!loﬁ:alion o the -offiic'e of their choice in (he prcséribcd Option Forn, enclose
~I,A,hercwilh.~ I | -
| L The prop»oscdv.Sim’clioncd Slx'éngth and Person- .

POsition
Iris o Arunaclig] p

i the thyee slades,
ic, Manipur, Irip,

cadesh s g, below, .

Name of [ No. . Strength of the cadre and men o roll |
the state | of RS o A ' ;
: | Divi i , v 3
» P *"’“’““f‘\‘*—*\ NATTTT———— P 5.
h 81~ Sk, DAO DAQ-| DAO ~j Regular DA bp
O it flitytun g, 5 : {;‘
crelichn__‘_Samctt Me 35? Men [ San- ] Men mm A
stat™| =4 ned: | on . | . 4t on: clion- | op | ed -l on £
e . I'Stren” | rol oned. | roll - | eq roll | Stren- roll §'“
: Ylgth Stren ' Streng gth i}
: = | e | gth ~th v ' r
N . 7 NP B . r
Arunacha] 91 13 16 23 9 23 2 32 0 ;
Pradesh |~ . L : ] ' !
Manipur 791 112 8 1 20 3 20 ] 27 1) !
Tripura S2 118 178 13 0 N T 0 2
, - __‘_‘h\,\__ﬂ—\_‘\ Tt— ] —— i
| AGh&R) TTToT T . | | o1 :
Shillong, N R ) . o ~ :
223 33 1 32 S6 | 13 SO 3 78 0 !
2. The Sanclioned Strength will be determined for the States of Munipur Aripura H
and>Aerachal : P"r_adcs‘h_ on the basis of number of existing Divisions for which '
. post of D/\.s{D/\C’s/Si',D/\Os have heen sanctioned for (lhese Slites, ' »
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| Contd.2

3. Permancent alk;)'cal‘ion of existing DAs/DAOs & St.DAQs

o the States of (heir
made by e present cadre Controlling

1 . . . . N
choice wil] b 3 Audthority Je. he

S . , ‘Accoumavnt General (A&E) Meghalaya, ete., Shillong.
‘ ‘ : 4.7 Allocation of D/\S/D/\Os/Sr.D/\O opting (o 4 particular States will. be made on
. © . the basig of their seniority in the concerned grade starting  from the senior first,
C2 oS50 I the n_umber?qf oplees for 4 Siale is more than the sanclioned POSS in a grade,
the junior mo’%s( person in the grade i excess of The sanctioned strength of (hay

R LT

Stale who can hot be accommodatcy in thal State against the existing posts shall

be posted lemporarily (o (je State for which the number of optees is less than (he
§ . .

: : !

sanctioned strep:

' gth .Such persons will be poste

4" the State for which they have
exercised thcilr options on availability of subscquent vacancies in that State,

6. Aller 's_cparatiion of the cadre, the seniority of (he cadre meibers vaill be fixed o~
per the, cxistiiing inter-se

7. The vacancigs remaining unfj

seniority. ,
led ina Sale aller separation of c

Ceountant Genera office

adre will pe
filled up by 1ihc concerncd A

1S per Recruitment Rules
for the concetned posl,
|

8. Dircet rbcrui&_mcnl will be done in the deficit St

ate only against
alrcady}placoid/to be placed 1o (he Staff Sclection

the requisition
Commissiun.

9. Aller ﬁnavl !sqim’ulion of the cadre v the cadre of Arun
controlled by (he present Cadre
(ALL) Mcg}halz\ya, cele.,

Entidemen (%mcc is not fu

achal Prades), will be
Comrolling Authority

Shillong il such e g

wtioning from Hanagar,

l.e. Accountant General
Separate Accounts &

10, Employees o the State of Arunachal Pradesh appoinied on deputation b

asis as
undey administragy

Divisional Accountant will be
A

General (A&L) Meghalaya Shiliong 1il] finalisation of cour c

(li”'CJ‘CHl'C()L!I'L’i ! Centryl Administy

c control of (he Accountang

ases pending in
alive Tiibunaly or il
Govcrnmcm‘of/\.run:)clml P

radesh hag nol taken over the cadre.
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13, 1f such option is not-received within

" will be

", Acco untants. ofli
- Option Form and submit the same (o the undersigned within one month from tic
oo dule of issuc of lhis Circular,

ullocatcd o the

20 ww‘p -&a-\i‘;\v«v.

?‘

C

1ccr arc to exercise hls/hcr

arc less than th* sanctlonud atmnuh

4. The oplion v"on

~any circumslageces, |

15 The om_im'\)to bc exercised b
Grade-1]

Accountants

.

and Sr.

\(,q:w ;,%sﬁwas RIS

kelihood of taking over of the cadre of OAas
el g

one month from any person,

¢ exercised will be treated as final

anpointed o deputation basis.,

Authorliy:- G&AG's lelier N0.909-NGE(App)/32-2006 dated 17.11.2006.

BTt rﬂw;|m~‘,,m.'_ oy
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ir %"r{%mr&’h”ﬂ T Ty

runachal Pradesh in the near futuse.

n’al‘ Accounts Oflicer Grade I ¢ Grade 11 and St Divistonai

one time option in the enclosed

such pusun

State [ur which number of oplees in the LOH(.L,H)LLI ;md«

and cannot be ICVOr\CU under

y the reg sular Divisional Accounts Officer Grade-i &
Divisional Accounts Olficer

and not by the  Divivional

-
Dy Accouatant General (Admn)

e
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'Un(.mt (rcncml i
&} n(an( General (Aud )i

Accountant ch*cral (A&l
ra, /\[,mt.xlx

phr Imphal

Hdlm;: r,

WDI&]CRWD

(/\mh"l) inpm i,

/\;-u()l\. . s )

, o,
ipur,- Imphal, ‘ i o

@/O (l)’ SrDy

Uitang Gcncml (/\&L) O/o

N I"’I‘C RWD & Flcclrx

H

IEPER W, g

r.IJ, A ccoummw»ucncmt

the bx U/ /\ccounnnl

(/ Dcpm{mc_:

léc‘lcciiy_Dcpa ri-xnt:;}{ of th
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B Form ,o'f Option

vIn' the cv

:Accounts Officer cadre in the States of Manipus/

’,‘Sln'i/Sm._Li/M:s__::

working. ™ us

—— e : SR

administrative control of Accountan

'>'Arunachal‘ Pr.a_dféh, Shillong do hereby opt to be

“under the administrative

P L

conltrol ol

L (A&E) _

© exercised shall ve final and no fury)
any casc,

Date ‘

nt ol separation of Divisional Accounts

: (designation)  ande

General (A& Mcepholaya,

in  knowing fully

1er-change in the above optio;

Ol"l.'lccfs/Sr. DiviSiunu!

Tripurd/Arunachal Pradesh,

e et e

T e e e e e
.
the

Mizoram and

¢ finally allocated in the State of

(name of  the State),

the Accountant General
that the option so

1 shall be ailbwéd in

Stulion -

! g _ . (Signature)
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N THE CENTR Ay ADNHMSTRAHW
QU (ATI

TRBUNAL, L :
§ BENCH : GUwajia

A
e
Al Kurnar ;
ed ;xbogl 47 yeary, Preseally pogted g4 Flnanee & Aoy Officer 1y [
gACCQUn,ls,'NGJmlag\m and residing g Nah:ulagun,P,O; Nd)u;hgtm, i
| Jh do heretyy Soleranly g ffirp, and state gq follows -
B3 Written Statemen:: *
Y 1C0ns 5160 with : . §
- decined have beeg, denjed
Applicants fi]q the {ngtapy application seeking the relief iz - _ -
{'the applicanty yypy, & on deputatjn; entitled 1o Considerating, s '
f_/\.co\)mlt;uu “Wrorking inder Weren

Division offices of (),
Ulive Engineers inthe s

late of Amnac};'z_i Pradesy -




W"‘""’"""F‘”"V??"‘?"l‘!1"‘7’7/.‘“?‘r,‘j [E R,

4, That with rward 4

. mhmnt application ﬂze
statethent made therein

denied,
Ve

-~ the deponent states that

- That ‘before

9 That with :egm‘d

2 - /; ;‘:" 5‘% - .
' f/%.;

}calmg wih the saxd rehef as pra)ed for,- me wm::m

deals with dmffcrmt paragraphs madn in the mstant applica

ppi th‘vﬂ (07

© conveniences of thc case 1 hand.

O ihc -émufncﬁLs made in paregraphis 4.1 end 4.3 of the
dcponent states hat these are matiers of record and any
wmch are contrary to records shall be deemed 1 have been -

o tbe stalements made in pamgrvohs 4.4 of the application
ths State of Atunachal Pradesh through iis P'ma;m

Secreum' '

{F mmu,) Government of Amnacha meh{has formulated-a »(.h:m:\
'ﬂm'?AdmimstratiVe contr

for Vng o\u\ _

' of Arunachal Pradesh

- administrative control d

ettzr dated 30. 1.2005.

mthrmﬁtotbestatzmcutmadempam greph 4.5 of the 2
. ‘depouent.staws that the queshon has been dealt wﬂh in the scheme wi

hercunder ‘

2.2, The Dxx

the existing terms-

Accountant for {he 4

C L regular Dviv‘i»gional A

T . A.
‘J W | test exammation wi

S

1Y Aruachal Pradesh, efc]
General (A&E) Megbal

ol of the cadrey of §en.,or DAO/MAO GTBdB"I/DhO Grade-11 ]

. and DA of working d.lVLSIODS alleging to PHI'JRWD/[FCD/P” WD/Power Department:
_- TR WDITewer Department

tom the control of Accoxmmm General (A&F) M »ghalaym
Shlllong The said scheme hag been seul 1o the Accounlani

]aya Arunachal Pradesh etc Shillong fm king ove of Uic

f the oxdrc of Di /moual A(munwm fmm the 1
Thls has been done in cons

aler /id/ office

oo
. SR

I

to cabmnt u&lS'nT] lakzn 0n7
28.11.2001. f R | o

plication the
ach L ouowd

moual Aocouutam.s { on'deputation) hose who Lave uomplet&]
of depuh.hon will be continued s Emergeney  Divisional

ame being ag working arrangement. But for iheir :IAO'])DOI] as

ccoxmhml they shAJ nave lo qualify Uiemselves in the Divisional

ﬂun two years from the date of taking over thc cadre from the

T— —

)

*fﬁ"~'n-:w"rJ'7". TR e L

e e s qrns v s 4w e

e g P —————




Pradesh e LvhliUong, for which they v
Divisional 4
- SRamination, gha|] b

‘

_eXiminatioy

—

become available”

L
)

.Thc_a‘;i‘d

'pa}agrﬁph of the sch

conditiong are mquued © be fuifijled ;

. cadre of Divigiong] Accountmt VG
| of Arunaclig] Pmdcsh |

Copies of e

T Tha w!h Tegard to the

application the deponent gy (e

.'reiieratcd its stand for conti uation of
—— 7 %a0d for continugi

. \ k Meghelaya, Ar@;mcha

1 Pradesh ete. ShLUOn
Annenqre Tof

hrbe' dpplication dae,| 12,

;o 8 Tht wigh".rLga;d to he slatements my,, ;
‘ - 20d 4,13 of (he a:pplica}lion. the depopen( state

Slatemepy n:m'c'ie Lherein ‘whic}

dm\/” ‘

tegard 1o g,

1 area onlrary to rec;

Slaleren|y made

e deponent Slales that

P e

¥ will be given et chings
r m)f body fails 10 qualil
: rev;rzed to their parent departipen;

b 1 ]
45 and wheq quaiiiied hag)

¢ ha put ceray cordiy
I order ¢ get 1}

ting under different o5

and the scheme 4re &L
AandB Tespective]

Halerpen tade in

that the ‘Governmen

rds shall be deemb:i

1n Paregriaphis 4 14 4 15 .
before SubTnissioy, of the

T *}'i‘;‘&'?m;»-, S

3 e g .
e TE : ' o s AL {ort o Aolanil
administrative control of (e Accouniany Genere] Vet Megiz, ATCLathal
‘

Vol e Drasional 1gg;
. ——

f

the permanen &30ty |

Sonmuncatigny dat

&d 3072005

%ed hererp g A@ﬁtﬁigg

7 WS Wiitieg Slateigent

‘:gmph.s 4.6 ang 43

of 'u']e
of Arunacha) Prades had

Divisional Ag. B o depyiziion tll the
— L _..\;Ml__\\ﬁ\
process of laking OV adminisiry iy contro]l frop

Accountapy Genera] (A&E)

_ —
g Is ompleted wh; '

ch Iz evident” from
\\\\

———

@ paragrapisg =1.8,‘1.9,4.]0,4.1.],.i.12 :
$ that (hese are matiers of

record and any

0 have been
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over of ihe ca(}re, e Staie of Arunacha] I Pradesi, ms CoBeniLd [ VAT A e
@s@f the dawuuomsu under (he achmslr Wive om‘ L»‘_.E“A.ccmn‘n"
Gevenral ( AgR i \Acglmla}a Anumachy] Pradesh etc )))J]'U’
| .
The depc

ncm funhcr stales (hat the. Dz \s]

onaj Acco
m tll sue

h L lhc cadre iy taken ovey | v
sh Keeping iy, ew of {he CRPETELL: g2 inreg L*) the sening
dcputaﬁonists zmi if the scheppe ; 1 1mplemente, and contr g

over by tm Slabe of Arunachg) p Pradesh, the

themselves for permzmcnt

'_rrvmm tn
allowed 14 conly

EPutaLon be

! L)(. }
Amnachal Prad

it Govermny e il of

of deputz UCTiistg o
dfplﬁd huuS i

absorptiog indicated above.

® Laken

saall have tn ~opicl
saddl have g quans

L, Sho Jaye.nta K umarBhaUathaQa 00 of e ag Fumzr By
aged about 47 1 years, Presenlly posieg g

’ ~
Fianee ¢ .»"xocwnts Ofticer 1 the ,
- Directorats of Am_ounlsj o lhe Governmeny of Prades),, nu}mnu,/m' /‘u)udr verify
. that {he factavstz’m betein abgy, 4e tue to my knowlrdpr, Infiteratiog fmd t‘:!if;f |
(\‘ . derived froin rclcwml rccor(,a No(hmg substangjs] to the g Talsi) by way of e
» \\ - | Present Q.4 hz@ t/vcn concea e '
¢\ |
Verify g1 Guwaha g, Uiis day of 267 Sep(zmb;-;, 2008
DEPONENT
Tkl
[

'I’l"

ST Sty

[RTE ] &H T‘du T Pml""k'




| A Aede il g T SN 8 PTY

e . / b m»m\.a,i
i ;/\/H{Y 2710 ()0//0'40”0?) , - Viied 1 Jutytuy
) _ v . : f g—‘ . //
e : — ;o L
: ’—/é\(? é@ —
/e Accountant Geaeral, (A&L),
Mephakays, Arunachal Py adesh, cle,
Shitl Q“L
. Submission of scl xcmcfurl'\kmg, over the administrative control of the
. cadies of Sr. DAO/MAQ Grade ~ 1 DAO, Crade =31 wnd Divisional
/\ccount.\nt_ thereof,
. \ . !
I dm dm.(.tcd to submit herewith the proposed schemne for lahnv over the 1
ndmxms(mhvc ccnlrol of cadre of Divisional Accountants comprising’ Sr. D/\Os ! DAOs
vGu\dc - 1 & H nnd Dmsson.x\ Accountants by lhc Government of Arunachal Pradesh prc;cnmy
et vcskcd undcr your kmd control. ‘ ' '
1 am further dirccled 1o slate that the Siate cabine: hod since approved the
. i
_propusal o \z_ﬂfc over the cadre and the Departiments of Law & Judicial, Personne &
Adminjstralive Rcmnm of the state have duly velted the schieme .l'ic.' thorough cxaminaiion
v 1'1':'vi-c':wof the progress as staled above, | am direcizd 1o rcqu»sl you tu convey T _
“your approval hcxhla\mg sinooth \m\mg over of the cadre of D/‘\; I DAOs/ D/\Os Grade - | L\&l., i
ftom your Kind| conlrol : - i [
o . ‘ x_ . - { 5
Cindly acknowviedge the reeeipt ofdhe scheme enclosed in quadruplicale. }
: . } i
: |
Tnclo: As staled above. : Yours faithfully o
(C.M. Mm maw ),
. : . \ Director of/\ccounls & Ticasurics,
; ' ' e Govt. of/‘\run.\c\nl "tadesh,
T - : Nanarla;.un -—»‘79\ 110 (A
Memd, I\"().‘D/\[}'RY-27IZOUO : Dated -+ July'200S.
Copy 10 :- ;" ‘ : l
1 o PS.io Principal SLcrclary (Finance) to the Govt, of Arunachal 1’ndcsh Nenapa
- for mform.mon : { -
-2 'vl'hc‘: Secretary, Lawl & Judicial 10 the Govt. of Arunachal Pradesh for infonantion
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IN THE CENTRAI ADMINISTRATIVE TRIBUNAL:

e
]
GUWAHATI BENCH, GUWAHATI Qq ’ § >
; IN THE MATTER OF w3 \
y 4 e IN O.A NO. 159/2007 \\
.. [ LR Lo . : e, ‘
Y  Cousat ©i SHRI SANTANU GHOSH -
S APPLICANT
) \

e

Qw’ w

LT g 7oy THE UNION OF INDIA & OTHERS -
L _ Lrw SRRl RESPONDENT
AND -
] N \
IN THE MATTER OF :
“Written statement on behalf of respondent -

No.1 and 2.

(WRITTEN STATEMENT ON BEHALF OF RESPONDENT No 1

AND 2)
I Ms. Ngashangva Ruth presently working as Deputy Accountant General

(Admn), Office of the Accountant General (A&E) Meghalaya, Arunachal
Pradesh and Mizoram, Shillong do hereby solemnly affirm and state as
follows -

That I am the Deputy Accountant General (Admn) Office of the’
Accountant General (A&E) Meghalaya, Arunachal Pradesh and Mizoram,
Shillong. Coples of the aforesaid apphcatlon have been served upon- the
respondents No.1 and 2. T have gone through the same and being the Deputy
Accountant General (A&E) I am conversant with the facts and circumstances
of the case there of. I have been authorised to file this Written statement on
behalf of other respondents No.1 and 2.

II. °  That, I do not admit ony of the averments except which are
specifically admitted hereinafter and the same are deemed as denied.
11 That, the‘lapplicant is the vemployee of P.W.D., Tezu, Arunachal

. . . \- . .
Pradesh, who was posted as-Divisional Accountant on deputation basis under

the administrative control of the office of the respondént No.2 vide order

dated 5.8.99. In the said order it was‘speciﬁcally mentioned that the period of

ANEY

Gencrel (Alpey
fice of the Accouniant Geaeral (
Meghalaya ete. Shiileng

Deputy Lcconntan?

g/




+ deputationist as their deputation term was expired long back.

deputation of the applicant would be for one year from the date of joining in
the office the Execgtive Engineer P.W.D. Yingkiong, Arunahcal Pradesh.

v, | That, on completion of the applicant’ s deputation period, the
repatriatibn order to his parent department was issued. Against the said order
of repatriation the. applicant approached before the Hon’ble Central
Administrative Tribunal and the Hon’ble CAT waS pleased to pass an order
dated 22.6. 2001 and observed that as the State Government of Arunachal
Pradesh had taken the decision absorb the applicant in the state cadre by the
order dated 12.1.2001, nothing is left to be decided by the Hon’ble Court.

V. That, after more than 2 years the Commissioner (Finance)
Government of Arunachal Pradesh vide order dated 11.3.2002 requested to the
respondent that the Divisional Accountant who were appointed on deputation
basis may be allowed to continue as emergency Divisional Accountant for a
time being as a working agreement. It is to be stated here that the
Government of Arunachal Pradesh submitted a proposal to transfer the cadre

of Divisional Accountant to the control of the Director of Account and

Treasury, Government of Arunachal Pradesh and it was informed to the

respondent that the formal notification in this regard would be communicated.
However, after more than 4 years the Government of Arunachal Pradesh still
does not have initiated any further move to take over the cadre of the
Divisiolnal Accountants in the state from the from the administrative control
of humble answering respondént.

VI. That, the Recruitment Rules for the Divisional Accountant’s do not
provide for such absorption and all the Divisional Accountant on completion
of their debutation periods are required to be repatriated back. |

VII. That, as per instruction contain in o’fﬁce memorandum dated 29-
11-2006 issued by the Government of India, Ministry of Personnel Public

. W . \
Grievances and Pension , the recovery orders of excess drawl of pay and

- allowances of over staying on deputation period were issued to this

. ; ‘a )
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Reply to the facts of the ciase:-

That, with regard to the statements made in paragraph 4.1 of the application,
the Ihumble answering respondent begs to state that he is an employee of the
Government of Arunachal Pradesh and was posted as Divisional Accountant
under the administrative control of the respondent 1n0.2 on deputation basis
vide order dated 5.8.1999. The said order contain the perlod of deputation for
only one year.

That with regard to statements made in paragraphs 4.2, 4.3 and 4.4 of the
Original Apphcatlon the Respondent humbly s¥edes that the Applicant is a
regular employee of the Government of Arunachal Pradesh. Since there were
vacancies in the cadre of Divisional Accountants adfinistered by Respondent
No. 2 and since direet recruitment (as 'p‘”rovided in the Recruitment Rules 1988
for D1v1s10na1 Accountants) through the Staff Selectlon Commission to fill up
vacancies would take time, Respondent No. 2,i.e the. Accou Nt Geneyal
M’—E}from time to time called for apphcatlons from the experienced staff of
Public Works Department, PHE, RWD, I&FC, ‘Electricity Divisions serving

, under the State Governments of Trlpura Arunachal Pradesh and Manipur who

were willing to serve as Divisional Accountants on deputation bas1s in the

States of Tripura, Arunachal Pradesh and Manipur. Accordmgly, the

Applicant has been selected and posted as_Divisional Accountant on
deputation basis under the admlnlstratlve control of RespondentNo 2. The
letter of Respondent No.2 , while appointing the Applicant as Divisional

Accountant on deputation categorically stated that the period of deputation

was initially for one year and that the Apphcants were liable to work as a .

D1v1510na1 Accountant on deputat10n ba31s in any of the three States of
Tripura, Arunachal Pradesh and Mhmpur The said letter also stated that the
period of deputa‘uon could be extended for a maximum period upto three years
and in no case it will be extended beyond three years However, the Applicant

is still contmumg in the deputatlon posts. o : ,

Recruitment Rules 1988 - Appendix |
Appointment letter dated 5.8.1999- Appendix {1

2 f
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That with regard to the statement made in Paragraphs 4.5 and 4.6 of the
Application, the Respondent No. 2 humbly s%ow}aes that (in January 2000) the
‘Government of Arunachal Pradesh submitted a proposal to transfer the cadre
of Divisional Accountants to the control of the Director of Accounts &
Treasuries, Govt. of Arunachal Pradesh. and stated that the formal notification
in this regard would be communicated by the State Govt. in due course vide
their letter dated 12.1.2000. However, no such notification was issued by the
Govt. of Arunachal Pradesh till date. It may be pointed out here that State
Govt. cannot unilaterally take over- the cadre of the Divisional Accountants
which is under the control of any State Accountant General without the prior
consent and approval of the Comptroller & Auditor General of India. Only
after the State Govt. accept all the terms and conditions laid down by the
C&AG of India for such transfer and with the approval of the Comptroller and
Auditor 'Genefal of India, the administrative control of the cadre of Divisional
Accountant can be taken over by a State Govt. The Respondent No. 2 humbly
submits that on completion of the Applicant’s deputation period, the
repatriétion order to their parent department were issued to the Applicants.
However, the Applicant, instead of reporting ba;ck to their parent department
filed a petition in Gauhati High Court which was transferred to CAT,
Guwahati against the repatriation order. The Hon’ble CAT vide its order dated
22/6/200i passed an order that as the State Govt. of Arunachal Pradesh had
taken a decision to absorb the Applicants in the state cadre by order dated
12/1/2001 nothing is left to be decided by the Hon’ble CAT Thereafter, the
Respondent No. 2 filed a writ petition before the Hon’ble Gauhati High Court
challenging the impugned judgement of the learned Tribunal vide WPC (C)
No. 3992/2002 . | |

4.~ That with regard to the statement made in baragraph 4.7 of the Application, the

Respondents humbly s@'@\'@/that as stated earlier, the Government of .
Arunachal Pradesh had i-nm'J.evlnuary 2000 (vide its letter No. DA/TKY/ 15/99
dated 12/1/2000) informed Respondent No. 2 that the take over the cadre of
Divisional Accountant was under active consideration Thereafter, the State
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Government of Arunachal Pradesh did not initiate any further move to take

over the cadre of Divisional Accountants in the State of Arunachal Pradesh.

~ After more than two years, the Commissioner (Finance), Govt. of Arunachal

Pradesh vide his le\tter No. DA/TRY/99 dated 11/3/2002 requested this office

that the Divisional Accountants who were ai:)pointed on deputation basis may

be allowed to continue as Emergency Divisional Accountants for the time

being as a working arrangement. But for their absorption on regular basis they

will be given chance to qualify themselves in the Divisional  Test

Examination which will be conducted by the State Govt. of Arunachal

Pradesh through the authorised officer of the State Govt. after taking over of the
/

administrative control of the cadre of Divisional Accountants / Divisional
Accounts Officer / Senior Divisional Accounts Officer of Works Divisions
belonging to PWD/PHE/IFCD/RWD and Power Departments of Arunachal
Pradesh. - | ‘

More than four years had elapsed but the State Government of Arunachal
Pradesh has not initiated any further move to take over the cadre of Divisional
Accountants in the States from the administrative control of the Accountant
General (A&E). However, the Director of Accounts and Treasurieé, Govt. of
Arunachal Pradesh vide his letter No. DA/TRY/27/20(/)0/ 1060-63 dated
30/7/2005 has forwarded a scheme stating that the Govt. of Arunachal
Pradesh has decided in pursuance of Cabinet decision of the State
Government to take over administrative control of the cadre, of Divisional
Accountants / Divisional Accounts Officer / Senior Divisional Accounts
Officer from the Accountant General (A&E), Meghalaya etc. Shillong. The
said scheme was forwarded to the Comptroller and Auditor General of India
for a decision. i“he Comptroller and Auditor General of India in turn prepared
a modified scheme based on the state government’s proposal which was
forwarded to thé state government by this office under letter No.DA Cell/1-
1/2000-2001/1509 dated 25.11.2005 for acceptance/comments. The state
government was'rem(inded vide letter No. IjA Cell/1-1/2000-2001/28 dated
_2_8_.4_.200? and letter No. DA Cell/1-1/2000-2001/96_ %ated 6.6.2006 for its

!
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response to‘the scheme to which till date reply is awaited. Tt is again humbly
submitted that the post of Divisional Accountant to .which Applicant was
appointed on deputation basis is a 'Civil Post under the Union of India. The
handing over of the D1v151onal Accountants cadre from administrative
control of Accountant General cannot take place Wlthout the consent of the

Comptroller and Auditor General of India.

Letter No. DA/TRY/15/99 dated 1 2/]/2000-Appendix I
Letter No. DA/TRY/99 dated 11/3/2002 -Appendix IV

'

Letter No. DA/TRY/27/2000/1060-63 dated 30/7/2005 - Appendix V

That with .regard to the sta’tementl made in paragraph 4.8 of the
application, the Respondent No.2 humbly stetésthat in this connection in
rcnly to letter No. DA /TRY/Part/15/99 dated 12.4.2005 ( Appendix-VI )
received from the Directorf of Accounts & Treas\uries, Govt. of Arunachal
Pradesh, then reaffirmed vide letter No. DA Cell/108/Court case/2000-
2001/147 dated 24.5.2005 (Appendix- VII ) the decision to repatriate 12
Divisionat Accountants on deputation in the light of the\Hon’/ble ‘Guwabhati
High court, Itanagar Bench order dated 1.2.2005 and repatriation orders had
been issued to 12 Divisional Accountants. However, these 12 deputationist
had filed petition in the Hon’ble Tribunal vide O.A. No.1 14/2005, 115/2005
and 0.A. No.238/2006 for absorption under the administrative control of the
Respondent No.2. The Hon’ble Tribunal vide his common judgement dated
21.3.2007 held that “ the Govt. of Arunachal Pradesh have proposed a
scheme for taking cntire Accounts set up from the Accountant General (
A&E) Meghalaya, Arunachal Pradesh etc., Shillong and the proposal is under
acti\ve consideration but final approval is awaited. Accordingly we direct the
Applicants to make individual comprehensive representation before. ‘thc
concerned Respondents forthwith and on rcceii)t of such representations, the

said Respondents shall consider and dispose of the same‘and take a decision

. {19
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e application, the Respon-dents humbly sy&/%%

‘thereon within a-time frame of three months” (Appendix -VIII ) However, no
‘such ﬁrepresentation have been received by the Respondent No.2 till datej
No. DA /TRY/Part/15/99 dated 12.4.2005 Appendix-VI. \

DA Cell/1-8/Court case/2000-2001/147 dated 24.5.2005 -Appendix- VII

"Hon’ble CATs order dated 21.3. 2007 Appendzx Vi

That with - regard to the statement made in Paragraph 4.9 of the Application,

the- Respondent’ No. 2 humbly st@ﬂe@ that the Recruitment Rules for
Divisional Accountants do not provides for such absorption and all the
Divisional Accountants on deputation after completion of their deputation
periods are required to be repatriated back without any exceptions. The
Comptroller and Auditor General of India has also confirmed that the
Recruitment Rules for Divisiotlal Accountants cadre do not provide such
absorption. The Respondent No.2 humbly submité that on compliance of the
Government of India ,Ministry of Personnel, Public Grievances and pension’s
Office Memorandum No. AB14017/30/2006 Estt. (RR) dated 29.11.2006 the
recovery orders of excess drawal of pay and allowance on over stayal on
deputation periods were issued to these deputationist as their deputation term
| expired long back-and denied to Jom in their parent department.

That with regard to the statement made in paragraph 4.10 of the apphcat1on t

the Respondents humbly st~=:Ted that the Director of Accounts and Treasuries

. “vide his letter No. DA/Try-27/2000/1060-63 dated 3‘0*.7.2005 had forwarded a

scheme stating the cabinet decision of the State Government for taking over
administrative control of the Cadre of Sr.ﬁAOs/DAOs/DAé from the
Accountant General (A&E) Meghalaya, etc Shillong which was sent to the
Comptroller and Auditor General of India who has prepared a draft scheme

taking into account of the regular Sr.DAOs/DAOs posted in the Arunachal

Pradesh.The said scheme was forwarded to the Govt. of Arunachal Pradesh '

for approval/comments.

That with regard to the statement made in paragraphs 4.11 and 4.12 of the

ki

'Government of Arunachal Pradesh was informed vi_de P.0.letter No. DA

vepnty Acconr; Ll Y rE G { da'@‘-’
.. of the Accountun: Gena'al (40l
Baghalays osc. Skillone.

ithat the Financial Commissioner,
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Cell/1-8/Court Case/2000-2001/1909 dated 28/3/2005 that the question of
absorption of the Divisional Accountants on deputation was under
consideration by the office of the Comptrbller and Auditor General of India .
Subsequent to this, the Comptroller and Auditor General of India had
confirmed vide D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005
(Appendix —IX) that the question of absorbing the Divisional Accountants in
the Divisional Accountants cadre had been examined, but it was not found
possible as the Recruitment Rules of Divisional Accountants do not provide
for such absorption. The Director of Accounts and Treasuries vide his letter
No. DA/Try-27/2000/ 1060-63 dated 30.7.2005 had forwarded a scheme
stating the cabinet decision of the State Government for taking over
administrative control of the Cadre of Sr.DAOs/DAOs/DAs from the
Accountant General (A&E) Meghalaya, etc Shillong. The Comptroller and
Auditor General of India has prepared a draft scheme taking into account the
regular Sr.DAOs/DAOs posted in the Arunachal Pradesh. The said scheme
was forwarded to the Govt. of Arunachal Pradesh' vide this office letter No.
DA Cell/1-1/2000-2001/1509  dated 25.11.2005  (Appendix X Hfor
approval/comments . In response to this office letter dated 25.11.2005, the
Govt. of Arunachal Pradesh only recently conveyed the decision to formally
take over the cadre of DAs/DAOs/Sr.DAOs from the administrative control of
this office with modification of some of the clauses of draft scheme vide letter
No. DA/TRY/15/99/1921 dated 8.9.2007 (Appendix — XI). The said scheme
has been forwarded to the Comptroller and Auditor General of India’s office
for perusal and comments vide this office letter No. DA Cell/1-1/2000-
2001/569 dated 28.9.2007 (Appendix- XII).

D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005 Appendix —IX

letter No. DA Cell/1-1/2000-2001/1509 dated 25.11.2005 Appendix -X

letter No. DA/TRY/15/99/1921 dated 8.9.2007- Appendix — XI
letter No. DA Cell/1-1/2000-2001/569 dated 28.9.2007 -Appendix- XII

That with regard to the statement made in paragraph 4.13 of the application,

- the Respondents humbly submit that in compliance of the D.O. P&T circular

WW counrant ... - .. { u)%

Qs 8f the Accounsunt Generaf (4l
Magholaye otc. Skillong

7

\
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12.

13.

14.

10.

9

dated 29.11.2006 the orders for excess recovery of pay & allowances drawn
on overstay on deputation periods was issued to these Applicants vide this
office letter No. DA Cell /2-46/DDA/Vol1I1/2007/10-15 dated 5.4.2007
(Appendix — XIII) as they have been continuing in the deputation post on
exI;iry of deputation terms. )

letter No. DA Celé /2-46/DDA/Vol.II/2007/10-15 dated 5.4.2007 Appendix — XIII
That with rega\rd to the statement made in paragraphs 4.14 and 4.15 of the
application, the Responcients humbly submit that on compliance of the Hon’bl\e
Tribunal’s interim order dated 25.5.2007 passed in the O.A. No.130/2007
(filed by \Shri Tashi Namgey & others) the implementation of Government of
India ,Ministry of Personnel, Public Grievances and pension’s Office
Memoranduﬁl‘\ No.AB14017/30/2006-Estt.(RR) dated 29.11.2006 has been
kept in abeya;xc;: until further orders and the concerned Chief Engineers have
been requésted to communicate the action taken in this regard immediately
vide letter No. DA Cell/2-46/DDA/V olIll/ 86-90 dated 29.6.2007(
Appendix- XIV) and copy forwarded to all‘the Executive Engineers of the

Govt. of Arunachal Pradesh and the Divisional Accountants on deputation.
letter No. DA Cell/2-46/DDA/Vol 11l/ 86-90 dated 28.6.2007 Appendix-XIV
That with regard to the statement made in paragraph 4.16 of the application,

the Respondents humbly submit that they have no comments to offer.

‘; qu\‘j;h Grounds for relief(s) with legal provisions : —

That with regard to the statement made in paragraphs 5.1,5.2,5.3,5.4,5.5,
5.6,5.7 of the application, the Respondents humbly submit that they are not

entitled to get relief as they are continuing in the Deputation post on expiry of
_‘ the deputation terms against the rule. ]
. That with regard to the statement made in paragraph 6 & 7 of the application,

- the Respondents humbly submit that they have no comments to offer

That humble Respondents respectfully submit that the application could not

" make out a good case for interference of the Hon’ble Tribunal and the

f

* application has no merits at all. Hence application is liable to be dismissed.

/

A%/} M
Peputy/ Accounrant e - .

) no
Rfifisi: of vhe Accountu... .eneral (& B
Lieghalaya etc. Shilleng, o

R
l
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Verification. i

i

I, Ms Ngashangva Ruth , wife of Shri K.Mahangthei aged about 49 years
presently working as Deputy Accountant General (Admn), Offiée of the
Accountant General (A&E) , Meghalaya, Arunachal Plradesh and Mizoram
Shillong do hereby solemnly declared that the statements made in pa{ragraphs

10,9,0,4 anst & are true to my knowledge and belief. Those made in

paragraphs Hfvvi1 ,2+5 7410 are being matter of records of this case. The

facts derived there from which I belief to be true and rest are my humble
submission to the Hon’ble Tribunal.

I have not suppressed any matter of facts. I sign the verification on
- 1§14 dayof AV 2007

Deponent.
Depugy Accounsant Ue..c ... .,
. Wgﬁ of the Lecounstant General (Audy
Lieghalaya ete. Shillong,

10
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“OFSCE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA, ARUNACHAL

y ' PRADE3H AND MIZORAM :: SHILLONG

. ~000000H0NOON~

.ED -No.DA.Cell/ ‘,%93 DATED

ponsemuent on his selectlon for the post DWv1810ni§;bcngﬂysﬁaf/

Kceountant (on deputatlon basis) in the pay scale of

l&@ﬂ:ﬁﬂzl&QQ=6&=26aO/- in the combined cadre of Divisiodnal -

Acéou#tants under the Administrative control of the cffice of

/)

YA MMIRA a5 at p ent wo
e in _the offite 0f the. .= *ijlLrNﬁ%WFE&YQKBRQDIK iijl&}1 ]41%5V\

the, Accountant Seneralx(i;i;&\Meghalaya, etc., 3hillong, 3hri

1s Dosted on -dejpi

w1th1n3@ days from the date of 1ssue nf thls order, falllng
~which his postlng -on deputatlon 1s ligble to be cancelled
w1thout'nny further commun1Catlon and the post may be '
offered to some other ellglble and selected candidate. No

,,,,,,,

representetlon for a @hanbe of the place of posting will be

oy ——e ooy P e o e e ————

entert 1ned unoer any c1rcumstances whatsoever._.;

. " gy
-y . o i e AR o SR e e

reovis
y

ITA;‘xyéﬂ*Of'ﬂeﬁutatlon of ohr1/~'

B e ' el

Q'.A g:J,A_ th
y and dgg

utatlon(Duty) ellowances‘.

respagt of

- v = o T T e s e s o s et oo o

Cwidle be governed by thebuovernment of Indla, sty of
Linance, Public Grievances and Pension (Department of Personnel
—--anG-. fralnrng) ietter‘No“2/12/B7 “Estt(Pay.II) dtd. 29-2-1988

CONtdueeeena2/u.n....

cny
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and¢ as smended d modlfleiiifom time to time.
Shr _gi % /\ ofl, —

/5~

Jhilz on deputation,

may elect to

’

draw elther the pay in the scale of pay of the deputation post

¢cr his basi

“lus deputation (duty) allowance. Shri

1C pay in the parent cadre “lus

, on devputation, should

exercise option in this recard within a period of 1(cne) month

from the date of joining the assignment (i.e. the aforesai iRA;)KAAAA
Dost of,@eputatlo ). The option once exercised by Shri _; ) /

CE

shall be treated

aS'finé1 and cannot be altered/changed later under any

-
o

és whatsoever.

‘”"5:*]__ “The Dearn°ss Allowance, <CCA, Chlldren Educatlon

‘etc."

~i£m7’---,;

AllOWance,

Iv(lathw;ndatlon)'

6. - ..Shri

deputation
withiﬁ:the

%@miniqtr

Shll X

‘State of Arunachal Pradesh,

T.a., L.T. C., Leave,LPenS1on, etc. will ‘be governed by

“thé "Eovt of India, Ministry =f Finsnce OM No. r1(6) ~Iv(a)/62
- ded. 721241962 “(INCOFPOTated as Annexure - to
decision.No.

ovt of Indla

-dn-Appendix~31—of "Choudhiry"'s C.8.R. Volume

And as amended and m dified from time to time.)

will be liable to be transferred to any place

Manipur ang Pripufa,

'-iﬂ»the~ccmbiﬁeﬁ“Cadre of Divisional Accountanfs'under the

tivgdpnntroldof.xheeAccountnnt General (a&f) Meghalaya,

Divisiongagl

‘.Offl e must he Tfj:j;i? by, the

aqaitionélﬁcharges, appointed or transferred to a post/station
- otherthan i) dted - h

" (on devutatlon) 1s~enurusted

ni”stabllshment Offlc

'ﬁ;§:ﬁg%mﬁ%{~j
.. Sr. Dy. Accounrant General (Admn)
UEIREER (7)) @ Tafay
" Office of the A G (ALE)
¥nag famrim o T UEmTe gy
Meghalaya, Mizoram & AP,
frate ye3ee ?
Shillong- 793001,

rqowkagiii;nlfzany, ]

W
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A e S TGram . ARUNKMCCG URNTE :
: N T Phont :24428! (O 7
' 2TUEIT AR e
GOYERNMEN’I OF ARUNACHAL PRADESH ~

Divector_of Accou nis_& Treasvries

Naharlagun-791 110

.4.5..1_,9.4? Dated, the. l?r?'.‘r..;!'gfl...’r.‘?“’o
—
. “To,
“The Accountant General (A&E),
Arunachal Pradesh Meghalayn etc,, —
Shillong - 793001
Sub  Transfer 6fthe Catire-of Divigional Accounts
-Ofiicer /- Divisional Accountants 1o theState of
#Arunachal-Pradesh - regarding,
o U 1“was~under ‘active -consideration .ofhe: Govzmment )
ol ATanachal~Pratest - 107 - Sommenine 1o take over the Catre ol the .. ...
: Emsxona] Acconnts ‘Officers / "Dmsxomu Acconntants ‘of the “Works
T Depm’tment tomi"-g 01 { ‘hiinety ‘one ) posts from the “eXISHNE
" |conibined’ cadre ‘being cq_ntrohed by 'you. ‘Now, the Govemnment of
Atunachal Pradashhas decided to tiake over the above said Cadre inder
the direct .control .of the Director .of Accourits & Treasunes, Govi. .of

‘ _Persons those who are bome on reguiar basis in the §
tafire :and opi lo come over fo ATunachsl Pradesh state Cadre, will be

'taken over-onsiatus quo vsubjectio aceeplance of the state uoverrr.rnen.

- lt 15 2lso demdea ‘that “henceforth no fresh Dlvxs:ona.. ACCOUIIL&HT(N on

. vyour level 50 that the'process:ofthe transfer of the Cadre: along w1th the -
- mﬂmgpemem@m—bwemplsﬁedmematdy '

Atss, ﬂaeremre mequeﬁ.nww tales TreG essaryaEEOn At

Fannai ‘notification is ‘n_n_dcr issue and “ghall - bc — , __
' ,ommumcated 1in due course. :
: ﬁours;_afaitklﬁﬂly:
45_ I»Oﬁiﬁe Dy Sec«y—r-l' Snance ), - / — ————-—
e -.Govt. of Arunsachel. maesh Cl))ﬂ/ o
: ’ NA?’RLKG’Y ,
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. - - 47-_/,\___ . r——

o -
o v - o L
Lo H 7 JOVT OF ARUNACHAL PR /\D-TSH
VRN v / k IMRECTOIATE OF ACCOUNTS & TREASURIES _lﬁ ~
NAHANLAGUN "

et |
v oppdi - LY

N -DAFRYH5/99 - - - -- - - -~ -Dated Nahaslagun-the-1dth -Mareh 102- v -

To.
The Accountant General ( A&E)
Meghalaya, Arunachul Pradesi cie.
Shillong.*

! l

Sub:- Continuation of service in respect of the Divisional Accountgnt on deputation.

S, "

1 would likc {o inform you that the state cabinet of Arunachal Pradesh has already
taken a decmon for taking over of the admumistrative control of the cadres of
SrDAQ/DAO/DA -of works-divisions belonging to PWD/PHED/IFCD/RWD and Power
department of Afunachal Pradesh. In order to ensure smooth transition of the controlling
authority of tne| said cadres a scheme has already been formulated which is being
submitted to you' shortly for obtaining approval of the appropriate authority for 1 Issuance
ofa formal NOllﬁC&t]OD

Meanwhile you are requested for not to make any {resh recruitment to the post of
the Divisional Accountants against the Works divisions of the State of Arunachal Pradesh

which 1 in Cul]“uucLlOl.‘ to our letier No. DA/MRY/15/99 dated 15/11/99. Fresh

recruiimen: of the Divisional Accountants will be made bv the state government through
Asunachal Pradesh Public Service Commission. Therefore the Divisional Accountants
those who are appointed bv you on deputation from the state service of Arunachal

Pradesh may be allowed to continue as Emergency Divisional Accountants for the time -

beine as a working arrangement. Bui for their absorption on repular basis they will he

given chance to :qualify themselves in the Divisional Test examination which will be
conducted by 1'e state government through the authorized officer of the state
government after taking over the administrative control of the cadres.

-

The Chief Engineer, PWD (1J7 W/Z)PHED/TEC D/RWD and
Power Dcnamnem of Arunachal Pladcsh for information.

, » \al
' Y faithfully, .
| " , 0 ’s al Y. . }/V ?5%
\) ! - | ) O Y
S | oL (,)P/ R @\6 6““9;0&-
: . - bt 8o 0\0®
- {(\‘V’&\ . ‘. (A K. Guba) , W\ \p\"t o
‘ . Commissioner (Financc) P 6‘
_ o Govt. of Arunachal P1ad<:sh9 s{o” ‘,\"
R o - - Jtanagar. - é‘, 2
‘Memo N DA/TRY/15/99/ Dated Naharlagun the ]11th March 02, '
Copy 1o - ' N : . » ‘ “ . .
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2y Al Executive Engiizers, PWD/PHEDNFCDIRWD & Power
department o Arunachal  Pradesh for information, They are
requesied Tor not to release the Divisional Accountants. who are
on deputation from the state service of Arunacha! Pradesh . on

[ORN B I 1

PR T depatation e, unii further order from e end.

(A.K. Guha)
Commissioner,(Finzmce)
Govt. of Arunachal Pradesh

ltanagar.
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“"C’}';'. /_j ' GOVLRNMENT OT ARUNACHAL PRADESH m P
s LA OIFICE OF TIIE DIRECTORATE OF ACCOUNT§ & '"REILQURIES =
T “. NAHARLAGUN - 791110 3 '
_ ___No. DA/TRY-27/2000//05° 63 — la — . Dated' A
EYR A .
- é’ll/ . .
/ The Accopntant General (A&E), ‘N | § i g ;ndef 4
o Meghalaya, Arunachal Pradesh, efc, , CJ / .
. Shillong. | i “ -
| . '*6 ; ;4-’ ./
\ Sub:- Submissidx of scheme for taking over the administrative cmﬁml T THE & e
t e cadres of {Sr. DAO/DAQ Grade—1DAO, Grade— T and Divistonad

Accounta nt — thereof. M

Sir,
1 am directed to submit herewith- the propc;sed scheme for taking over the
. administrative control of cadre of Divisional Accountants comprising Sr. DAOs./ DAOs
““Grade ~ I'& II-and -Divisiongl'“kccountantsib)' the Government -of Arunachal Pradesh presently -
vested under your-kind cantrol. A : s L e s
T -am further directed -to “state -that 'ﬂlé State cabinet had since approved the '
proposal to take over the cadre and the Departments of Law & Judicial, Personnel- &
. . .—..Administrative Reforms of the state-have duly vetted.the.scheme.after thorough.examination. SO

, In view ofithe progress as stated above, ] am directed to request you to convey
your approval facilitatingfsmooth taking over of the cadre of DAs / DAOs / DAOs Grade - 1 &I

. from your kind control.

L eaaan

Kindly acknowledge the receipt of the scheme enclosed in quadfuplica’ce.

Enclo ; As-stated above.

, _ Director of ‘Accounts & Treasunes
SRR ¢ 03 ) Arunachal Pradesh,
Naharlagun 791 1107AP)

Memo. NO. DA/TRY-27/2000 ‘,.A"'; o s Dqted fm July’.ZOOS.

Copy to - '
1. P.S. to Principal Secretary (Finance) to the Govt. of Arunachal Pradesh ltanagar

for information.

The Secretary, Law.& Judicial fo the Govt. of Arunachal Pradesh for 'mformaﬁon '

please.

The Secretary, Personnel & Administrative Reforms, to the Govt. of Arunachal
Pradesh, itanagar for information please.

-

( ‘C M. Monglmaw )
--- - Director bf Accounts & Treasuries, .
- Govij ‘of Arunach}al Pradesh,
Naharlagun — 79| 110 (AP)




The Scheme for taking over of-the Administrative Control of the Cadres of

Sr. DAO/DAO Grade-1I/DAQO, Grade-I1 and DA of Workine ‘Divisions belonging t0
PHE/RWD/AECD/PWD/Power Departmeni_of Arunachal Pradesh from the control of
the Accountant General ( A&I), Meghalaya, Arunachal Pradesh, etc. Shiliong.

The! posts of Divisional Accountants were created by the State Government in the

. Public Warks Department / Rural Works Department / Public Health Engineering
Department /lrrigation & FTood Contro) & Power Department, but the administrative control

“i.e. appointment, transfer, posting & disciplinary control, etc. vested with the Accountant
General (A;&E); Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Accountants
comes upder the immediate control of the Executive Engineer of the Divisions. They assist
the Executive Engineers while rendering accounts to the Accountant General (A&E),
Meghalaya| Arunachal Pradesh, etc., Shillong. Their pay and allowances and other service
condition are at present governed by the Central Government rules in force, but they are paid
from the state Government’s exchequer. The question of taking over the cadres of the
Divisional [Accountants from the administrative -control of the Accountant General ( A&E),
Meghalayal Arunachal Pradesh etc. Shillong had been under active consideration of the state
Government for quite sometimes past in order to have proper control over expenditure and
other accounts matters of the works Divisions, since it has become essential for the state
Government to have better control on the heavy expenditure incurred in various engineering
divisions ofithe state. Now, the Government of Arunachal Pradesh has decided-in pursuance

. of cabinet decision of the State for taking over of the administrative control of the cadres of
3. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh,
etc., Shillong. : o

To {take ovel the cadre.of .Sr. Divisional Accounts Officers/Divisional Accounts
Officers/Divisional Accountants from the_administrati‘ve control of the Accountant General
(A&E), Mcghalaya, Arunachal Pradesh, ¢ .5, Shillong, shall be subject to the following terms

and conditions.

1. - .Absorption of DA/DAO and Sr. DAO ( Regular ) borne on the cadre of
the A.G to State Cadre. . '

1.1 Sr. Divisional Accounts Officers / Divisional Accounts Officers / Divisional
. Accountants. ( Regular ) borne on the cadre of the Accountant General who
are presently  working in the State of Arunachal Pradesh may opt to serve in
the State cadre on status quo. The willing Sr. Divisional Accounts
» Qfﬁcers/Divisional Accounts Officers /Divisional Accountants ( Regular )
“S¥otking ‘in"the *State may “submit their options to the Secrelaty to-the
Governawent of Larvmochal —Pradesh, Department of
“Tonence;, Arumacho Pradesh, Itwnoagasr _through the
concerned Executive Engineers within 2 (Two ) months from the date of
issue ofthe “Notification™under-intimation to their parent department. -

The Sr. Divisional Accounts Officers . / Divisional Accounts Officers
/Divisional Accountants ( Regular ) who do not opt for state service
condition, but willing to continue in the post shall be allowed to serve on
standard terms and conditions of deputation duly approved by -the state
Government for period up to 3 ( Three ) years which may be extended up to 2
(Two ) years in the .interest of Public Service. They shall be reverted to their
parent Department immediately -on -expiry of their respective deputation

. period.

ccounts Officers/Divisional Accounts Officers /Divisional . .
ve in Arunachal Pradesh shall continue
d other retirement benefits

13| The Sr. Divisional A
' Accountants ( Regular ) who opt to ser
to be governed by the Central Rules for pension an

as applicable from time to time.

1.4 . The inter-se- seniority of the Sr. Divisional Accounts Officers / Divisional
* Accounts Officers/Divisional accountants ( Regular ) who opt for the State
R o Service shall be fixed in the state cadre basing on their inter-se- seniority as
S ~ |, 8. Divisional Accounts Officers / Divisional Accounts Officers Grade-]

et L S AL AL Apaepiite, O FTiceT irade.TI/Mivisional Accountants on the date of -,

taking over of the cadre.
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Sr. Divisional Accounts | Officers/Divisional . Accounts Officers Grade-
I/Divisional Accounts Grade-Il/Divisional Accountants (Regular) are now
drawing the following scale of pay as per central pay pattern.

Rs.5000-150-8000/-

A) Divisional Accountant

B) Divisional Accounts Officer (Grade-II) Rs.5500-175-9000/-
C) Divisional Accounts Officer (Grade-I) - Rs.6500-200-10,500/-
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-

- The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Officers

Grade-I & II/ Divisional Accounts who are working in Arunachal Pradesh on
regular basis shall be allowed to continue for drawal of their pay and
allowances in the existing scales of pay even after taking over by the state

- Govt.

The Accountant General (A&E), M'cghalaya, A:unachal.Pradesh,«etc.,:Shillong
shall obtain the option in triplicate in the prescribed form as arinexed herewith

T -bythe “state-Government through-the Executive -Engineer -of-the ‘Divisions and

‘furnigh one copy..of :each option_exercised by th Sr. Divisional Accounts

- Officers/Divisional ‘Accounts ‘Officers - Grade-I Divisional -Accounts -officers

"t Grades/Pivisional Accountants tothe Secretary fo Government of Arunachal
* Pradesh. Department of Finance, on receipt of the options. '

‘Divisional Accountants on Deputation

Divisional Accountants who are working in the works divisions in Arunachal
Pradesh -on deputation ‘shall be allowed to continue serving in the post of
| Divisional Accountant on deputation till they complete their normal terms of
depugion. _

The Divisional Accountants ( on deputation ) those ‘who have completed the
existing term of deputation will be -continued as Emergency Divisional
" Accountant for the time-being as working arrangement. But for their absorption
| as regular, Divisional Accountant hey shall -have to- qualify themselvés in the
- \~Divisional“test -examination swithin ‘two years from the date of taking over ‘the
-~ cadre -from the administrative control of the Accountant General (A&E),

] ﬁfM:gha:lay,a;—;Amméﬁﬁl;Pfédééh, etc,, ‘Shilfong, for which ‘they will "be given

three.chances to qualify in the Divisional test examination. If any body fails to
—-quali_fqu:«ﬂae«D;w,smnal‘tesiﬁexammamn, shall be reverted to their parent
' department as and when gualified hand become available.  ~

1 Administrative: Control

The .administrative - control of Sr. Divisional Accounts Officers/Divisional
' Accounts -Officers/Divisional Accountants shall be vested with the = Finance
- Department, Government of Arunachal Pradesh, Itanagar and will be
“exercised by the Secretary, to the Government of Arunachal Pradesh,

- Department of Finance.

" Recruitment

"The state -goﬁemment through Arunachal Pradesh Public Service Commission
‘shall fill up all the vacancies of Divisional Accountants of works divisions. :

| ‘Method of Recruitment:

‘The Arunachal Pradesh Public Service Commission shal] make recruitment to
- | the Cadre of Divisional Accountant by’ selection on merit adjudged from the
Ffollowing "sources through written and competitive and qualifying .‘gesi called
{"the Tnitial Recruitment Examination for Divisional Accountant ( Annexure-])

“ from the Sr. DAO/DAO Grade-] DAO Grade-II/DA bomne on his cadre and
serving in the state of Arunachal Pradesh on the date of taking over the cadre .
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o [‘he Secretary o the Gove
Finance 'shall be the appointingauths

Age Limit for © Direct Recruitment”:

not be less than 18 years and more than 28 years of age.

Candidate should
thirty three) years

nrovided that the initia] age limit may be relaxed up to 33 (

“hoase of APST candidates in accordance with the order of the staie

government from time to time. In case of existing / working Divisional

A ccountants, upper age limit is relaxable upto 52 years.

Tducation Qualification:

recruit shall be a University

Minimum Educational qualifications for direct ,
' Mathematics, Statistics,

Degree / graduate with any one of the subjects namely

Commerce, Economics, from 2 recognized University.
Note;- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall
hot be applicable in case of eligible departmental candidate(s).

Appointing Authority:-

ent of Arunachal Pradesh Department of
ority subject o the approval of . the-

. -Government.

5.5

“Probation and Training:-

" | The Accountant General ( A&E),

Candidates recruited through the Initial Recruitment Examination will be on
probation for a period of 2 ( Two) years before their absorption in the cadre of
Divisional Accountant. During this period he/she shall be given training for a

the Administrative Training Institute and thereafter

period of 6 six ) months n
{ntensive »pract-ica]-'nraining_imaH aspects of public works accounts for a further

period of 6 (-Six ) months. -

required to pass the Divisional test,
£ Accounts and Treasuries. Till-such
ivisional Accountant on -probation.

After this training , the candidates are
\which will be conducted by Director o
time as the trainees, they are posted :as D

~ -\ fterpassing the Divisional Test “Examiriation supernumerary posts equal o
' |the number _of such trainees will be deemed to be _;:regted for _thgir absorption

= :Qnmompl-eti‘en of probation-period. : ‘

.,-Tl:anjsien&l{osti

DNisﬁOﬁﬂ ‘Accouritants / ~Pivisional Accounts -Officers are. :to serve
anywhere within Arunachal Pradesh and are liable for transfer to the
establishments of Chief Engineers /Director of Accounts & Treasuries whereon

such posts exists.

Transfer of record:-

“Meghalaya, Arunachal Pradesh -etc..Shillong
shall take necessary action to transfer the relevant records to the  Secretary to

 the Government of Arunachal Pradesh Department of Finance within.3 (Three)
| months from the date of issue of the notification.

Sd/-
( Tabom Bam),
L Principal Secretary (Finance).
T Govt. of Arunachal Pradesh
Itanagar.

[
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OF ARUNACHAL PRADESH N
DIRECTORATE OF ACCOUNTS AND TREASE '
NAHARLAGUN g .

IRIES o

e
DA/TRY /Part/15/9% Dated Ngharlagun the Apnil 05
To

The Accountant General (A&E),
Arunachal Pradesh Meghalaya stc.,
~ Shillong. S — _

Sub:- |, Divisional Accountants on deputation — recarding, .

Ref'- Your No. DA Cell/1-8/Court Case/2000-01/1909 dated
March®24,05.

DIT, .
While mviting a reference to your letter no. & dated quoted above,
I am directed to request you to furnish detail list of 12 Divisional Accountanis
on deputation in whose cases Divisional Bench of Guwahati High Court has
ordered for repatriation / reversion back to their parent department. Similar
information also be furnished in respect of 19 Divisional Accountants whose
cases are pending m the Court/ CAT m order to persuade the officials to
withdraw the cases. '

An early response is solicited. \

L ( CJQ‘M 13
A Director of Aceewmtis & Treasuries,
' Govt. of Arunachal Pradesh, -
Naharlagun.

\/ ey ‘
)),é\é\g _—
O DR

|




MD(rlI UJ.\YA,ARUN ACHAL Plu\LJ ESH =

No.DA Cell 1-8/Court Cases2000-2001//4 7,

To

Gy
N
S
RS

n

April, 2008

order daisc

ltanagar P

(Twelve).

bemg issue

nature regarding Divisional Accountants wlich arce pending in the Hon'ble High

JL%\ [1

Cowt/C

noeessary

Permanent

 OFFICE OF THE ACCOUNTANT GENERAL (A&l ):-r _
bHII JLONG: 7040()1

Dated:-20-3-2005.
| J'LI N -

SHri C.M.Mongmaw,
Dig

sctor of Accounts & Treasurics,

vt. of Arunachal Pr adesh,

h.ula;run

1= Livisional dccounianis om depuiation- re garding.

inviting a reference to your letfer No.DA /TRY/Part/15/99 dated

1 1.2.20035 passed in 12 cases by the Fon'ble Gauhati High Court,
I 5D g

sumanent Bench, Naharlagun,  repatriation orders in respect of 12

3

MY

Divisional Accountants on deputation to their parent departmernt

T

Further, in respect of another 19 (Nmeteen) cases of a similar

(E'ruwa.hati, the Standing Counsels have been requested to take

steps to transfer these cases to the Hon'ble High Court, Yanagar

Bench, for speedy disposal |

Yours faithfully,

=

- Speed Post

on the subject mentioned above,  am to inform you that, in light of the

(3. A, Bmlmw)
Sty Accountant General (Adim.
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;mm Applcauon NO% 1 14/'7003 113/2005 &
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Da:pc of Order : Thas, the 21st day of March ’)007

© MORBLE SHRI K.V S/\CIHDANANDAT\ \flCE-‘CI-iAi-RI\fLAN

JORN'BLE SHRI TARSEM LAL, ADMINISTRATIVE MEMBER

y|Lawe Lend: Sal :
the Exccuuve Engmccr, Along Llectrics) Division

. Deparunent of Power, Along.

\Z/ Coind
Sfol
0/o
Tezy

S/o
Q/o
Sepl

’v?/ Lov

S/o

o

J/ Sang

aesvasr Borah ' /
Late Golap Chandra Borah

thé Executve Engineer

Public Works Division.

chiayan Kumar Dam /

Laie Subodl Kumay Dam
the Executive Engineer
ya Electrical Division.

vel Rao V /

Luxini Rao
the Excculive Engineer

i Fydro Power Development Department.
. . .

\2/ Jtilil

1) Uy N : /

S/ P T Raanwm

irrigauon & Flood Control Deparument

Daporijo Division, Upper Subansiiy
—Dapomio. — ' —

O/o

Last

O/o
P

woBasi)

"'LA.LLJ

"O/c,

- Dilip Kumar Dey

' Publrxc Works Dcpartmcnt Boleng

 Tashi Na mgt-_\;'

the Executive Engineer
Sxang Distuict.
Uic Execuuve Bogineer

D. Division Sepa
Kaweng Diswict, Seppa. -

Blhiusan Karmakar

Late K.M. Karmakar e

-

C B Dawision, Dumporijo
KPR puu Subaasil Disoict. - v _ T T
‘ "-; s - v v Applicants in O.A. No.1.14 /2008 °
y. %1‘1*',])/&] pad Swanil e - RPN
b/u Uale LA Naudu A

')'r\c Sl

working as Dl\ilSlOIld} Accountant

e Lnf‘x uh"(. n.ﬂ”l.l.ltftx




' Arunachal Pradesl, Meghalaya, Mizoram eic.
_,Shil‘mng - 793 003
The Suate of Arunachal Pradesh
Pepresented by the Secretary 10 the
Uioverinuent of Arunachal Pradesh- /
i, Deparuaent of Power, luwmagar.  ° \}/

ThErough tie Compirolicr & Auditor General-oi MGili-—a- S

PP e Woeier Sapply Division, Kbhuusa
Dist:- Fan, Arunachal Pradesh.

N PN AL

S/o RV NG

YWorking es Divisional Accountan
Gfo the k;':xctuLj\/c Lugimeer
Hadadoinng POV Division .

G\ [T S
Vil !'.\.u'l::'».l.\\'

Diste Voest ey, Arunachead Fradesh.

Slhirl Santagiu Chosh k//

Sju Lute S H.Ghosh

working as Divisional Accountant
G/ e e Executive Bogineer

FW LD, Yingkiony, Upper Siang
Arvniaehad Pradesh,

Applicants i ©.A.115/2005.

7
7

St Predip Nuwar Paual J

S/ o Law Paresh Chandra Pawl

Irivisionad Accountant

O/o the Execuuve Engineer

J'n"duun and Flood &/unuol Resowrce Division
Parichounukly, P.O: Av'

West Tripura - 799 003.

Applcintin C.A. No.238 /2005
cmies $78hii M.Chanda, $.Nath & G.N.Chakraborty.

VL e -
vdisls

Uhdon ol fndia
10 Bahadur Shah Zafar Marg, New Delhl.

The Accountant General (A&E)

The Comumssioner, Finance Departuent \/y 3«9‘ _
Governuent of Arunachal | radesh o\\
Neagar = 791 111.

The Clide! [ugmw (T&:D)
Deparunent of Power
(

sovernent of Arunachal Pradesh

Jlranigud

Vocor I gussot v gogs
il t;.lbuxu 4, Public Works 'L)(:‘)Jizu Liniit

__Chdl Pr cxdcsh
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ORDER({ORAL)

SACHIDANARDAL, K. V.(V.C.):

There are 8 Applicants in OlA.114/2005, 3 in
O A 115/2006 and one n 0.5.238/2006. All thp cases are taken up
plelhier since reliels sought for are commaon. N the Applicants are
o ermpioy g ot the PWD of Arunacha‘l Pradesh and are presently
working as Divisional Accountant under the different units of PWD on
deputation basis under the administrative contrgl of Respondent No.2.
1t was further contended that as it was under active consideration of
the Government of Arunachal Pradesh to take over the cadre of
Divisional Accountants/Divisional Accounts Officgrs total'mg 91 (Ninety
Cnie) posAts from the existing combined cadre being con:troﬂed by the
Fecpancent No.2 and now the Responder‘:l‘t No.B had decided to take
over the sald cadre and place thus under the direct _éontrol--of the
Res;:)onde.nt ‘No.il with immediate effect. |However, orders of

- 'f—_-é-p atriation —have -been- —-pas-sedww—h-anmih-e!/---ﬂ ere_anticipa ting _the i»f_’_____ e s

regular absorption in the higher pay scale, cadrd, rank and status even
thaugh the resultant vacancies were going to be filled up by bringing
other persons‘ on deputation. Hence these| Original Applications

. 115 of 2005) seeking the following gimilar main reliefs: -

C/
X
Pt
[
I
52

tf .

vg 1 The applicants are entitled to consideration of
their cases for permanent absorptions/
continuation as Divisiopal Accountant in the
light of the decision dontained in the letter

dated 28.03.2005.-

e

The respondents are liable to consider the
cases of ithe appligants for . permanent
absorptions/contmuation as  Divisional
Accountant in the light of the decision
contained in the letter| dated 28.03.2005 and

\




any &ction to repatriate the applicants prior to
such consideration is arbitrary, unfair.and bad
in law. -

238/2005 the solc ﬁpphca has sought the foHoWing ‘main

& .
§ CC} Lo ilied I

S

D

2. hes

[ AR N, - L. —

ae T
28.03.2005, dated 15.07. ZOO
dated nil Juiv 2005.

8.2 The respondents -are liable to consider. the case
of the applicant for permanent absorptnons/

light of the decision contained in the letter
dated 28.03.2005, dated 15.07.2005 as well as
letter dated July’” 2005 and ‘any action to
repatriate  the - applicant prior ‘to such
consideration is arbitrary, unfair and bad in
law.” '

pondents have filed their written statements.

o3

alco submitted additional affidavits in the cases. We have

continuation - as Dwssxondx Accountant-in the.

ened—counsal_for th 4—8——!‘—‘\@? plicanfs _an ﬂ_ML N

Buzarbaraah,

No.11, which

learned counsel for the Government of Arunachal

i

Pradesh. Pa'rég'raph 5 of the _writte:n statement filed by the Respondent

is relevant for this cases, is reproduced herein below: -

S5 oeesies - the  State - of  Arunachal
Pradesh through its Principal = Secretary
(Finance) Government of Arunachal Pradesh
has formulated & scheme for taking over the
Administrative control of the cadres of Senior
DAOJDAC Grade-1/DAOC Grade-1l and. DA of
working: ~ divisions slleging - .to

Arunachal Pradesh  from ‘the control.
Accountant  General (A&E) .I*/eghalwya

scheme has ‘been sent to: the /-ccwntnnt

R e Shu!on - fer  taking  over af

PHE/RWD/IFCD/PWD/Power  Department:: of

Arunachal Pradesh, ~etc. Shiliony. The. sdm”f

Lacnerm {AR&E) Mea} amq, Arunachal Pfcﬂcvh




sdministrative control of the cadre of Divisional
Accountant from the later vide office letter
dated 30.7.2005. This has been done in
consonance  to cebinet decision  faken on

oo

28112001,

rhese cases and the Government of Arunachal Pradesh have proposed
« scneme for taking entire Accounts set up from the Accountant
Ceneral (AKE), Meghalaya, Arunachal Pradesh, etc. Shillong and the
proposal is under active consideration, but final apprové} is awaited.
te further submitted that considering the development took place in
A1 these matters Applicants will be satisfied if they are permitted to
submit comprehensive representation with a direction to the concerned

il

vion & Urne iranse. Counsel for the Respondents has no objection in

sride ;‘ 'a"i{_} e Cous s af_acton

4, Accordingly, we direct the Applicants to make individual
comprehensive representations before the concerned Respondents
forthwith and on receipt of such representations, the said Respondents

hvall consider and dispose of the same and take & decisicn thereon

within a Ume frame of three months thereafter.
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Dear '_'S?W,' B

Manish Kumar B
Asstt, C.EAGN) ©

\ —

o R el /m—fa@, Jae all 129 ps”

employees of the state-Govt. 0
| Accountants -on deputation, in
Jike-to-mention-here-thatthe-above Issue s

Shri A.W.K. Langstieh

A G.(AKE)

kD‘{Q R 2 60005,

=T TG T

Kindly Tefer to your'D.O. letter No. D.A. Cell / 1-8 / C
Case/ 2000- 2001 / 415 dated 13.06.2005 regarding absorption of 3
f Arunachal Pradesh, working as Divisional
the Divisional Accountant. Cadre. I would
‘been’_:equ;mlgﬂ “mthis-office; -

cadre. ... .

IS

M;awu .

.

T N T 110.002

ooy e}
Ty

-

|7/ OFFICEOFTHE

. OF INDIA

RS

-
AN

. N
4 r}'\ . \;
/'(%]
-

COMPTROLLER & AUDITOR GENERAL

10, BAHADUR SHAH ZAFAR MARG

New Delhi- 110002

i / DATE 6 -7 2005

e
ourt
1

- oot Recruitment -Rules for -the -pest -of Divisional..Accountant. do_not
provide for such abserption, it has not been de to

the request of the State Government 0
~ _ipersonnel in the Divisional Accountant

found possible to accede to
f Arunachal Pradesh to absorb these

Yours sincerely,

A ) |
vicglldidyd,

Shillong.

JTo. {ie./.
S8 e

Gex e

wuUtMN /o 1EiTa

Phor
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-"@F 'II-IE ACC@

'UNTA.NT GENERAL (A&D) MEGHALAYAETC,
SEILTONG :: 793001

gm*CMMongnaw

3‘7001/ 1509 Dated:- 25.11.2005

—gharlagun—

- Sub:- Scheme for transfer of cadre of D

of A.G.(A&E

B,

AmnaohalPradesh

Elmcterqa‘fq%cmunts,and Trsasm‘les e
Govcmmcnt of Arunachal Pradcsh.

791 110.

Meghalava etc, Shiliong to, the Govt. of Arunachal Pradesh.

In m\uma 1

aatcd”S 8.2005 onthe subject cited abovc
osed u'ansfer of DAs cadre has been recclved by.

scheme is forwarded herewith for acceptance of the terms

the C&AG’S oﬂ'ice

ihnoﬂice ACopv ofthcdraft

-and candmons.,embm

~1/2000-2001/1390 da

office for onwardttra
Also ‘the action taks

at-an early date.

=f°r5ncz 18] ﬂus ofﬁce jetter No. DA Cell/ 1=87Couri-case/ ’-'\LGI-II’ 1045

As/D AOs fom the Admmlstratlve comrol.

J-am to state that the draft scheme framed by

Tegarding Prop

~ v"»‘..,

died inthe scheme by _Arunachal Pradesh Government.

ggcstlon*lf any, -of the vovsmmcnt amay be commumicated to this

nsmission to the O/o 1he TEAG of India for cons;deratlon/approval
en by the State Govemment on this office letter No.
ted 31.10. 2005 ( Copy encloseﬂ) may also please be commmncated

Enclo:- Aﬁ«ﬁ:itedzabé%nz}, J}/ :

‘ (AKX Das)
Drv. Accountant General ( Admn)

DA Ce11/1-'



. While referring to your lettér 'c[iibted above, I am te convey the
decision of the Govt. of Aruitachal Pradesh to formally take over the cadre of the
DAs / DAOs / SDAOs from your adrnimgtfative contro] with the followihg

modification in concered clauses of the draft -'s:cheme.

ClauseA D) Scile.of pay.: Existing DA/DAOs shall gontinue to be placed

-in their --ex—isting pay scale till a separate scale of pay is mtroduce'd'by the ‘State

Govt. However, any stibsequent revision' of Epay scales by .Céntral Govt. after

" taking over shall not be bmdmg on the State Govt. and such matters shall be

- governed -with-the orders isstied by Govt. of Anmachal Pradesh for its employees

- . <,
[ /_% 31 Repemdix w
Cl e M
v A _13e \\5‘
L GOVT. OF ARUNACHAL PRADESH @
[ FINANCE DEPARTMENT
¥ . - "
' S Sepnt
"NO.DATTRY/15/99 //0/02 / Datetl Naharlagun; the A@iAOO?.
Tq, : :
-Ae Accountant Genersl (A&E),
Meghalaya, Arunachal Pradesh, étc.,
Shillong — 793 001.
Sub:-  Taking.over.of thie.callré of Divisional Aeeounmnisg)ivisioﬁal -
Account. Officets./ St. Divisiondl Accotint Officérs. Y,
_ ~ P\
Ref:-~  Your D.O.No. DA. Cell/1-1/2000:2001/1509, dated 25:11.2005
« NO.-DA.-Cell/Afinual Trans /2006 07/VolII/601 -dtt. 5:9.2006
. | Vefssat mr dor et

Clause 4(_II) Age of Siiperanmxamin The emstmg age of superannuatlon

- the- Cadre as a specidl dispensation fot those wﬁo are appomted by AG, Shillong on

: pohcy of Btate Govt.

- .Clause 4(IV) Reécruitfaent: - The recrmtm ent aftér taking over -of the

e _,cadne _would be done_as per policy of the Stafe Govt. through Amunachal Pradesh

Public Service Commission (APPSC) under propet recruitment rules framed by the

Director of Accounts & Treasuries (DAT) ih consultation with Finance

- Department. Those who dre ori-deputations shall be reverted back in due course of

time as and when regular appointmerit is madeby ‘Fhe State Govt.

Contd. next page

Iy "i' o] ATt

- regular-basis Befors issiie of this order; Others‘ﬁnll tetire undet the-superanhuidtion

uuunmm “otime: e A B

of 60 yedrs as applicable in. Cenlral Govt. servlces will continue to be applicableto
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-Clause 4(V) Promotion: - Matters of promotion shall be regulated by the

riles /,mstrﬁctlon issued from time to time by the Govt. of Arunachel Pradesh and

as, applicable to its employees.

Clause A(VID) Transfer and Posting: - Shall be done by the State Govt.

thml_lgh DAT in consultation and concurrence of Finance Department.

:_- ‘The Comm1ss1oner (Fmance) and

the DAT shall be the disciplinary authonty in respect of Gazetted and Non-
Gazetted posts of the cadre respectlvély

!Clahse 4IX). :Re’“ro‘t:hng & Revnewmg 'fﬁcers - The‘

Corrnnssmner(Fmance)/ DAT/ Executlve Engmeer concerned shall be the

Acce ptmg/Reweng/Reportmg Offlcer in case bf Gazetted Officers and the DAT

/ Supermten_dmg Engmeer / Exe.cutwe:Engmeer_, Shall be the Accepting / Reviewing [
/ Reporting Officer in:res_pect of the Non-Gazetted posts of the cadre respectively. |

Other terms and conditions as Iéfd down in the draft scheme (copy

enclased) forwarded by you are found acceptable other than those mertioned

_above.

In view of the Govt.’s decision to'take over the cadre with the above
modjﬁcatlons your high offlce is requested to modify ‘the aforesaid scheme 1

: accordmgly and extendyour kmd adv1ce for 'smooth ‘handing over and- takmg over

': ”"".'ff:f'.Dthh eadmmlsuatwe ‘control-of the cadre: BTDASEA.S/S)A.S [

Enclo : 1 copy scheme o ; Your'sb'ihii‘:hﬁllly, ,

: (KK Sharma) .
) Development‘Commlssmner (Finance)
Govt. of Arunachal Pradesh,

Itanagar
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' forwarded to

GrEEl  tosn
W

—~
GENERAL (A&E). @
OFFICE OF THE ACCOUNTANT G
MEGEALA Y A ARUNACBAL PRADESH & MIZORAM O
| T GHILLONG-793 007 |

Phone : (364- 2723682 ( O Fax : . (364-2223143

No.DA Cell/1-1/2000-2001/5¢9
Dated: September 28, 2007

To '
Shri Saurabh Narain, /
Asstt. Comptroller & Auditor General (N), 7% ﬁgp 2007
Office of the Comptroller & Auditor General of India. R |
10, Bahadur Shah Zafar Marg, | - -

Indrapraistha Head Post Office.
NEW DELHI: 110 124.

Subj:- Take over of the Divisional Accounts cadre by the State Govemment of
A:runackal Pradesh. : _

HtersD O letl:er No GIS—NGE (App )/66 2005 dated 3% October2005

Ref. Headqup

-:SiI7 v e . . e . . .
>005 the Government of Arunachal Pradesh. had forwarded a scheme for

In July

taking over off a Dmsmnal Accountants cad:re in that State. The said scheme “was

HQrs for comments HQrs in tun under D.O. letter No.618-
7003 forwarded a draft s"heme for acceptance bv the State Government
thls has recenth been received from the State Government vide

¢ Arunachal Pradesh, Finance Department letter No.DA/TRY/15/95/1921

NGE(ApD)/66-

A Ttesponse ‘1a

Government 01

" dated 8.9.2007, 2 copy of which 1s enclosed herewith.

2.

ﬂ'&aeéemfihisee‘wﬁﬂhmeferenee -toﬁhefmediﬁeations 'proposed by the

% ta.te Govemn

ent to the vanous clauses ofthe scheme prepared by HOrs. 15 enclosed as

~that the schen:

may please be noted that the State Government in its letter has Tequested

Appendlx LT
e for the transfer of the Divisional Accountants ~CadI.6 as 'was proposed by

HQrs. office, ‘be modified to the extent as suggested by the State Government.
decision/further suggestions in the matter may please be commumcated at

3. . - HOrs.
an early date. » .
This 1ssues with the approval of Accountant General.

Yours sincerely,

Sr.Dy.Accountant ( erﬂmfnn ) '

AR

s,



OFFICE OF THE, ACCOUNTANT GENERAL (A&E) MEGHAILAYA
SHHZ,I,C)NG. -793001..

No. DA Cell 2—46/DDA/V01.III/ZO()'/'/( 0-1(5 Dated- 5-4 . 200t
To
Chlcf Engineer
‘ : V-PWD«PHF J&FCD, RWID), Power Department.
Government of Arunachal Pradesh.
Itan.a‘gar.

Sub:- In-;phéations of overstay while on deputation.

Sir, : .
Ploac find herewith a copy of the Officc Memorandum of Gowt. of India,

Ministry of Personnel Public Grigvances and Pension Department of Personnet
and Training No. O.M.No. AB 14017/30/2006-Estt (RR) dated 29.11.2006
regarding iiiplic'ations of overstay while on deputation without the approval of

Competent| Authority. The Govi. of India has decided that all the cases of

deputation should be regulated as per the conditions laid down in the above O.M.
In this connection 'I am to state that a good number of employees of the
_ Govt. of Arunachal Pradesh who havc ovc1sraved their deputatlon peuod mspltc
T “'f“hef‘depumuon per ﬁd—‘hﬂ—mchﬂ”é’zidi*"explred”are*nm‘vwihmrtn70m'1h°1r~———-

parent deplartment even after repatriation, They are enjoying the higher Central

pay scale for Divisional Accountani compare fo the -pay scale ob {he-slate

|

(Gavernment.

Aé per para .II of the office memorandum, the Govt. of India has
decided that in the cvent of the doputationist over staying for any rcason
whd('&oevcr he is liable to disciplinary action and other adverse Civil/Service
comequences which should include that the period of unauthorised overstm: shall

not countlagainst service for-the purpose of pension and that.any increment due

during the’ perind of unauthnrised overstay shall be deferred , with.cumulative

effect till the date on which officer rejoins his parent cadre.




s

These wiuf'_ equally apply to all deputationist including State Govl, Officer/All

India Ser /1(.:6'9 Officers joining entral Govi. Post on deputation and fo officers
I , . :
ptoceeding on depuiation fo state gowt. Jautopomous & @ statutory

mstltutj

on#fnrew:n bodies efc.

Tlmrc‘forc you are requesied to m}w action in regards to the scale of pay of

all Divis .mnal Accuun.lanls to he re-fixed in their respective scale of pay in the

State G

drawl o

oM. from the date of their unauthorised over stay on deputation. (ii) cxcess

"

fipay & allowance and increments drawn after the date in every case to be

r&cm@rei@ (i) Increments due in the state scale of pay to be deferred with

cumulati\ie effect till the date on which the officer rejoins his parent department.

|

" “You are therefore, kindly requested to take action as regardsto para 3 of

' ]l
the GOI »iiords:r against the deputationist (List enclosed) who have overstayed

their deputation periods under intimation 1Oy

i
!

Enclo:- As statcd above.

E

i

: e ../ Accwni:@nt.@cmml {Admn) A
, ‘ : v . ' C L
Mmm No, DA Cell/2-46/DDA/Vol TI/2007 / | 'D'%i'ed":-' oo

Copy fcuwarded to:-

‘é ’k

The Pr ~Accountant General (Audlt), Meghalaya e1c Shlilono Wlth the

.,réquéqt to kmdlv issue instruction to'the field parties to verva w:th reference

to. the |

mstmctmnq passed by this office regarding’ over pzvmem of pay &

allowances 10 Divisional Accountant.on depwahon

ixr"‘fvﬁ » ‘ | i |

{ N JPCN S :
; ~>‘°‘¢w Dy. Accountant General (A}
NS \ N : ‘ | v.Accountant General (A)
X Al
NI t'
‘9. 9:9 \&»‘"_ !

) S

b



Mermo No, DA Cell/2-46/DIDA/V ol L2007 / ($-81 Dated- 5 4+ oo™

Copy forwarded 10 the -~

1. The Exceutive Engincors, P.W.D./ R W.D./I & F ¢/ P.H.F/ Elcctricity

Department

)

Shn

DA

Office of the Executive Engineer, P.W.D./ RW.D./ 1&FC/ PHE/

Electricity Department,

(‘r, \ (Y !
Sr.Accounts Officer -
Tc DA Cell.
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LB — - Dated the

Lo ormicEmEmORANDUM 29 WOV 2006 ¢ I Ak, !.w;jv*"’)
% i ‘ 4 E . . - l' .' ._‘ - - A&{/’Lll ’

Subject:  {rplications of ‘overstay while on deputation.

It has been brought to hatice of the Government that thal even
fhough the ferms and condilions of depulation issued by the various
Ministries/Departments/Offices  specify the penod of deputation, there
have been a inumber of cases of overstay without the approval of the
competent- adthorty. A -number of proposals for regularization of such
overslay are also being received for approval by the Competernt Authority.
M ig necessaryjto ensure that there is no laxity on the part of the coniroliing
“authorities in relleving the deputationist and the deputationist should not
9o by the presumption that he needs to join his parent cadre only after
being forma!ly) ralieved by the. borrowing department. ‘i has, therefore, //
been decided {that in future all cases of deputation Shall be regulated by
the following conditicns viz. - :

- (i) The terms and conditions of deputation shall cleatly lay
down not only period of deputation as per the Recruitment
4 Fules for the post or as approved by the competent authority

yi Wt also the date of relisving of the deputationist. No further

' orders for reliesving the officer will be TECEessary,

o)

T iy The _deputationist_officer_including those-who-are-preseantly _ R
P </ on deputation would be deemed to have been relieved on
: the date of expity of the depulation period unless the
PR " competent authority has - with requisite approvals, extanded
- 4 the period of deputation, in wriling, prior lo the date of its
\// . . a&”l piry. i will be the responsibility of the: immediate supsrior
\73 y®ificer 10 ensure that the deputalionist does not overstay. . in
O o)'\ cases where offices are on deputation on the date of issue of
v ef"" s these orders and the normal tenures are getling over in a
é@“’ W period of six months, the concerned officers/Organis ations
\

e $o°°§? ~ may be afiowed an extension of not more than one month,
cPt'ép .°¢ on a case to case basis with the approval of the DOPT. : . ;
'.,0& » o‘s&'.@‘. .Kiii)l That in the event of the officer overstaying for any reasor A
IR * . w a'tsogzver, he is Trable {0 disciplinary action -and othar oo-
K ' adverse Civil/Service consequences which would include, '
. hat ihe period -of unautharized overstay shall not cﬁur‘ug‘ :

%  agdainst service for the purpose of pensien and that, any T
ingrernent due during. the period of unauthorized  overstay ' '

P
MQ:&\SM shall be deferred, with cumulative effect, till the daie on T

. whiich the officer rejoins his parent cadre. o,
e,
. ‘q
[}
“ o




Copy to -

i . AV .~ e s
Too . [y i .

3. These instructions will -apply to af deputationists including State
‘Government Officers/AL  India - Services  officers, joining  Centwd \
Government posts on deputation and to officsrs proceading or deputadion ‘\-\ .
o State -Gavernment/autanametis & statutory - institutions/foreign Bodies, Y
atc. o .

4. 7 It-the borrowing Organisations would like a relaxation from these
terms, they should obtain approval of DoPT to .i.L prior to’ the start of
deputation, '

5. Hindi version follows.
¥ ,{ oo
Ayt e
{Smita Wumar) -
Director
To

1Al Ministries/Departments of Gevernment of india

2. Chief Secretaries of All State CGovernments

The Prasident's Secratariat, New Delni,

The Prime Minigter's Office, New Delhi.

The Cabinet Sewretariat, Mew Dath,

The Rajya Sabha Secretarizgt, Now Delhi

. dhe Lok Sabha Secratariat, New Dalby, -

" The Comptroler and Augitor General of India, New Oelhi.
9. The Unian Puhlic Sanice Lommission, New Delhi.

~Noh bk W

1. All Attached Offices under the Ministry of
- Pejsonnel, Public Grievances and Petisions,
2. Establishment Officer angd Secretary, ACC (10
copies), ‘
3. All Officers zind Sections in the Departient of :
Personrel & Training
4. Secretary, Staﬁ" Side, National Council (ICHY,
13-C, Ferozeshah Road, New Dalhi
5. All Staff Members of National Council (JCay
8. All Staff Members of the Departmental Council
- {JCM), Ministry of Personnel, PG and-Pensiang
7. Estabiishment (R Division) (200 copies) '

(CO oy
' ¢

. LAty I
{Smita Kurmary™
Director
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. List ();f ﬂxe'employees of the Govt. of Arunachal Pradesh appointedaé _
' Divisional Accountants on Deputation

i
i

Name of D A
on.deputation

-t Parent

: | Depariment

'+ | of Arunachal -
"| Pradesh. & post

from which the
.person came on
deputation

Division/
State where
presently posted

Daté of
joining es
DAon

" deputation

Date of
-eXpIY

Deputatio
n periods.

Remérks.

LI

3

4

5

6

Shri V .Nair

by

The CEPHE,

' Head Asstt.

Elcctﬁcai
Division
(Power),

47799

_ Bondile |

3132000

%

Binith Kr.Das ;

¥

~ C.E.(Power)
Aumahcal
Pradesh.

uDpc

Ziro PWD.

11.2.1997

11.2.2600

Released from.
-the Division.on -
30.6.2001

U.C Debnath

i

Itanagar,
uDnc

The C.E.PWD

KW.D.

Tewang,

501998

9.9.2001 .

Radheshyam |

Das.

" The CE.
Power, Itanager

UDC.

Pasighat RWD

25.8.1998

25.8.2001

Takong Taboh {4

“The -CE.

~ Yingkiong.P -

- 14,1999 -

13500

| Power Ararmcha |

IvPradesh
- LDC

“PHE-

o

- Bimél :Biéﬁas )

“Tanayar,
- UDC

The CE, 1&FC

T TezaRWD

11,1999

3172002 |

Debobrata Roy |

“The CE.Power,
Itanagar:
UDC

Roing I&FC

18.3.1999

[ 1832002 |

T.K.Barua

PWD:Itunagar,

Khonss,
" RWD.

21.6.1999

2162000

.N.R.Nalh

"CE(EZ)

- PWD,ltunagur

Supe -

Tawang, .
PHE.

14.6.1999

14.6.2002

R
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. o

d

10. L.Appal Swami | CE PWD. Khonsa PHE 3/199¢ /2002 Rglt?ased from
! ltanagar. Divi. on
31.1.2006.0n his
[ retire3ment.
| UDC
1. | MVENeir, | CE.(WZ) Kalaktang PWD | 14.3.1996 14.3.1900
i PWD,ltanagar, ‘
 LDC S
12. Santanw Ghosh | CE. Yingkiong, 15.10, 15.10.2002
L RWD,tanagar RWD 1999
Asstt.
13, Lendi Chatung C.E. Power, Along Elect. 12.4.1999 | 12.4.2002
Itanagar Division
uDpcC
14, ‘Tankeswar | CEELYPWD | Tezu PWD 3.2.1997 32.2000 Retire on
| Borah Itanagar. 30.5.2005
UDC
i
15. S.K.Dam CE(LEZ), Seppa,, 7.4.1997 7.4.2000
WD, Electrical
i Ttanagar, Division
g
16. | T.ove Rao . CEPWD), Along Cavil 8.4.1999 8.4.2002
i Itanagar Divn.
(Power)
LDC
17. | Jummi Kamum | CEPWD, Daporijo, 5.8.1998 5.8.2001
! I&FC
UuDC Division,
i8. | DilipKrDey | CEPWD, Boleng 13.4.1999 | 31.3.2002
Itanagar LPWD
!
% UDC
18. | Tashi Namgey C.E. Seppa, 28.7.1998 28.7.2001
| PWD Itenagar | PWD
| uDC
?
20. | Lani Bhusan CEPWD, Dumaporijo, 12.5.1999 12.5.2002
| { Karmakar Itanagar. PWD
i UDC

yd A\
\)‘)))/ Ggﬁo(;@( o \
v @Ww“‘ 2@3’&%
e & _,.chpg;“h,”.
9@ & e 0
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Pradip Rr.paul |

| UDC

C.EI&FC,
Departiment.

Reéi)urc-r: .
Division I&FC,
Agartale,

"
| nipure

2.8.1999

9.8.2002

Tage Murtem

CE.J&FC
Department.

UDC

Y omceha,
PWD

9.1.1997

9.1.2000

Mihir Das

CE Power

Geku Civii Livn

PW/\, %Mw.l{%.’“‘"
é‘“‘”h**l -

b

14.9.2001

Hewasnot
released from the

| Division. "

However he was
release on
- 8.8.2005 -

R.Prathapan

CE(EZ) PWD

Ziro Civil Divn
(Power)

29.1.1996

29.1,1999

" 'Haibung’lél’in’

TEPower

‘Bameng PWD

113.1.1997

1-13:1,2000 ~

i

" Ganiboh Bagey LI

ltanagar

- "ZC:EAI(EZ;) A

".'1“5 .'.'13?"1”,9',9'7‘" -

'—15"1'_'20'0"0“'” T T T

KrDeb

CE(EZ) PWD

Tezu I&FC

21.1.1997

21.1.2000

Malay Br.Dey

CERWD

Ta\m};,I&FC

10.2.2997

10.2.2000

Fnge Vb1 Tadd

CE I&FC

Papumpoma,
KW

14.2.1997

14.2.2000 |

| Foeshab Ch.Das |

TCREZPWD

Bomr.i}ila RWD

2221997

2222000

Retired on

30.4.2006.

THage Tamin

CE.I&FC,Deptt.
R

Daporijo
Elect.Diyn

114.1.1997

T41.2000

“Debabrato Roy -

CE .Power

Roing I&FC

18.3.1998

{ Depit,

18.3.2002

N4

SezAccommti Officer

!

DA Cell.
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 OFFICE OF THE AC‘COUNTANT GENERAL (ALE) MEGHALAYA :

' No. DA Cell/2-46/DD AV oL TTT 2007/86 - S ¢, Dated:-
* To . Sy
|, Chief Engineer ' h# ¢
- PWD,PHE, I&FCD, RWD, Power Dcpartmcnt
Gov.ernment_of Arunachal Pradesh
Itanagar.

- .\2:& < JWC} “l? /%4‘(7"”%

Sub:- "Implications of overstay while on deputation.

Sir,

With seference to this office letter No. DA Cell/2:46/DAA/VoLII/2007/10-

15.dated 5.4.2007 -on.the subject above, Lam to state that the instructions contained

therein regarding rer;overjf of the excess pay allowance etc drawn by the Divisional

Accountants on deputation during over staval of depuration periods etc may be

kept in abey.ance um‘ii further orders.

Acnon takcn m tlus regard may be communicated-to this office nnmcdxatcly.-
. o ” Yours faithfully,

et

Dy. Accountant General (Admn)




“HFFICE-OF-

« No DA Cell/2-46

To :

: Chief Engir
PWD,PHE,

Governmen

e Jtanagar,

DD AN oLIIL/2007

P | ) o 5 s - ) . )
: : ’{’\‘-"»*’P - RV B
Rt : .
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. S ;mﬁ“\ - .35;_;51 5 {,(’;7}%“
~- U

g

Speerl Post

WIE ACCOUNTANT GENERAL (A&E) MEGHALAYA 0

SHILLONG.-793001.

Dated.:.

cer
I&FCD, RWD, Power Department
-of Aronachal Pradesh.

Sub- Implications

Sir,

15 dated 5.4.2007 o
therem .regardmg TE

With referer ;

of overstay while on deputation. -

e 1o this office lotter No. DA Cell/246/DAA/V oL LLI2007/10-
n the. subject above, I am to state that the mstroctions oontaihcd

,overv of the excess pax allowance ete drawn by the anxswnal

A"countants on deputanon during -over stayal of depuration periods eto .‘ma} e

keptin abevan untﬂ.,ﬁlrﬂlcz orders.

-Action taien

irh:ttﬁs;rqgard may be communicated io this office immediateiy.

Yours faithfully,

Miemo No. Ne.;ﬁA Ct

‘ e :
Bv Accountant (:cncral ( ﬁdmn)

11/2-46/DD A/NOLII/ t/»;;-/pg‘ Daed:- ,2.5 € 2ovy

- 2
Copy formarded for information and necessary action to :- 9
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IN THE CENTRAL ADM!N!STRA"!‘!VE TRIBUNAL é\
GUWAHAT BENCH:GUWAHAT &
0.A No. 159 of 2007,

S. Ghosh & Ors.

o ....Applicants -
-_Versus—

" Union of India & Ors. |
...Respondents

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No. 4 and 7.

VVRI T EN A N N e A e e

I Shri J.Tayeng, son of late KTayeng, aged about SD‘year's,
presently serving as Joint Director in the Directorate of Accounts and
Treasuries, Naharlagun do hereby solemnly affirm and state as follows:

1. That a mpy of the Original Application being No.159 of 2007 has
been served upon Respondent No. 4 and 7. That | have been authorized

by the respondent No. 4 and 7 to file this written statement on their
hehalf. Being Joint Director of Accounts and Treasuries, Government of

Arunachal Pradesh, Naharlagun | am familiar with the records of the case

and as such competent to file the present written statement.

2. That applicants in their original application are aggrieved by the
Order dated 5.4.07 issued by the Office of the Accountant General (AE)
Meghalaya,'munachal Pradesh etc, Shilong dated 5.4.07. Hence, the
reliefs sought for by the applicants are against the Office of the
Accountant General (AE) Meghalaya, Arunachal Pradesh ete, Shiliong. In
view of the subject matter of the original application the respondent No.4
and 7 do not have any comments to make with regard to various facts

stated in their original application. However, in order to clarify the role of

respondent No.4 and 7 and of the Government of Arunachal Pradesh in

! ' 4 (,mm.,,; Al s giive Trbumal
: ) 5 /’vmﬁ AT EiL] §
; N



the matter, some of the relevant facts are stated herein below for the

sake of records.

3. That the State of Arunachal Pradesh through its Director of

Accounts and Treasuries, (Government of Arunachal Pradesh,

Naharlagun has formulated a scheme of taking of the administrative

control of the cadres of Senior DAQ/DAQ Grade-l/DAO Grade-li and DA

from the administrative control of Accountant General (A&E), Meghalaya,

Arunachal Pradesh ete Shillong. The said scheme has been sent to the
Accountant General (A&E) Meghalaya, Arunachal Pradesh etc Shillong
vide forwarding letter No DA/TRY-27/2000/1060-68 dated 31 7.05 issued
by the Director of Accounts and Treasuries, Government of Arunachal
Pradesh which has been done in consonance to the cabinet decision
taken on 28.11.01. :
Copy of the letter dated 31705 is
annexed herewith and marked as
ANNEXURE:R/. |

4. That pursuant to the leiter No DA/TRY-27/2000/1060-68 dated
31.7.05, the Accountant General (A&E), Meghalaya, Arunachal Pradesh
etc Shillong vide letter No. DA/Cell/1-2/2000-2001/1509 dated 25.11.05
forwarded a draft scheme framed by the Comptroller and Auditor General
of India to the Director of Accounts and Treasuries, Government of
Arunachal Pradesh, Naharlagun for comments and acceptance in regard
to taking over of the adminisirative control of the cadres of Senior
DAO/DAO Grade-I/DAC Grade-ll and DA |

Copy of the draft scheme framed by the

Gomptroller and Auditor General of India
forwarded to the Director of Accounts and
- Treasuries, Government of Arunachal
Pradesh’ Naharlagun, through the

7
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o Ac@;t/a:nt General (A&E), Megha!aya,_
 Arunachal Pradesh etc  Shillong, s
annexed herewith and marked as

ANNEXURE:R/2,

S That in response to the letter No. DA/Celi/1-2/2000-2001/1509
dated 25.11.05 of the draft scheme framed by the Comptroller and

-~ Auditor General of India forwarded to the Director of Accounts and -

Treasuries, Government of Arunachal Pradesh, Naharlagun, through the_ .
Accountant General (A&E), Meghaiaya,- Arunachal Pradesh etc Shillong,
the Development Commissioner (Finance), Government of Arunachal
Pradesh, ltanagar forwarded the drafi scheme with certain modification
vide its letter No. DA/TRY/M6/99/1921 dated 8.9.07 to the Accountant -
General (A8F), Meghalaya, Arunachal Pradesh etc Shillong for their

formal approval, which is still awaited.

8. That it is an admitted fact that the Government of Arunachal
Pradesh has decided to take over the eadre of the Divisional Accountant
from the administrative control of the Accountant General (A&E)
Meghalaya, A_n.jnachai Pradesh etc, Shillong. That decision of the
Government of Arunachal Pradesh was conveyed to the Accountant..
General (A&F) Meghalaya, Aruﬁanﬁal Pradesh eto, Shi!»!t:;ng vide letter
dated 8 9.07. In the aforeﬁéid letter while conveying the decision of ihe

- Government of Arunachal Pradesh to formally take over the cadre of the

DAS/DAOSISDAOS from the administralive control of the Accountant
General (A&F) Meghalaya, Arunachal Pradesh ete, Shillong the
necessary modifications in concerned clauses of the draft scheme were
also mentioned. However, it is clarified that the cadre of
DASIDAOS/SDAOS with its establishment related matters have not been
taken over by the Government of Arunachal Pradesh as yet from the
Accountant General (ARE) Meghalaya, Arunachal Pradesh etc, Shillong
because the Government of Arunachal Pradesh is still awaiting the formal
approval of the modified draft scheme submitied to the Accountant
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General (A&E) Meghalaya, Atunachat Pradesh ete, Shillong vide its letter

dated 8.9.07 by the Development Commissioner (Finance), Government -

of Arunachal Pradesh, ltanagar. However, it is further stated that the
entire establishment matters of the cadre of the Divisional Accountant is
still dealt with by the Accountant General (A&E) Meghalaya, Arunachal

.F’rac:iesh etc, Shillong as deemed fit by him.

Copy of the letter dated 8 9.07 is annexed
herewith and marked as ANNEXURE:R/3.

7. That the office of the Accountant General (A&E) Meghalaya,

Arunachal Pradesh etc Shillong issued circular No. DA/Cell/81 dated
16.1.07 wherein under clause 10 it is categorically stated that the
‘Employees of the State of Arunachal Pradesh appointed on
deputation b_asis as Divisional Accountant will be undér

administrative control of the Accountant General (A&E), Meghalaya,

Arunachai Pradesh etc Shillong, till finalization of Court cases
pending in different Courts/Central Administrative Tribunals or till

* such time the State Government of Arunachal Pradesh has not taken

over the cadre”. , |
Copy of the circular dated 16.1.07 is
annexed herewith for the perusal and
convenience and is marked as
ANNEXURE:R/4.

8.  That the entire éstablishment matters of the cadre of the Divisional
Accountant are still solely dealt by the Accountant General (A&E)
Meghalaya ele, Shillong as deemed fit by him, which is evident from the
Circular No. DA/Cell/81 dated 161.07 and from the preceding
paragraphs. Therefore, the respondent No 4 (Commissioner (Finance),
Government of Arunachal Pradesh) and respondent No.7 (Director of
Accounts and Treasuries, Government of Arunachal Pradesh) has no say

in the matter.
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VERIFICATION

!» J.Tayeng, working as .Joint Director, Director of Accounts and

- Treasuries, Government of Arunachal Prade:ah do hereby solemnly affirm

and state as fc:ﬁows -

N\,

AN

\’—\

1. That, | am competent to file the present verification on behalf of the
Respondents No. 4 and 7 as authorized and | swear the same. | am well
conversant with the facts and circumstances of the case. '

2. That the statements made in this verification are true to my

knowledge, information and belief derived frt:m relevant records, which |
believe to be true and the rests are my humble submissions before this
Hon'bie Tribunal.

And | sign !:hss verification on this "!3‘“ day of December, 2007 at
Guwahati.

Jepak 23
DEPONENT

- Joint Director

& Treasurils
te of AcCounts
D"equ’oav( of AP, Naharlagun



/ < NO. DA/TRY-2772000; /C 60 ad é, A emiedaitdt ;l(uh"Z'UU’ \\5"
- J/ \,uulg/‘ﬂi f‘.\.ﬂlmiv'"un"»\’ S
o, .‘ . NNEXURE R [
g r‘ A .."-\“ ‘
' e Accountant General (A&E), ' !
gfie'.;l;lhulay:\, Arunachal Pradesh, ete, ﬂqﬁj?’?‘ -;oq-,'u'ﬁﬁ
iillong. T aench
RS e e
oo , T
Sub :- Submission of scheme for taking over the administrative contro\ of the
N \ cadres of Sr. DAO/MAO Grade -1 DAO, Grade -1l and Divisional
Accountant — thereof, : -
. Sir, :
;l am directed>to submit herewith the proposed scheme for taking over the’
administra(’]ve!comrol of cadre of Divisional Accountants comprising Sr. DAOs / DAOs

Grade — I & 1l and Divisional Accountants by the Government

vested under your kind control.
R

i1 am further directed to stal
proposal to lake over the cadre and the Departments of
Administrative Reforms of the st

|
b I view of the progress as S

your approval facil

* from your kind control.
: |

i
Enclo : As Stated above.

VL

Memo. NO. DA/TRY-27/2000

'/V? Q | jx Di
a/& \T&x (WU\V «\L/
P \ N v .
a 2 \u,\w& N AT
X +\

e that the State cabinet had since

itating smooth taking over of the cadre of DAs

Copy 0 -I . _
1. P.S. 10 Principal Secretary (Finance) to the Govt.
for information.
2. The Secrelary, Law & Judicial to the Govt. of Arun
pleasc.
3. T'he Scerelary, Personnel & Administrative Reforms, to (b
Pradesh, Hanagur {or inlormation pleas.

of Arunachal Pradesh presently

approved the

Law & Judicial, Personnel &

ate have duly vetied the scheme after thorough examination.

\ated above, I am directed 1o request you to convey

/ DAOs / DAOs Grade — | &1

 Kindly acknowledge the receipt of the scheme enclosed in quadrublica(e.

Yours faiitilfully
( C.M. Mongmaw ),
irector of Accounts & ‘Treasurics,

Govt. of Arunpclml Pradesh,

Naharlagun —%79l 110 (A1)

Dated t July’2005.

—
;-
i

of Arunachal l*iradesh, tanagar
achal Pradesh for infortation

i
ovi. of A unachal
1

¢G

[

1 / g
\ ////

C:M—.“Mungnu\w ).
rector ol Accaunts & Treasurics,
Govt. of Arunachal Pradesh,

‘Naharlagun - 791110 {AF)
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P The Scheme for taking over of (he Administrative Control of the Cadrest (Lf.'b"p‘ R
o Sr. DAO/DAO Grade-/DAQ Grade-ll and DA of Warking Divisians belohping to-
AR PHE/RWDAFCD/PWD/Power Department of Arunachal Pradesh from the ednfrol of 4 ¢
/ the Accountan! General ( A&E), Meghalaya, Arunachal Pradesh, etc. Shitlong} . -t

The posts of Divisional Accountants were created by the State Government in thc’l’”va .'-‘;Twﬁ;?
Public Works Department / Rural Works Department / Public Health E:lgi'nccring C vl Loeer e L
‘Depar‘.\me.m /lrrigation & Flood Control & Power Departiment, but the administrati e'control™~" T -
| i.e. appointment, transfer, posting & disciplinary control, etc. vested with the Accountant
: General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Aécountants
. comes under the immediate control of the Executive Engineer of the Divisions. ‘fhey assist
the Executive Engineers while rendering accounts to the Accountant General (A&E),
Meghalaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and othier service
. condilion are at present governed by the Central Government rules in force, but they arc paid ' -
from the state Government's exchequer. The question of taking vver the cadres of the
Divisional Accountants from the administrative control of the Accountant General ( A&IZ),
Meghaluya.‘Arunachal Pradesh ete. Shillong had been under active consideration of the state
Government {or quife sometimes past in order to have proper control over expenditure and
other accounts matiers of the works Divisions, since it has become essential fof the stale
Goverunent to have better control on the heavy expenditure incurred in various engineering
divisions of the state. Now, the Government of Arunachal Pradesh has decided in ‘pursuance
of cabinet decision of the State for taking over of the administrative control of the cadres of
St. DAO/DAQ/DA from the Accountant General ( A& E), Meghalaya, Atunachal Pradesh,
etc., Shillong. :

- ———

]

To take over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts
Officers/Divisional Accountants from the administrative control of the Accounlant General
(A&E), Meghalaya, Arunachal Pradesh, ctc., Shillong, shall be subject to the following teims
and conditions. :

l. Absorption of DA/DAQ and Sr. DAO ( Regular) borne on the eadre of
the A.G to State Cadre. ‘ :

11 © Sr. Divisional Accounts Officers/ Divisional Accounts Officers / Diivisional
Accountants ( Regular ) borne on the cadre of the Accountant General who
are presently  working in the State of Arunachal Pradesh may opt {o serve in

. the State cadre on status quo. The willing Sr. Divisional | Accounts

Officers/Divisional Accounts Officers /Divisional Accountants ( :Regular )

working in the State may submit their options 1o the Secretary (o~ the

Government of Arunachal Pradesh, Depawtinent of

Finance, Arunachal Pradesh;, Itanagasr hrough e

concerned Lxccutive Engineers within 2 (Two ) months from the date of

issue of the *Notification’ under intimation (o their parent department.

1.2 The Sr. Divisional Accounts Officers / Divisional Accounts Officers
/Divisional Accountants ( Regular ) who do not opt [or stale scrvice
condition, but willing to continue in the post shall be atlowed to scrve on
standard terms and conditions of deputation duly approved by! the stalc
Government for period up to 3 ( Three) years which may be extended up 1o 2
(Two) ycars in the intercst of Public Scrvice. They shall be rgvcr[cd to lh.clr
parent Department immediatcly on expiry of their respective deputation
period.

1.3 The Sr. Divisional Accounts Officers/Divisional Accounts Qflicers /Divisional
Accountants ( Reguiar ) wao opl Lo serve i Arunachal Pradesh shall contiiue
to be governed by the Central Rules for pension and other retirement benehits
as applicable {iom time to time.

i
14 . The inter-se- seniorily of the Sr. Divisional Accounts Officers / Divisional

Acf:o'unls Ofﬁcers/Div'isional accountants ( Regular ) who opt for the State
S1cx vice shall be fixed in the state cadre basing on their inter-se- seniority as
[b)r‘A 'l)'ms:onul Accounts Officers / Divisional Accounts Oflicers Cirade-l
“3\'19.,11‘11 Accounts Officer Grade-II/Divisional Accountants on the date of
Vg over of the eadre, o




1.0

Jh

Sr. - Divisional  Accounts Officers/Divisional

1/Divisional Accounts Giade-1i/Divisional  Accountants (Regular) lare now

! .
drawing the foilowing scale of pay as per central

A) Divisional Accountant

B) Divisional Accounts Officer (Grade-1l)
C) Divisional Accounts Officer (Grade-1)
D) Divisional Accounts Officer (Sr. Grade)

Accounts  Officer ;Gradc:- A &

pay pattern.

l ~

Rs.5000-1 50-800§/- Guwel
1s.5500-175-9000): -
Rs.6500-200-10,500/-
Rs. 7500-250-12000/-

TGl\edcadrc of Sr': I.Di.visional Accounts Officers/ Divisional Accounts Olteers
r ra le-l & l}/ Divisional Accounts who are working in Arunachal Pradesh on
cgular basis shall be allowed 1o continue for drawal of their pay and

glowances in the, existing scales of pay even
ovi.

afler taking over by ithe stale

. The Acco'umnm General (A&L), Meghalaya, Arunachal Pradesh elc.i Shillong
shall obtain the option in triplicate in the prescribed form as ann’exed? hcrcwilil)x
I(rom' theT Sr. DAO/DAO Grade-1 DAO Grade-11/DA borne on his cadre and
serving in the state of Arunachal Pradesh on the date of taking ovcr, the cadre

by the state Government through the Exccutive Engineer
sed by th Sr. Divisional® Accounts

[furnish one copy of cach oplion exerci

1|Oﬂ'lcers/L)ivisional Accounts Officers Grade-
! Grade-11/Divisional Accountants to the Secrefary to Govermment

of the Divisions and

I Divisional Accounts officers
of Arunachal

! . .
Pradesh. Department of Finance, O receipt of the options.

Divisionad Accountants on l)cputalion

. ]
g in the works divisions 11 Arunachal

2.1 \/Divisional Accounlants who are workin
hall be allowed to continue serving in ,\hc post of

22

5.

!
.j

f .
Pradesh on deputation §
Divisional Accountant on

deputation.—
The Divisional Accountants  on deputat
{ deputation will be ¢

ion

existing lerm ©
Accountant for the time being as workir
as regular Divisional Accountant they
Divisional test examinalio
cadre {rom the administrativ
Mcghalaya, Arunac
(hree chances 10 qud
. qualify in the Divisional test ¢
department a3 and when

¢ control

lify in the Divisional te
xamination,

/\dminislr:\tivc Control
The administrative control of Sr.

Accounts Ofﬁccrsll)ivisional Accountat

Departnmentt, ‘Government of Arunachal

excrcised by the Secretary, 0 the
Department of Finance.

Rccruihncm

The state govcrnmcnl through Arunachal

shall fill'up ail {he vacancics of

Method ef Recruitments
The Arunachal Pradesh
the Cadre of Divisional Accountan
Wrough writien

rollowing sourees
oxaination

e Iniual Pecnitment

deputation till they comp
‘____l_-'_-————-"‘

1 arrange
shall have 10 qualify themsclves in the

n within two years from U
of the Accountant Generd

hal Pradesh, etc. Shillong, for W
st cxamination. If any,bo

qualified hand become available.

Divisional Acc
1ts shall be vested with

Government

pradesh 'u U
D'wisionul Accountani

Public Service Commiss
L by selection on merit ac

and competitive and qual
{or Division:

lele their normal_terms ol

y those who have completed the
ontinued as Emergency. Divisional

ment. But for their absorption

1e date of taking ovet the
| (A&E),

hich they will be piven
dy fails 0

shall be reverted {0 their parct

ounts Ofﬁc:crs/D'\visim\:\\
Hhe Finance
Itanagar and will be

Pradesh,
of Arunachal Pradesit

‘.,'m::mi':'.t'fmn

e yIS10NS.

ission shall make recruiiment W
jjudged from the
ifying test cabled

A Accountanty Annexuie-t)

gL
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Candidate should not be less than 18 years and more thap 28 yc‘%‘try% %?[,L'&f:’f;qti
provided that thie initial age limit may be relaxed up to 33\(lhix‘ly H}ré_u i\f’fciﬁg.!,.:-::;-m——-w
incase of APST candidates in accordance with (he order of the stale
government {rom time o time. In case of existing / warking Divisional
Accountants, upper age limit is relaxable upto 52 years.

Age Limit for “ Direet Rccruitmcnt”:

Education Qualification:

Minimum Educational qualifications for direct recruit shall be a University
Degree / graduate with any one of the subjects namely Mathemaltics, [Statistics,
Commerce, Economics, from a recognized University. - »

. Note:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shiall
not be applicable in case of cligivle departmental candidate(s).

5.4 Appointing Authority:-

The Sccrcldry to the Government of Arunachal Pradesh Department of
Finance shall be the appointing authority subject to the approval of the
Governmenlt. ’

)
i
!
I
i
'

5.5 Probation and Training:-

Cundidates recruited through the Initial Recruitment Examination ' will be on
probation for a period of 2 ( Two) years before their absorption in the cadre ol
Divisional Accountant. During this period he/she shall be given training for a
period of 6 six ) months in the Administrative Training Institute and therealier
intensive practical training in all aspects of public works accounts for a further
period of 6 ( Six ) months.

Aller this training , the.candidates are required to pass-the Divi%;ional test,
which will be conducted by Director of Accounts and Treasuries. Till such
time as the trainees, they are posted as Divisional Accountant oxéx probation.
Afler passing the Divisional Test Examination supernumerary po;bls cqual to
the number of such trainees will be deecmed to be created for their absorption
on completion of probalion period. ’ ‘
i

6. © Transfer & Posting:-

1 Divisional  Accountants / Divisional Accounts  Officers are (o serve
anywhere within - Arunachal. Pradesh  and are  liable for transfer to the
establishments of Chicl Engincers /L irector of Accounts & Treasurics whercon
such posts exists.’

7. i Traosfer of record:-

The Accountant General ( A&LE), Meghalaya, Arunachal Pradeshfclc. Shilleng
shall take necessary action to transfer the relevant records to the “Secrelary to »
the Government of Arunachal Pradesh Department of Finance within 3 (Three)
months from the date of issue of the notification. :

-

Sd/-
: ( Tabom lhlgil )y
‘ Principal Secretary (Finance)
Govt. of Arunachal Pradesh
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OFFICE OF THE ACCOUNTANT GENERAL (A&L) MLGHALAM& o

| SHILLONG :: 193001,

‘No.DA Coll! 1-1/2000-2001/ 1509 Dated:- 25.11.2005 - . ..
To B

ShrilC, M.Mongmaw,
, Director of Accounts and Tieasuries,

Government of Arunachal Pradesh,
Naharlagun - 791 110.

Ar U!f achal Py .ldush.

Subl Scheme f01 transfox of ¢

adre of DAs/DAOs fom the Administrative éox1tr01
of . \G (A&L) ’\/Icghalaw ete,

2 Shﬂlong to the Gowt. of Arunachal Pradesh. .

,‘n..

" ‘ v am _to stalc Ihat Lhc dmﬁ scheme framed by -

| coaxdmg proposed tr'msfﬁr of DAs cadre has been reccx\«cd by |
; ofﬁce .4 Copy of the draft scheme 18 foxwax ded her ewﬂh for acce
+,

~..thc C&AG 'S off ce

ptance of the terms
1chal Pmdush Govcummnt
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t . ) e !'.\'b“ W
V}\‘%— (‘fv“‘ ‘ ~'M‘ " ¢
*. s :




—II-

'{/ . Draft Schemei for the transfer of the cadre of Divisional Accountants / Divisional

/ }- ;- Accounts Officers from the administrative control of A.G.(A&E) Meghalaya, !
/ ~ o Slullong to the Government of Arunachal Pradesh.

The! Government of Arunachal Pradesh has decided to take over the existing
T g ‘cadre of Divisional Accountants / Divisional Accounts Officers from the administrative
) pcontrol of - the Accountant General (A&E) Meghalaya Smllong to its adm1mstrat1ve
: ' ,*«coutrol on the following terms and cond1t1ons-- : ', e R

:,.1'“1 Admm\?tratlve Controlst:  iis i koot iy e :" Co
3 fe R The adm1n1strat1ve control of the D1v151onal Accountants ), vaxs1onal

!

|

i

i : i
Accounts ofﬁcers, who are- presently govemed undergthe Central Civil Service Rules - ;
~ o

{

H'

‘:orkm}, ‘under the’; ‘administrative control of  Accountant - General (A&E)
Sh1llong shall: on,thetr transfer; to;services .of.Gowt. .of Arunachal- Pradesh,

: th'e Dxre ctor of‘Accounts .and Treashnes,, Govt of -Arupachal Pradesh .under

Iﬁeﬁai'trfient‘“of »Fmauce twho. would; ,exerc1se all....the,,,admmtstratwe powers “liker - i

‘ ecru1tmenV promotlon /. leave’/ transfers & postmgs ] dlsC1phnary matters etc.

‘Stafus hnd’ composxtlon ‘of the cadre on' transfer‘ R S v -

¢ 2T he cx1stmg D1v1s1ona1 “Accountants’ /i D1V1s1ona1 Accounts Ofﬁcers under the ' / :
dmxmstratxve control Jof: ‘Accountau "Geucml (A&E) "Mcghalaya. Shtllong havc the v

.(1' ‘l .‘\'

i following’ cadre composmon SR

N

«".

-..-.” ..

' Name of the Post/ Gmdc Scale of Pay (Rs) -+ | Percentage” composition
Sprb RS St ofcadre strength
5—DLV151onal : “Accountants 5500- 175 9000 Gl 35%. - L

'.m.. : vy
! vv.-‘.- X

(ordmary Grade)
':lesxonal x.mAccountS' 65_00 200 10500
Al ‘Officérs (Grade II)“'” A S " on
:Dmsxoual bt Accounts 7450 225 1150 h ’ P

Pt '.-"25%
ot N B YN ~ i}.,'
I

-
“

RN .’-.‘-_l

5% i

VocﬁCCI(Grade 1) ”‘ 9’\. el \'h.; -H! by i ‘,j,;.!,’ T ‘ .
: ‘St—h—Dtvasleaala-Account& 27500-250- 1200”, bomightiiebe s o ]
LT 4 ~, "dl( far IR -r.i'y’; i :‘A'u' N
e Ofﬁcers« ROREET “ A AR ML ,

2 Afte1 takmg over'to the serv1ce of Govt of *Arunachal Pradcsh, .the; cmstmg
/ D1v151ona1 Accounts ‘Ofﬁce:s Would contmue to

i3 %ptmn fof tr"msim 10 scr Vl
ela)e 'After pubhcauon of the; ordertlor,thcfprop

(@) oscdntmustct oL Cddl .,ln thcpfﬁ01al
; 1"qazctte ‘of. the 'Statc Govelmnent"Accountant General- A&E)’ Meghalaya vShtllong shal] A
el tupori‘all‘*thc"regular"thstona Accountunts*/‘Dtv;sxonaﬁAccoums Qfﬁccrs of {the*:-
ol »combmed cadre ‘who find place “on the date ‘of Gazette*Notlﬁcauon in the«Grac’iatlon hst< o
mamtamed by h1s ofﬁce to cxerc1se thetr opuon m"the prcscnbed profo'rma appended A
,lterewlth th:ough‘ the rcspect1Ve execut1Vc engmeers thhm'a‘penod ofitwo month. for-A
'gomg over to'the serwce "of the*State Govt ‘of Arunachal Pradesh or for their continuance, |
g ‘the” Central Govcrnment "Service ‘under ‘ the, administrative; control of A. G:(A&E) -
)y cghalaya ‘The option so-exercised- shall:be- ﬁnal and in no case whatsoever it shall be |
alter cd, Those wha do ‘not-excreise such optlon ‘within. the SpCCIﬁCd period for whatever |
easons shall be deemed. to; have made an option to remain in the Central Govt. Service

e 4 ‘ativeé; control of AG(A&E) Meghalaya. The -pension and ‘other .

"”o'““\\m \letlrement 11ab111t1es of th0se~who opt for the- State Service shall be borne by the Govt of

o M i
_~J\::\ ‘v‘:_ \ Arunachal Pradesh. °~ ~wict .
. A"\,oc,\fa‘;i;.\"‘f - (b) . Those Divisional Accountants / D1v151ona1‘Accom1ts.Ofﬁcexs who-opt-for their - LoowT
continuance in the Central Government Service under the administrative control of the - :

A.G. (A&E) Meghalaya W111 be posted in Malpur / Tnpura

7

PN

I
)

/ ' N —o(, ' | ‘——f’”—— Wil
17 ARSI : B SR ;'**4 nT e fan mi WiV
i : "- ne b Taw!

et 3} ch‘“—l F PR VITTe lT\A“‘

.
Vi . - - M
. L S L )
. et sdme et L' L 1

e

2 g e

‘U ctrb“
— e

| |

W' Wl
PO

' ’ Y — —



: The employees of office of the Accountant General (A&E) Meghalaya Shrllong Z,\
%,  andthe employees of State Government who are on deputation to the posts of Divisional
);.,4[ : Accountants / Divisional Accounts Officers shall not be allowed to exercise any option to
g0 over to the state Govt. Such employees, if required:by the state Govt.,.may.be, allowed

// to serve on the standard terms and conditions of deputation- duly approved.by: the State’
r - Gowt | - | . | e
-/ 4. Regulation of Conditions of service
' Subsequent to transfer to the State Govt., the conditions of service of the v

existing Divisional Accountants / D1v151onal Accounts Officers shall be regulated as
. follows:
© & (D) Scales of Pay- Existing Divisional Accountants / D1v1510nal Accounts Officers shall
: {2 continug. to be placed in their existing pay scales However, in the event of any revision of
pay scales of ex1stmg Divisional Accountants / Divisional Accounts Officers by the Govt.
of Indra awith effect from a:date prior to the date of taking ,over the-cadre control, the
existing | mcumbents shall be entitled to such revised scales of pay from the said date. Any
subsequept revrsron iof pay scale by:t the State Govt ‘shall be apphcable to them.
(L );,_Age of. Superannuatlon— Since, the age of. Superannuatton in respect of existing
: ptvrstonal Accountants [ Drvrsronal Accounts Ofﬁcers working under the administrative
_coutrol jof . AG (A&E) Meghalaya ‘is . 60 years "as“applicable to the Central Govt.
e mployees they shall be,-as a special drspensatron allowed a general extension of service
SLIEPU .’ without any discrimination for ‘two- years over the -existing-age of superannuation of 58
jiom v i*. years applicable o the employees of state Govt. of Arunachal Pradesh, subject to the
PRREY "condition. that the retirement age of the Divisional Accountants / Divisional Accounts
Qfﬁccrs tlansfcned {o the State Service will be as 1s ordered by the Central Govt. from
. time to tnne for then ernployees e i g
: \;’,(III) Sen,lonty uudex Qtate Govt.” The 1nter—se;sen10nty of Dmsxonal Accountants / \
,”"‘Dmsnonal iAccounts OIf ccrs talxcn ov01 to the cadte pf State,Govt rshal] contmue to be ,
rthe’ samc as c;‘ustm” on the datc of takmg, 0vcx the! Cdd]C by thc Stdtu GoyL:t
etk (IV) Reer ultment The recruitment to, the post of:Dtvmonnl Accountaut aftc1 takmg over T
e thc_(,ddtc_by_.thc_btutt,_Cm_vL._wuulmbe us,j ,b.l_.p..QllL)' L,ud,k.d by_.LhL.s;,uvt.__uf Amuaclmlt S,
! +Pradesh. 1 . e ERAETS
NI oK PrOmotmns- ~~After takmg -over: the cadre —the State Govt -shall forrnulate ‘suitable :
i rules under the’ Arunachal Pradesh Serv1c -"-Rules to prov1de ‘adequate’, promotronal
a\(ep_ues for ‘the cadre ~wluch shall; thowever. not be “less: advantageous ‘than ;what-is’ -
lavau]able under the admuustratlve control,.of A. GJ(A&E) Meghalaya. Illl such rulcs arel
framed, the promottons shall, be regulated by the :extant rules‘ e msu'uctlons apphcable

th:}-‘Pr.IOT, to the date oftaldng overtthc cadrcwt,... o '. i (‘:) 'f:a‘:' e 5;" G
,'~.-;.’ ’(VI) ;l‘,ram,mg /Departmental Examxnatron - State Govt shall; w1th a,vrew to prowde A
‘Z.adequateg\qualtﬁeg manpowe1 10", tho taken“overf,cadre of | Dmsxonal Accountants /"
._’:Dlvxsloual ‘Accounts’ Ofﬁcers"evolvc at syslcm ‘of thco:;ctnCal '} ptactrcal tratmm;D in-Public
"Worlts Aéé’ountmg system and -functioning ‘of* Public‘Works Divisions and a suitable

l exammatton compa1 able to the ex1stmg trammg ‘and examination to ensure
X 4"ounts o the AG (A&E)'

kX

“

ipends,

2
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(VII) Transfers and postm;,s-’ Thevtransfer andfpostmgs \of-‘;DWrsxona]tAccountants :
DJv1slonal' ‘Accounts: Ofﬁcers shall be, made by the State’ Governmen :.No’ employee from'
oirt"'fshall be' posted 10'the regular ’charge ofany. drvrsr ’~unlcss ’he 7 she has’
al trainihg requtred in Public’ Works Accountmg system as, well: -as the’
slic s Works:, D1v1srons' and 'has subsequently quahﬁed' in-.an.
,,apprOpnatc departmental exammatron ‘o' be: mtroduced by the’ State ‘Govt."of Arunacha :
T YeS e -Pradesh as referred to in clause 4(VI). Notwrthstandrng fhis provision, the Director of =+
Ae@r@(«‘ r . ”; accounts -and l’l‘reasurles Anmachal Pradesh Govt :shall have the powers t0 appomt any . [
T T employee of the Staté'Govt. a8 Dwrslonal ‘Acéou.. ./ Divisional'‘Accounts Officersona ™ v -7

temporary and ad-hoc- basrs for a: spccxfcd pcuod till thc Dost_is:dilled.. by.rcgulart
t 1 [ . - - i i .
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. ) Disciplinary Authority- Subsequent to the transfer of the cadre to the state Govt.

"’ the Director of Accounts and Treasuries, Arunachal Pradesh Govt. shall be the
' pue A <% disciplinary authority in respect of D1v1s1o11a1 Accountants / Divisional Accounts
’ Officers.
" (IX) Reporting and Reviewing Officers- The Executive Engineers of the various \"

divisions shall continue to be the reporting officer for the purpose of writing of Annual
Confidential Reports in respect of Divisional Accountants / Divisional Accounts Officers
working under them. The FA/CAO of the concerncd department shall be the Reviewing
: Officer and Director of Accounts and Treasuries, Arunachal Pradesh shall functxon asthe ..
accepting authority. '
5. Transitional Provisions- T111 such. time the State Govt. frames approprlate ‘rules
concerning conditions of service of the' taken over cadre, the’ mcu.mbents shall be.-

L,ovemcd by the rules hitherto in force. .
(c) Power to relax- Where the Govt. of Arunachal Pradesh is of the opinion that

it is necessary or expedient to do so, it shall, after consultation with the

. Comptroller & Auditor General (of India, by an order for rcasons to be '

recorded in writing, relax any of the provisions of these terms and cond1t1ons

' with respect to any class or category of persons :
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| / ) -;;/ ' GOVF OP ARUNACHAL PRADESII
o FINANCE DEPARTMENT
oo | ITANAGAR . -~
NO. DA/'I?RY/15/99/ (Cfou Dated Naharlagum tHeJ. A '”"“t’2097“‘n"-¥' e
. MR Jn.u.\.v- .»\\; g

} ~ To, ' ) ' Cenual Acm '
i ' .
The Accountant General (A&E),’

V ‘ ~ Meghalaya, Arunachal Pradesh, etc.,
oo | Shillong —- 793 001.

e

‘ T Sl_lb - Taking over of the cadre of Divisional Accountants/vaxsxonal :
P : ’ _ Account Olﬁccrs / Sr. Divisional Account Ofﬁcers R

'+ Refi= | YourD.O. No. DA. Cell/I- 1/2000 2001/1509, dated 25.11.2005
e NO. DA. Cell/Annual Trans./2006-07/Vol-11I/601 dtd. 5.9.2006 . -

R ) o taking over shall not be binding on the State Govt. and such _matters shall-'

¢ ‘w« 'u maadiid '*r

govemed with the orders 1ssued by Govt of Arunachal Pradesh for its employees

1oy, W ‘s

b ‘from time to time. i A ' .

Clausfe 4(ID) Age of Superannuation :- The ex1stmg age of superannoatlon ‘

phcable to

1‘ N
My J,:«‘\,.,

B .- of 60 yearsI as applicable in Central Govt. services w111 continue to be ap

Clausc 4(IV) Recruitment: - - The recruitment after takmg over of the

- ‘ S %oadle would be done as per pohcy of the State Govt. through Arunachal Pradesh

PN
1O -.\“\c"t:-' o

30“:) R Pubhc Servjce Commission (APPSC) under proper recruitment rules framed by the -

o‘)@ﬁ e
o Director of Aocounts & Treasuries (DAT) in "Sonsultation wnh Fmance'
Co Department. Those who are on deputatlons shall be reverted back in due course, of £
Lo time as and when regulal appointment is made by the Stat~ ™ . L
ST Wt K - Contd. next page?
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Clausc 4(V) Promotion: - Matters of promotion shall bé regulated by the A
rules/instruction issued from time to time by the Govt. of Arunachal Pradesh and a0
) as applicablc": to its employees. ‘ S
* Clause 4(VII Transfcr and Posting: - Shall be done by the State Govt A
through DAT in consultation and concurrence of Finance Department Y il
| ! et
...,1“4{,',:‘:.’ ":
Chuse 4(VIII) Disciplinary authority: - The Comm1ssxoner (Fmance) and . A L
the DAT shall be the disciplinary authority in respect of Gazetted and Non- s e ';:
Gazetted posts of the cadre respectively. e I,
Clause  4(1X) Reporting & Reviewing Officers: - 'The,"}'*” it
i NG = .
Comm15510ncr(F mance)/ DAT/ Exccutive Engmecr concerned shall be the‘,, - \‘:,',,‘::}} i i
1.
r ' N
\
RS T g
! : RERRRE _, _ktﬁ;%ga ,
‘ In view of the Govt.’s decision to take over the cadxe with the.above ‘???" L
R "‘,‘j_“ 3 305
modlﬁcatlons your hxgh office is requested to modify the aforesald sc’:h_emeﬁs*" g :
accordingly and extend your kind advice for smooth handing over and takmg over- A ¥
of the adrrun1§trat1ve control of the cadre of DAs/DAOs/SDAOs - et (i R 1581
I v : . ‘
Enclo : 1 copy scheme ' _ Yours faithfully,
L
. —
pd C
: ( K.K. Sharma )
Q\% o _ : Development Commissioner (bmance) :
_O\W\c’;;,‘\” o o Govt. of Arunachal Pradesh, . o
A .{&xGG\G“&A\\ﬁ“"n ﬁ(‘/ Itanagar
A6 e
B ,\?ac'\&‘i“ o .



/-"*,f"’- Q‘f«{,,-~

\ oy e

= é’ ,s\‘/

5 }~ ANNéxURE R

o)V VT REGISTERED POST.

OFFICE OF THE ACCOUNTANT GENERAHA&E) MEGHALAYA ETC.,
SHILLONG - G300 {1 1% w1

Cemmat o mmmtrave—Ta bt

No. Circular No. DA Cell/ 81 T4 Dated:- 6.1,2007.

AL KT S \

Consequent upon the decision of the_Comptrollef ad- Alditor General to
separale the cadre of Divisional Accountants/Divisional Accounts Officer Grade-1 &
II/SF. Divisional Accounts Officer in the States of Arunachal Pradesh,Tripura and
Manipur wef. 01.052007, all regular DAS/DAOs/Sr.DAOs under the
administrative control of the Accountant General (A&E) Meghalaya, Arunachal
Pradesh and Mizoram, Shillong are hereby required to exercise option for permanent
allocation to the office of their choice in the prescribed Option Form enclosed
herewith.

I. The proposed Sanclioned Strength and Person- in- position in the three states

i.e. Manipur,Tripura and Arunachal Pradesh is shown below:-

/Lts9

Name of | No. Strength of the cadre and men on roll
the state of
Dlv" e et be s e e ot § 0n v eaes J O O
si- Sr. DAO DAO-I DAO -l Regular D.A.
on
i:?xch Sancti | Men Sanc Men Se_m- Men | Sancti- | Men
stat -oned | on ti- on clion- on ed on
e Stren |roll |oned |roll |ed roll | Stren- | roll
gth Stren Streng gth
_ gth -th
Arunachal | 91 13 16 23 9 23 2 32 0
Pradesh
Manipur 79 12 8 20 4 20 1 27 0
Tripura 52 8 8 13 0 13 0 18 0
AG(A&E) 01 01
Shillong.
223 33 32 56 13 56 3 78 0

s
AV M' Lo»’"f.

2. The Sanctioned Strength will be deternmined for the States of Manipur ,Tripura

and Arunachal Pradesh on the basis of number of existing Divisions for which

post of DAs/DAOs/St.DAOs have heen sanctioned for these States.

Contd..2
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Permanent allocation of cxisting DAs/DAOs & St.D Os. 1o h Statesol their

choice will be made by the present cadre Controlling 7\ulhornyJ i.c. the

Accountant General (A&E) Meghalaya, etc., Shillong.

Allocation of DAS/DAOs/Sr.DAO opling to a parlicular Statcs will be made on

the basis of their seniority in the concerned grade starting from the senior first.

If the number of oplees for « Siate 1s more than the sanctioned posts in a grade,
the junior most person in the grade in excess of the sanctioned strength of that
State who can not be accommodated in that State against the existing posts shall
be posted temporarily to the Statc for which the number of optees is less than the
sanctioned strength .Such persons will be posted to the State for which they have

excreised their options on availability of subsequent vacancies in that State.

After scparation of the cadre, the seniority of the cadic members will be lixed as
per the existing inlcl:r-sc seniority.

The vacancies remaining unfilled in a Statc alter scparation of cadre will be
filled up by the concerned Accountant General office as per Recruitment Rules

for the concerned post.

Direct recruitment will be done in the deficit State only against the requisition

already placed/to be placed to the Staff Selection Commission.

Alter final scparation of (he cadre , (he cadre of Arunachal Pradesh will be
controlled by the present Cadre Controlling Authority i.e, Accountant General
(A&E) Meghalaya, clc., Shillong till  such time a scparale Accounts &

* Entitlement office is not functioning {rom ltanagar.

7
\)40. Employees of the State of Arunachal Pradesh appointed on deputation basis as

Divisional Accountant will be under administrative control of the  Accountant
General (A&E) Mcghalaya Shillong till finalisation of court cases pending in

different courts / Central Administeative Tribunals or Gl such time  the State

" Government of Arunachal Pradesh has not taken over the cadre.

Contd..3

\6° |



"49(_ *"//é’

11. There is every likelihood of taking over of the cadre of DAs Dy the State

Government of Arunachal Pradesh in the near future.

12. All the Divisional Accounts Officer Grade 1 & Grade 1l and Sr.Divisional
Accountants Officer are to exercise his/her one time option in the enclosed
Option Form and submit the same to the undersigned within one month from the

date of issue of this Circular.

13. If such option is not received within one month from any person, such person
will be allocated to the State for which number of optees in the concerned prade

are less than the sanctioned strength.

14, The option once excreised will be treated as final and cannot be revoked under
" any circumstances.

.

15. The optnonsto be exercised by the regular Divisional Accounts Officer Grade-1 &

Grade-1I and Sr. Divisional Accounts Officer and not by the Divisional

Accountants _appointed on deputation basis.

Authortiy:- C&AG’s letler N0.909-NGE(App)/32-2006 dated 17.1 1.2006.
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L 4
Mcmo No. DA Cell/BOC/2006-2007/927-937 Dated:-
Copy forwgrdcd to for information and necessary action:-
T
I The Accountant General (Audil) Tripura, Apartala, ) //.11.1/ 2iy
2. The Accountant General (Audit) Manipur, Imphal. ' !
3. The Sr.Dy.Accountant General (A&E) Ofo the Sr.Dy.Accountant General
(/\&E), Tripura, Agartala.
4. The Dy.Accountant General (A&LE) Olo the Sr.Dy.Accountant General
(A&E) Manipur, Imphal.
5. The Seccretary, PWD, 1&I'C, RWD. & Clectricity Department, Govt.
Tripura, Agartala.
6. "l"h'e Secretary, PWD, [&FC, RW.D. & Electricity Department, Govt.
Arunachal Pradesh, Itanagar. :
v 7. The Secretary, PWD, I&FC, RW.D. & Electricity Decpartiment, Govt.
Manipur, Imphal '
8. The Chief Engineer,PWD,I&FC,R.W.D.,Electrcity Department of the States
of Manipur Imphal..
V . . / . )
9 The Chief Eng1neer,PWD;I&FC,R.W.D.,Electmuy_Depamnent of the States
of ,Arunachal Pradesh, llanagar. :
10.  The Chicfl Engi,nccr,l’WD,l&FC,R.W.D.,I::‘,lcclrcily Department of the Stales
of Tripura, Agartala.
11.  The Executive Engineer,
12.  Shri
.O/lo the Executive Engineer
II p————T e
| _ IR D v fars e fad ™
3. Sl?arc Copy. \.cut;‘u‘l PRI Tribupel
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Form of Option

a In the event of separation of Divisional Accounls Oflicers/Sr. Divisional
Accounts Officer cadre in the States of Manipur/ Tripura/Arunachal Pradesh,

I, Shri/Smti/Ms

working' as (designation) under the
administrative control of Accountant General (A&E) Meghalaya, Mizoram and
Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of

(name ol the Statc),

under the administrative control ol the Accountant General

(A&E) » in  knowing fully that the option so

exercised shall be final and no further change in the above option shall be allowed in
any casc.

Date

Station

(Signature)

- .

o) Y-S
WE nyrETIT Afugse

| Ceutral actu s ative Tiibune!
Y4 . Name
g =wrgas Designation
Cooofy
— Division ™

State




